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MEFA« 

Postal Man*al Volum* VI contains special regulations for the post 
urBces. 

2. Volume VI will now be in three parts with contents as 
follows :— 

PART I—Miscellaneous Rules, Mails, Sorting, Delivery, Deposits 
and Registration and Parcel matters. 

PART II—Money Orders, Indian Postal .Order, British Postal 
Orders, Irish Postal Orders. 

PART III—Sub-Accounts, Accounts in Sub-post offices, Duties of 
Postmen and letter Box attendants and appendices. 

3. The chapters dealing with Saving Bank rules and schemes 
thitherto contained in Part II of the Manual) is being brought out as a 
separate manual entitled "Savings Bank Manual." 

4. Starting from this Edition, the rules in Part II and HI will be 
numbered from 1. For easy reference and co-relation, a table of con­
cordance U appended at the end of each part. 

Amendments as may be necessary will be Issued from time to time 
by the CMR Cell of the Postal Directorate. Suggestions for additions 
and alterations should be addressed to the Postal Technical Section, 
with a copy to the Code and Manuals Revision Cell of this Directorate. 

K. R. Murthy 
Secretary, 

Departments of Posts 
Government of India 

and 
Director General Posts 
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CHAPTER I 

MONEY ORDER DEPARTMENT 

NOTE 1.—Abbreviations of the following terras have been used it> 
this volume. 

© 
(ii) 

(iii) 
Civ) 

(v) 

W) 
(vii) 

(viii) 

(ix) 

(x) 

(xi) 

Money Order 

Telegraph Money Order 

Branch Office 
Sub Office 

Head Office 

Branch Post Master 

Sub Post Master 
Extra Department Delivery Agent 

Postal Assistant 

Family Allotement Money Orders 

Indian Postal Orders 

(M 0.) 

(T.M.O.) 

(B.O.) 

(S.Q.) 

(H.O.) 

(B.P.M.) 

(S.P.M.) 

(E.D.D.A.) 

(P.A.) 

(F.A.M.Os.) 

(I.P.Os.") 

NOTE 2.—All the duties of the postmaster in connection with the,-
M.O. Department may, under the orders of the Head of the Circle, be 
performed by deputy postmaster or assistant postmaster in the case of H.O. 
and by the deputy sub-postmaster or assistant sub-postmaster in the case 
of S.Os. except that the postmaster is personally responsible that the 
returns for submission to the Postal Accounts Offices concerned are des­
patched on the due dates. Also, the postmaster alone has authority to 
order the payment of money orders when there is any doubt as to the 
identity of the payee. 

2 
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In offices where the duties prescribed in rule 138 are entrusted to a 
deputy postmaster or assistant postmaster in the case of H.Os or deputy 
aub-pcstmaster, assistant sub-postmaster, supervisor in the case of S.O» 
the postmaster must obtian every week a report from that official that the 
check has actually been carried out. 

The duty of siging the Postal Accounts Office returns as laid down 
m rules 80 (2) anl 85 (3) may be performed by the deputy pgsim&ste?., 
•assistant postmaster or a supervisor, as the case may be. / ^ $ - ^ 6 ' . 

- V 

GENERAL RULES 

1. Information in P.O. Guidei Part I and II and Appendix ffierefc. 
The conditions on which M.Os. are issued and paid, the rates of commis­
sion, the maximum amount for which a singale inland or foreign M.O. 
axay be issued and other information regarding money ordeis will be 
found in the P.O. Guides Part I and II and Appendix thereto. 

1. Money Order Forms.—(a) M.O. forms are sold at the counter of 
£ost Office at ten paise each. The cost of the M.O. form is not adjusted 
from the commission payable by the remitter. 

(,b) The forms are available in books of 50 forms each. 

(c) The number of such books that each post office can keep is fixed 
toy the Supdt. of Post Offices. It will be indicated in the memo, of 
Authorised Balances issued by S.P./S.S.P. 

(d) Each B.O. should keep only two books. 

(e) All offices should maintain a stock register of M.O. book* 
-showing the particulars of receipt, sale supply and balances on hand B.Os 
however, keep an account of the forms sold day to day in 8 tough book. 

(f) Post Office will impress the stamp before its sale at the plate 
-provided for the purpose 
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(g) The sale proceeds of the M.O. forms should be credited soon 
as 50 forms are sold and accounting as "sale of M.O. Forms"' in the-
daily account of the S.O./B.O. the H.O. should supply the book of M.O. 
forms to that S.O. its next account bag. S.O. should supply to B.Os on 
ssceipt form tha H.O. 

3. Supply of funds.—(11 It is the duty of M.O.P.A.. to bring to the-
postmaster's notice any unusually large drawings on the office, so that 
provisions may be made in time tot an additional supply of funds, it" 
necessary. 

(2) In H.Os, when, owing to the amount of M.Os received for 
payment being unusually large, the head postmaster has reason to believe 
that the funds at his credit a' the treasury are likely to be exceeded, he 
must ask tue Postal Accota ;, by telegraph, to place additional 
funds to his credit. By the same day's post be must send a copy of the 
telegram to the Postal Accounts Office, with the following furthev 
particulars, viz ; 

UO The balance still availaoie to his crsdit at the treasury. 

(b) Tha amount of M.Os received for payment during tha month. 

(c) The names of the offices of issue (head or sub) from which 
ordars are chiedy being received. 

(.3) ID S.OS, all application for additional funds to be placed at 
Sub-«easurie3 at the credit of the S.O. must bs made to the H.O. 

4. Distinguishing letters placed before Nos.—The classes of M.Os 
aamed belowed are distinguished as follows : 

Value-payable M.Os.—by th« letters "Y,P." placed before the No. 

Telegraphic M.Os.—by th« letter "T" plaeed bofero the No. 
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Outward foreign sterling M.Os.—by the letter "S" placed before the 
No. 

Other foreign M.Os.—by the letter " F " placed before the No. 
Revenue M.Os.—by the letter "R" placed before the No. 
Rent M.Os.~hyth<z letter "Rt" placed before the No. 
Saving Bank M.Os issued by F.P.O.—by the letter "S B" placed 

before the No. -
Family Allotment M.O.~hy the letter "F A" placed before the No. 

The same mode of distinguishing these classes of M.Os should be 
: pied wherever the No. is record;;. 

5. Postal Accounts Offices.—(1") There are at present thirteen 
Postal Accounts Offices for the different Circles ss follows : 

SI. 

1. 

2. 
3. 
4. 

5. 
6. 

7. 
8. 
9. 

10. 
11. 
12. 
13. 

No. Accounis Offices 

Director o; Accounis (Postal) Calcutta 

Director of Accounts (Postai i Delhi 
Director of Accounts (Postal) Hyderabad 
Director of Accounts P< st - u thala 

Director of Accounts (Posfali Madras 
Director of Accounts (Postal) Nagpur 

Dy. Director of Ace : Postal) Bangalore 
Dy. Director of'Accounts B e»paj 
Dy. Director of Accounts (Postal) 
Dy. Director of Account - ." 11 upur 
Dy. Director of Accounts 1 Luclnow 
Dy. Director of Account .- • "aiaa 
Dy. Director of Accounts (Postal) Trivandrum 

Circles 

No. t stem and 
West Bengal 
Delhi 
Andrra Pradesh 
North Western shd 
Jamrau & Kashmir 
Tamil Nadu 
Maharashtra & 
Gujarat 
Karnataka 
Madhya Pradesh 
Orissa 
Rajastban 
Dttai Pradesh 
Bihar 
Kerela 

(2) In distinguishing on-: Postal Accounts Office from another, the 
Postal Accounts Office for the local Circle will be referred to as the 
"Home Postal Accounts Office'*, and the other Postal Accounts Office* 
as "Foreign Postal Accounts Offices", whenever this may be convenient. 
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6. Monthly statistics.—(1) In H.Os the money order Assistant 
should ascertain daily from the journals of money orders issued and paid 
(Forms M.O.-2 (S) and M.O.-4) for the preceding day, the total amount 
of commission realised, and enter the figures in the monthly statistical 
register (Ms.-13). 

(.2) On the first of each month, the entries made by the M.O. 
Assistant under each head in the register during the preceding month 
should be totalled, the certificate at the foot of the register signed and 
the totals posted in the monthly statistics! abstract (Form Ms.-14). The 
corresponding figures for the S.Os of the H.G. as shown on the reverse 
of the S.P.M's monthly report should olso be copied under the appro­
priate heads into the abstract against the name of each office and the 
entries made against the H.O. and all its S.Os should then be totalled. 
Those totals should then be transferred by the M.O. Asstt. to the monthly 
statistical memorandum [Form Ms.-14(s)J, 

1. Stsmping of M.Gs.- (I) The folkm tog stamps will be impressed 
on M. 

(a) By the office of issue, whether i: is a H.O. or S.Os: 

(i) the mouth-stamp is the oblong space provided fOT it at the 
top of the form ; 

(ii) the oblong money order stamp to i > oblong space 
provided for it at the top of the form; 

(iii) the Postal'Accounts Office stamp in the :.pace provided for 
it at the top of the form ; 

(iv) the name-stamp on the acknowledgement: 

At the time of receipt of the M.O. for payment by the office of 
payment, whether it is a H.O. or S.Os. 

(v) the round M.O. stamp authorising payment in the circulai 
space provided for it in the receipt portion of the form ; 
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(c) After payment by the office of payment whether it is a H.O. 08 
S.Os. * 

(yi) the oblong M.O. stamp in the oblong space below the 
round M.O. stamp authorising payment; 

(vii) the date-stamp on the acknowledgement. 

(2) The round and oblong M.O. stamp must always remain undes 
Jock and key in the persona! custody of the postmaster who must be verv 
CftMfttl to sec that they are impressed on the orders issued, received foe 
payment and paid, in his presence, at the time the M.Os are placed 
before him for exam malign. The other stamps will be impressed by the 
Si.O. Asstt. before the orders are given to the postmaster for final 
examination. 

NOTE—See Notes below rule 21 (2) of Vol. VI, Part I. 

(3) In every case, the da'e of ibe round M.O. stamp will be the date 
on v. ; it is actually authorised by the postmaster and the date 
of the oblong M.O. stamp on payment will be the date on which the 
araount paid is actually entered in the accounts of the office. 

C4) In K.Os any omis&ion or error made by a S.O. must be 
•applied or rectified or rectified by hand before the paid M.O. is sent to 
the Postal Accounts Office. This must be seen to from day to day as 
the paid orders are received and not left over to the end of the account 
pt .hen the accounts are under despatch. 

A. In S.Os in the case of M.Os issued during the, last few days 
of a month, the instructions given in rule 18-A for impressing the 

's stamp will be followed. 

Cias 1} 



CHAPTER II 

MONEY ORDERS 

ISSUE OF TNTLAND MONEY ORDERS 

8. Presentation of money order,—(5) When a remittance by money 
order is desired, the particulars to be fiiled is by the remitter must be 
written on prescribed form of mosey order. The money order Aastt. 
may fill up the M.O. form (M.O.-8) for the relnitier or agent and i re 
bim merely to sign it, or if he is illiterate to aifix him thumb mark. In 
case the M.O. Asi.it. happens to be busy at the tkm an illi remitter 
makes a request to biro for filling up the M.O. form, the of the 
office may arrange to have assistance giver, by some other official ia the 
office and Wherever separate Enquiry Asstt. or a conductor has been 
provided, assistance in this regard ma? be given these ofI';c;a!s. On no 
lecotmt should any fee be charged or gratification accepted for the 

service. A.M.O. should not be accepted in the absence of signature or 
thumb mark of the remitter or bis agent. 

(2)WhenaM.Q. is presented at the post office for issue, it 
should be examined to sec that the particulars to be filled in by the 
.remitter ate prop'.- I clearly entered. When a M.O. is payable at i 
Presidency or other town with town Sub-Offices the actual office of 
pa; cent witfe PIN should be ascertained from the remitter and entered 
m the M.O. 

(3) Special care roust be taken to spe that fee entries of lhe name. 
and full address of 'he payee are legible, and that the same of lhe payee's 
a er is added in case in which it is customary for an Indian payee to 

be described by his father's name. When the pyyec is an Indian woman 
the entry of her name on the M.O. should not be insisted on, anv ia&ji 

14 
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be replaced by that of ber husband, or son ; or father. Thus a M.O, 

payable 10 the "wife of Shib Chandra Dat ta" , should be accepted. 

MOTE.—Attent ion is drawn to the rule in the P.O. Guide , regarding. 

indefinite or fictitious addresses 

EXCEPTION.—The maximum limit cf R>. 1000/- for a M . O . is not 

applicable to M.Os issued (i) by head record office-, to record offices 

and sub-record offices for payment of salaries of the Rajiv y Mail Services 

sialf (if) by the General Manager Telecommunication, ] Re 

New Del hi-1, for payment of Pay aand allowances of its staff who a -

stationed at various places in the region. 

9. M.Os written in Regional language,—(1) The pa. ticulars to be 
entered by the remitter in a M.O. form may be written either in English. 
Hindi or in the current regional language of the district. 

(2) When the entries are in Hindi or Regional language, the M.O. 
Asstt. must write an English translation (in words) • I the amount of the 
order underneath the entry in Regional language, and unl JSS the VLO. Asstt. 
knows for certain that the Regional language in wh.ch the remitter's 
instructions are written can be read and understood at the office o 
payment, he must also transcribe the payee's name and address in English, 
below ihe entries in regional language. 

So also the post town in the address of the remitter which is written 
in full in the acknowledgement portion should be transcribed in Englist 
The entries in the coupons must in no case be translated. 

10. Presentation of special forms,of M.O.— special f.-rm of 
inland M.O. will be accepted for issue by eny post office when the M.O 
is payable within the tract for which the form has been prescribed, e.g.. 
a West Bengal revenue M.O. payable in West Ben;;.! will be accepted : 
presented for issue at any post of office in India. 
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(2) A special form of inland M.O. will not be accepted for issue 
when the M.O. is payable outside the tract for which the special form 
has been prescribed, e.g. a Uttar Pradesh revenue M.O. form tendered 
for a remittance payable in West Bengal will not be accepted, even, by a 
post office in Wttai Pradesh. 

EXCEPTION.—The restrictions referred to in para (l)and(2) do no*. 
apply 10 the special forms cf Inland Rent Money Orders. 

NOTE.—The forms svill ordinarily show-beneath the State emblem 
the Circle for which it has been prescribed, and if this infortration docs 
not appear on the form, it can, be ascertained from the remitter. 

11. Realisation of amount.—(1) When the M.O. Asstt. has satisfU 
himself that the particulars furnished by the remitter are correct and 
complete, money should be taken for the value of the M.O. and the 
commission chargeable either in cash or by cheque (See clause 91(a) or 
(b) of the P.O. Guide)." 

M.O. Commission is not to be charged on service M.Os or or. 
M.Os specially exempted from time to time by a notification in the 
Director General's General Circular. 

(,2)(a) The rules regarding acceptance of cheques given in rules 110 
to 113, F.H.B. Volume I, should be followed in respect of M.Os issued 
when their amount and commission thereon are paid by cheques. The 
following classes of cheques should be generally accepted unless otherwise 
provided in those rmles :— 

(i) Cheqaes drawn on the treasury in favour of the post master of 
the office of issue by an officer of Government in his official 
capacity, or by a District, Local or Municipal Board or by the 
Manager of an Estate under the control of the Court of War..: 

(ii) Cheques drawn in Official capacity in favour of the postmaster 
of the office of issue, on the Reserve Bank or the State Bank 
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of India or on Banks having clear accounts with the Reserve 
3ank or the the State Bank by : 

(a) An officer of Government. 

(b) The President or the Chairman or the Secretary of a 
District, Municipal and Local Board. 

(c) Registrar or an Indian University constituted under an 
act of the State'Central Government. 

(d) The Manager of an Estate under the control of the Court 
of Wards. 

(e) Units of the Life Insurance Corporation. 

(f) Officers of the Employees State Insurance Corporation. 

(g) Officers of th Indian Oil Corporation. 

Hi) Cheques drawn in favour of the postmaster of the office of 
issue by a member of the public on the Reserve Bank cr the 
State Bank of India or on Banks having clearing accounts with 
the Reserve Bank or State Bank provided the Value of the 
cheques presented at one time is covered by the guarantee, 
renewable annually, tendered by the bank. 

'iv) pay orders or cheques of an approved local back drawn on itself 
or on other approved local bank in favour of the Indian Postal 
Depa-tment from the public, provided iheir genuineness hai 
been verified by a reference to the specimen signatures of th* 
bank's officers to be maintained in all such post offices where 
such pay orders or cheques are likely to be presented. 

(y) Treasury. Gballans tendered by Government departments and 
local authorities may also be accepted. 

- NOTE I:—M.Os issued by treasuries in payment of refunds shall b« 
1 . n.panied by the certificate referred to in rule 245 which shall be 
accepted in lieu of cash. 
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jvj/>TE 2.—See clause 91(a) of the P.O. Guide i_for a specimen form 
ofguaranrce to be executed by banks. 

(b) The words "Paid by cheque" should be written across the 
iccept to be given to the remitter and reproduced by carbon paper on 
the office copy of the receipt. The cheques should be paid without delay 
5E*O the treasury. 

(3)t.a) The amounts (including commission) of money orders issued 
by the District Officer, Unao, for remitting the pay of the Traffic Mobar-
hrs of the Agricultural Department posted at distance from Tahsils and 
Headquarters, will be paid by means of cheques on the treasury in favour 
of the post office. 

(b) In the case of M.Os issued! by the Kashmir and Jammu State 
)n payment of establishment b.lls of primary schools, State Treasury 
seceicts for the amounts and the commissien may be accepted by pest 
officer dealing with transactions relating to that State. 

12. Receipts to be given to remitter.—(I) A receipt (Form M.O. 1) 
to be given to the remitter should be made out in duplicate (by means 
of double-sided caibonic paper) in the book of M.O. receipts. The 
receipts in each book bear printed Nos. in a consecutive series ; there 
are 250 receipts in each book, and the series is continued from 1 to 
10.000. 

(2) The M.O. Asstt. should sign the receipt, which will show the 
amount cf the ordsr and commission, and the name, but not the address 
of the payee, and then tear, out the original, which should be date-
•tamped and handed to the person who presented the M.O. The dupli­
cate s'uould also be date-stamped and will remain in the book as the 
office record. 

(3) 'Jiie printed No. of the receipts given to the remitter will be 
the serial No. to be assigned to the M O. and sould be written on the 
form wherever the No. is to be catered by the office of issue. 

(4) The issue cf a receipt upon any but the authorised form v/ill be 
punished by dismissal. 
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(5) I n H.Os if a receipt is spoiled, t he original should be made 
over t o the postmaster, by whom it will be personally destroyed after 
the word "Spoiled" has been written in ink under his signature across the 
duplicate in the book. The N o . of a spoiled receipt should be entered 
in its proper place in the journal of M.Os issued, followed by the word 
"Spoiled". The N o . of a spoiled receipt must n o t be entered on a M.O. 

The following are examples of the usual cases in which a receipt 
-should be treated as spoiled : 

(a) when there is an error in any of the entries which requires 
correction ; 

(b) when the receipt is mutilated or disfigured by the spilling of ink 
or other matter ; 

(c) when the receipt bears a wrong serial number, owing to a 
misprint; and 

(d) when, after the close of the day's M.O. business with * e 
public, the receipt is found to have been inadvertently passed 
•ver and left blank. 

NOTE 1.—In the case of M.O. payable t© a person in his ofuoial 
capacity whose name is not given, the designation of the payee should 
bs? entered in the M.O. receipt with sufficient fullness to identify kim 
e.g. Collector, Hooghly ; Postmaster, Poona ; Secretary, Chamber of 
Commerce, Calcutta ; etc. 

NOTE 2.—The Head of the Circle may, at the request of the Postal 
Accounts Officers supply books of money order receipts to any particular 
H.O. in"which the series of Nos. is continued beyond the usual limit, 

NOTE 3.—Whenever the necessity of opening more than one ceuater 
for the issue of M.Os arises, the M.O. Receipt book (M.O. 1) in use 
may be divided into as many parts as the number of counters are 
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required for booking of M.Os by the Postmaster, who should keep a 
note of the first and the last numbers of the receipts given to each Asstt. 
The Postmaster should also ensure that, at the close of the money order 
counter for the day. no discrepancy arises in respect of the continuity of 
the serial numbers. The M.O. Receipt book should be so divided that 
unused receipts with each M.O. Asstt. at the close of the business hours 
remain as few as possible. The unused receipts so remaining, if they 
break the continuity of the series, may be treated as spoiled, under item 
(d) of sub-rule (5) above and dealt with accordingly. 

A. In S.Os the receipt should be made out in triplicate ; the 
triplicate receipts should also be date-stamped. 

B. lu S.Os the series of Nos. runs from 1 to 5,000. 

C. In S.Os if a receipt is spoiled, the word "Spoiled" should be 
written in ink under the sub-postmaster's signature across all three 
copies ; both the original and the carbonic copy of tne spoiled receipt 
will be sent to the H.O. attached to the S.O. daily list of money orders 
•issued, the other copy being left on record in the book. The No. of 
the spoiled receipt should be entered in its proper place in the S.O. daily 
list of money orders issued, followed by the word "Spoiled". The No. 
of a spoiled receipt must not be entered on a M.O. 

13. M.Os presented in large numbers.—(1) The following proce­
dure will be adopted in big or busy post offices where a large number of 
M.Os are presented for booking by a single remitter. M.Os under this 
procedure should generally be accepted within 12 noon and issued on 
the same day. Heads of Circles can however, fix a different hour keeping 
in view the local conditions. They may also impose a limit on the 
aumber of M.Os which can be presented by a remitter in a day. 
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the offiee of payment direct to the remitter. In all other respects, these 
M.Os will be treated in the same way as ordinary M.O. 

(4) If any M.Os issued under the procedure prescribed in this 
rule are received back as unclaimed or refused the amount of such M.Os 
should be adjusted by book transfer. The M.Os should be sent to the 
treasury for payment occompanied by a treasury voucher representing 
the total value of the M.Os. The procedure prescribed for drawings 
from treasury should be followed in all respects, except that no money 
•will be received from the treasury. When the M.Os are received back 
from the treasury duly signed ; they should be entered in one group in 
the journal of M.Os paid the remark "Adjusted by book transfec" should 
be made against the entry in the office copy of the journal. 

15. M.Os issued by telephone Revenue Account Office.—(1) The 
Accounts Officer/Administrative Officer, Telephone Revenue, is authorised 
to remit by means of service M.O. refunds of telephone rents payable to 
the persons to whom the refunds are due. These M.O. will be prepared 
®n the prescribed M.O. forms and presented at the counter of the post 
office duly certified under the initials of the Accounts Officer/Adminis­
trative Officer in charge as "refund of telephone rents" with a covering 
list in duplicate. In such cases the amount of the M.O. will not be 
sent in cash. The M.O. should be issued by a per contra charge in the 
Schedule of unclassified payments. One of the covering list duly stamped 
with the date-stamp of the office together with corresponding M.O. 
receipts, should be returned to the Accounts Officer/Administrative 
Officer. The second copy of the covering list should be forwarded to 
the Postal Accounts Office concerned with the cash accounts. In other 
respects, the procedure to be followed in respect of these service M.O. 
should be the same as that of ordinary M.O. 

{2) When service M.O. referred to above are presented at and 
issued from a town S.O. the amount of the M.O. should be shown in 
the accounts of these offices under the head "Unclassified payment." 
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The second copy of the covering list should be forwarded with the daily 
account to tbe H.O. for transmission to the. Postal Accounts Office 
concerned. 

N.B.—Where the remitter is a Disbursing Officer, he may issue 
cheques in payment of the amount of service M.O. If any such service 
M.O. remain undelivered, the amount may be paid to the remitter in-
cash. 

16. M.O. from B.Os.—M.O. received from B.Os for issue, will be 
transferred by the sub-account Asstt. to the M.O. department, where 
they will be numbered, examined, and prepared for issue in the same 
manner as M.O.. presented at the window, but tbe M.O. receipts for the 
remitters will be made over to the sub-account Asslt. for despatch to the 
B.Os. Special care should be tafcen by the M.O. issue Asstt. to see that 
there has been no delay on the part of the B.O. in issuing the M.O. by 
referring to tbe date entered on it by the remitter and that the amount 
and date as written by the remitter, have not been altered. If in any 
case either the amount or the date as written by the remitter show any 
signs of having been altered, the fact should be brought to the notice 
of the Postmaster or supervisor of the M.O. section for necessary action. 
The name of the B.O. and the No. of the receipt issued by it will be 
written at the top of the M.O. receipt issued by the Account Office. If 
the branch postmaster is unacquainted with English, these entries will be 
made in Regional language. 

17. Entries in journal of M.O. issued.—(1) Particulars of the M.O_ " 
issued by the office and received from the B.Os in direct account with-
it for issue, should be entered by the M.O. Asstt. in the journal of M.O. 
issued [Form M.O.-2(s)] for the Postal Account Office. The M.O. Nos. 
entered in tbe journal will be the Nos. assigned to the M.O, from the 
book of M.O. receipts. 

(2) In H.Os particulars of each M.O. should be entered against * 
serial No. printed in the first column of the form and the daily totals of 
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the appropriate places on the advice portion of the M.O., and the name 
of the office (H or S) of payment followed by the PIN and by the name 
of the district within brackets should be entered in Block Letters on the 
address-side of the order. Care must be taken to make the entries in red 
ink, and in strict accordance with the amount of the remittance and 
the address of the payee, as given by the remitter, and to write clearly 
the amount payable and the name of the office of payment. The M.O. 
should then be signed and stamped by the M.O. Asstt. 

NOTE 1.—If the post office named in the address of the payee is a 
non-delivery S.O. the order should be issued on the office (H or S) from 
which the station to which the order is addressed receives its delivery and 
if payable at a B.O. it should be issued on the account office (H. or S) 
In all cases of doubt as to whether an office is a no-delivery office or a 
B.O. or not, reference should be made to P.O. Guide Part III, or the 
classified List of Indian Post Offices. 

A. In S.O. in the case of M.O. issued during the last few days of 
a month, the accounts for which are included in the accounts of the H.O. 
for the following month, the menth-stamp for the latter month, in*;ead 
of that for the month in which the M.O. are actually issued by the S.®. 
should be impressed on each M.O. Fcrm. As a check on this being 
done, as soon as the accounts of the S.O. are closed on the last of the 
dates covered by the S.O. account for each menth, the type of the month-
stamp should be changed to that of the next month and the altered stamp 
should be impressed in the book of postmarks and also on the S.O. daily 
accounts for the day in the right-hand top corner, just below the impres­
sion of the S.O. date-stamp. In the case of M.O. issued during the last 
few days of March, however, the month-stamp for the month of M:.:ch, 
not that for April, should be impressed. 

19. Despatch of M.O.—(1) When the mail is under'prepanrtKm for 
•despatch, the M.O. for despatch, should be sorted by the M.O. Asstt. 
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according to the due mail and sorting list (Form M-9). They should 
then be folded along the heavy lines printed on the reverse of the form 
so as to leave the name of the office of payment outside. M.O. for 
despatch in each bag should be tied in a bundle with a M.O. check slip 
(Form, M.O.-70)-placed at the top by passing the thread crosswise. The 
total number of M.O. in a bundle must be clearly written on the check 
slip. 

(2) When M.O. bundles are made up for a Post Office, the M.O. 
sent to the office for payment and those sent to it for onward transmission 
should be placed in separate bundles marked "Station" and "Sorting", 

(3) If, in the M.O. bundle made up for a mail office or section 
or in the M.O. bundle marked "Sorting" for a post office, there are six 
or more M.O. for any particular post office, those M.O. should also 
be boundled separately, which should be addressed to that post office 
and marked "Station". 

20. M.O. issued by S.O.—(1) M.O. issued by S.Os are sent direct 
to the offices of payment but the particulars of the M.O. are communi­
cated to the H.O. in the journals of M.O. issued [Form M.O.-2(s)]. For 
any date on which M.O. are shown as issued by a S.O. in its accounts a 
daily journal of the issues will be sent to the H.O. together with the 
carbonic copies of the receipts granted to the romitters. 

(2) In the H.O. the S.O. daily journals and their accompaniments 
will be made over j>y th« sub-account Asstt. under receipt (to be 
granted on the daily «ccounts) to the M.O. Asstt. and the latter 
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should check the entries in the journals with the copies of receipts, verify 
the totals, and see that the Nos. of the receipts run in a consecutive series, 
and that any break in the serial No. of receipt is explained by remarks 
under the fall-dated-signature of the S.P.M. in the column for remarks. 
The first and last Nos. of the receipts received with eacb daily journal 
should be entered in the index of receipt Nos. (Form MS.-15) under the 
date of the journal and correctness of any remarks for break in serials 
verified therefrom. The daily totals of the journals should also be 
entered in the prescribed form of "Compilation of daily totals of S.O. 
M.O. issue journals" (Form M.O.-22). 

(3) If the original and carbonic copies of a M.O. receipt are 
received with the word "Spoiled" written across them under the signature 
of the S.P.M. the No. of the M.O. ought to be found in its proper place 
in the S.O. daily journal of M.O. issued followed by the word "Spoiled". 
The spoiled receipts should be brought to the notice of the Head Post­
master who will personally destroy both the copies after scrutinizing and 
making suitable remarks in the M.O. issue List against the relevant 
number. Spoiled receipts and break in series unless satisfactorily 
explained, are always to be regarded with suspicion as being a possible 
accompaniment of fraud. 

21. Examination by postmaster of M.O. for issue.—(1) The M.O. 
Asstt. should stamp and the M.O. in the presence of the postmaster with 
the oblong M.O. stamp and then place them with the following books and 
documents before the postmaster, viz :— 

the book of m.o. receipts [Form M.O. 1 or M.O.-l(s^] 
tbe journal of m.o. issued [Form M.O.-2(s)] 
the m.o. check slips (M.O-70) ; and 
the b.o. daily accounts [Form A.CG.-22(a)j 

In H.Os. the following document should also be placed before the 
head postmaster. 

the daily journals of M.O. issued, received from S.Os, and the 
carbonic copies of m.o. receipts attached thereto ; and the 
index of receipt Nos. (Form Ms.-15) 
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(2) The postmaster should carefully compare all the entries in all 
th°se books and documents and tick off the corresponding entries in the 
book of m.o. receipts, journals, b.o. daily accounts, and S.O. daily lists. 
He should also cross by red ink the appropriate cage "in the M.O. Form 
to denote the amount of the M.O. as "Not above Rs ". He should 
then check the daily total of the journal of M.O. issued, and after writing 
the amount of the total in words and initialling the entry sign the journal 
and the M.O. Special care must be taken by the postmaster to see that 
the M.O. issued at B.O. have not been delayed in the account office, but 
have been entered in the book of receipts and journal on the day on 
which the transactions of the B.O. appear in the B.O. summary ; that the 
amount entered in each M.O. by the M.O. Asstt. agrees with the amount 
as written by the remitter ; and that there has been no delay on the part 
of the B.O. in issuing the M.O., by referring to the date entered in it by 
the remitter. If in any case, either the amount or date as written by the 
remitter, shows any sign of halving been altered, enquiry should be made 
from the remitter by the postmaster, though the issue of the M.O. should 
not be delayed. 

NOTE 1.—In the case of M.O. issued on cheques or paid for by 
treasury certificate in lieu of cash, the postmaster should see that the 
total amount of such M.O. agrees with the amount cf the cheque or 
treasury certificates with which the M.O. were received. 

NOTE 2.—The Postmaster should verify each day whether the 
correct office of payment or the correct account office has been noted on 
the M.O. form in respect of at least 50 M.O. in an office in L.S.G. or 
above and in any other office in respect of at least; 20 M.Os. 

"In token of this varification, he should initial in the remarks 
column of the M.O. issue journal against the items verified by him." 

0 ) After the check prescribed in para. (2) the M.O. Asstt. should, 
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in the presence of the postmaster immediately prepare bundles of the 
M.O. keeping the M.O. check slip (M.O.-70) at the top of each bundle. 
The check slip should be impressed with the date stamp of the office. 
The bundles should thereafter be made over by the M.O. Asstt. under 
receipt to the registration Asstt. for despatch. 

NOTE.—M.O. issued for payment by the issuing office itself may 
be transferred under acquittance by sthe M.O. Asstt. direct to the M.O. 
paid Asstt. 

(4) In H.Os, the head postmaster should also satisfy himself that 
the first serial No. entered against each S.O. in the index of receipt Nos. 
under the date of its daily journal, follows consecutively the last serial 
No. previously recorded and initial the index to M.O. receipt numbers 
(MS.-15) in token of having carried out this check. 

22. M.O. received in sorting.—(1) M.O. received from offices and 
sections for onward transmission to the office of payment or other sorting 
offices, will be received in separate money order envelopes addressed to 
the office marked "Sorting". They will be made over under receipt by 
the registration Asstt. to the M.O. Asstt. 

(2) These M.O. should be sorted and despatched enclosed in M.O. 
bundles, together with M.O. issued by the office. 

PAYMENT OF INLAND MONEY ORDERS 

NOTE.—Where E.D.D.As. are authorised to pay M.O. the term 
Postman or village Postman should be held to include such E.D.D.As 
subject to the limits of amounts fixed for them. 
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23. Examination of M.O .— (1) The M.O. bundles containing M.O. 
intended for payment will be handed over unopened under receipt by 
the registration Asstt. to the M.O. Asstt. The M.O. Asstt. is required to 
open each bundle hiuself and to verify the number of M.O. in each 
bundle with the number noted on the check slip. He will then carefully 
•examine each M.O. to see :— 

(a) that it is impressed with ihe prescribed stamps by the office 
(H or S) of issue : 

(b) that it is signed by the postmaster and the M.O. Asstt. or other 
authorised officer of the office (H or S) of issue ; 

(c) that it is payable at his office, or at a B.O. in direct account 
with bis office, a; shown by the payee's address entered by the 
remitter ; 

(dl that the amount of the M.O. as written by the office of issue, 
agrees with the amount as written by the remitter ; and 

(el that the issuing office has crossed in red ink the appropriate 
cage, to denote the value as "Not above Rs . " 

NOTE 1.—If a M.O. has been seriously delayed in transit, care 
should be taken to see that payment has not already been made en a 
duplicate M.O. and the M O. concerned is a genuine one. 

NOTE 2.—Likewise on receipt of a duplicate M.O. issued under 
rule 293 precautions should be taken to see that the origical has not been 
received and paid in the meantime. 

(2) If there is a discrepancy of Rs. 10,'- or more between the amounts 
entered in a M.O. by the remitter and by the issuing office, or if there is 
any ground for suspecting fraud, t-uch as the absence of the issuing post­
masters or the M.O. Asstt. signature or of the impressions of any of the 
prescribed stamps, or an al-eration in the name of the payee or the 
.amount or any suspicious delay in its receipt the postmaster's attention 
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should be drawn to the irregularity and payment should be withheld 
pending, the result of a reference by telegraph to the office of issue. If 
there is a discrepancy of less than Rs. 10/- between the amount entered 
by the remitter and by the issuing office, the amount entered by the 
remitter should be paid, the irregularity being reported by post to the 
office of issue. The erroneous entry in the M.O. should be corrected 
under the postmaster's initials. 

24. Entries in register of M.O. received.—(1) The M.O. received for 
payment by the office and the B.Os in direct account with it, together with 
the M.O. taken from deposit that are to be given out for payment, should 
be sorted into gToups for each postman and the sub-account Asstt. and 
then entered in the register t f M.O. received (Form M.O.-3> so that the 
orders intended for each postman and those to be made over to the sub­
account Asstt. for the village postman acd for despatch to B.Os may be 
bracketed together. 

(2) The M.O. Asstt. should note in the register, opposite the group 
of orders for each postman, the total number arid value of the M.O., in 
words and figures, and the No. and name of the postman. The M.O. Asstt. 
should also write in the register in words and figures, below the entries 
relating to postmen, the total amount to be given to all the postmen for 
the payment of M.O. 

EXCEPTION : M.O. which are returned by the sub-account Asstt. as 
unpaid, should not be entered in the register of M.O. received (M.O.-3> 
when taken from deposit for re-issue for payment. 

(3) The M.O. including those taken out from deposit for re-issue 
made over to the sub-account Asstt. for payment by village postman and 
for despatch to B.Os should be entered by the sub-account Asstt. in the 
in the register of M.O. for payment by village postmen and B.Os. (Form 
M.O. 44) in the manner described in paragraphs (1) and (2) above. 
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EXCEPTION : In a single-handed S.O. and in offices where the duties 
of the sub-account and M.O. paid branches are performed by one and 
the same Astt. the register (M.O. 44) need not be maintained. 

(4) When a M.O. entered in the register of M.O. received is not 
given out for payment on the date of receipt, or having been given out, 
is returned unpaid and is re-issued foJ payment, a fresh entry of it should 
be made in red ink in the register on the dale on which it is issued or 
reissued, as the case may be) and a note "Re-entered on (date)" should 
be made against the last previous entry of the order. 

NOTE 1.—See Exception below paragraph (2). 

NOTE 2.—The M.O. which cannot be issued for payment or sent 
to B.Os. on the date on which they are received, need not be entered in 
detail in the register of M.O. received on that date, but should be 
shown in lump, thus "Received to-day but not given out for payment or 
sent to B.Os 5" Details of these M.O. must be entered in the 
register on the next day agreeably to the instructions given in paragraphs 
(1) and (2) of this rule. 

NOTE.—M.O. payable by pay order or by cheque need not be 
entered in the register of M.O. received. 

25. Examination by postmaster of M.O. for payment.—(1) The-
M.O., with the M.O. check slips and the register of M.O. received, 
together with registers of M.O. for payment by village postmen and B.Os 
should be placed by the M.O. Asstt. before the postmaster, who will 
after comparing the entries in the M.O. and the registers and satisfying 
himself as to the correctness of all the entries and the genuineness of the 
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M.O. note the total number of M.Os for payment on the day (including 
those taken from deposit) after the last entry in the register and attest 
trie note with his signature. The postmaster should take special care 
to ses that the amount for payment as entered in each order by 
the office 0f4§5ue is the sanae as. that specified by the remitter End that. 
the toral amount to be givea to each postman for the payment of M.O.-
does not exceed the prescribed lifflit. He should also see that service and 
Family Allotment M.O. issued for the disbursement of pay and allowances 
aad marked as^'Not to be delivered before the 1st of the following 
month'* are not given out for payment before the prescribed date. 

(2) After this has been done, the postmaster will have the round M.O. 
•stamp impressed on each M.O. in his presence in the space provided for 
the purpose, and the impression of this stamp will constitute postmaster's 
authority for payment. He will then return the M.O. and the registers to 

the M.O. Asstt. 

NOTE—.In the M.Os both in the acknowledgment portion and 
receipt portion, the reasons for non-payment of M.Os. will be recorded 
by the po&tmao or Delivery Agent in case the payee is not available at 
the time of call, otherwise th« reasons will be recorded by the Sub-
Postmaster /Branch Postmaster. 

26. Liaiit of amount of payment by a single postmaB.—(1) The 
•aggregate amojnt to be entrusted to any single postman at one time for 
the payment of M.O. plus the aggregate amount realisable on V.P. 
articles and articles on which customs duty is due should not exceed 
Rs. 2,000/- TheSupdt. of Post OrQceflst Class Postmaster may, how­
ever. raise this amount up to Rs. 3,000/- The aggregate amount to be 
entrusted to a village postman; HDD A at one time should not exceed 
Rs. 2,000/- which may be raised to Rs. 3,500/- by the Supdt. of Tost 
O' . £s{ 1st Class Postmasters. 
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NOTE.—The Head of a Circle may raise this limit to any amount 
accodng to local requirements and circumstances after consulting the 
local police authorities. 

(2) When the register or M.O. teceived is placed before the post­
master, he should see whether the value of the M.O.V.P. articles. 
and aitides on which Customs duty is due to be made over to each 
postman is within the prescribed limit etc. In every case in which the 
limit is exceeded, the postmaster should arrange for a second postman 
or some other responsible member of she office to accompany the post­
man for greater security. The limit of the total amount of M.O. 
including v.p. articles to be entrusted to a postman when he is escorted-
by another official should not exceed double that which he could be 
entrusted with unescorted under Sub-rule (1) above. The postmaster 
should w rite his orders on the subject in the register of M.O. received, 
mentioning the name of the official selected for the purpose. The official: 

should be required to affix his signature below the postmaster's ordersp, 
in token that he has seen them, and it will be his duty to accompany the 
postman in his beat up to a point when the cash is reduced to the limit 
prescribed for a single postman. The M.O. Asstt. should see that the 
official has signed in the register, before he sends it to the treasurer. The 
official should again affix his signature in the register of M.O. received; 
in the presence of the treasurer below the acquittance by the postman 
for the money received by the postman for payment of M.O. The 
escorting official should sign in the postman's book in the column 
"remarks" against each M.O. which was paid in his presence during his. 
travel with the postman and note also the time and place at which he left. 
the postman against the entry of the last M.O. paid in his presence which 
had the effect cf reducing the amount of the unpaid M.O. 
plus the aggregate value of v.p. atticle realisable from addresses to a point 
with'n the limit prescribed for a single postman. The M.O. Asstt. 
performing the duties prescribed in Tale 38 ibid, should check the post­
man's book and the register M.Os received to see that these instructions 
are carried out. 

27. M.O. for paymeat by postmen.—(1) After the M.O. have been 
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examined by the postmaster and impressed with the round M.O. stamp, 
the M.O. Asstt. should make them over the postmen, each of whom should 
be required to place his signature against the entry in the register of 
M.O. received of the total number of orders given to him in acknowledg­
ment of their receipt. 

(2) The register should then be sent to the treasurer, who will give 
each postman the amount noted against his No. and name in the register, 
and require the postman to sign for the amount in the register in 
words and figures. No receipt for the amounts will be taken in the 
treasurer's cash book (Form A.C.G.-2) from the postmen, but the total 
amount given to all the postmen at one time will be entered by the 
treasurer in his cash book, and the M.O; Asstt. must place his initial 
against the lump entry in that book, before he takes back the register of 
M.O. received. 

• » 

A. In S.Os, where there are separate treasurers, cash for the 
payment of M.O. should be given to postman, under receipt in the 
register, by the M-0. Asstt. 

28. Payment of S B. M.O.—S.B. M.O. received from Field Post 
Offices should be examined by the M.O. paid Asstt. and the Postmaster 
in the manner laid down for ordinary M.O. and impressed with the 
round M.O. stamp. The M.O. Asstt. should enter the S.B. M.O.' in the 
register of M.O. received (M.O.-3) separately. The register along with 
the M.O. should be sent to the S.B. branch without cash. A receipt for 
the M.O. should be granted by the Asstt. Postmaster, Saving Bank 
Branch, in the register of M.O. received and the register returned 
to the M.O. Paid branch keeping a note of the total amount. The Asstt. 
Postmaster (Saving Bank) should sign each S.B. M.O. as payee impressing 
his designation stamp below his signature. The M.O. paid vouchers 
duly receipted by the Asstt. Postmaster (Saving Bank) and the acknow­
ledgments carrying the counterfoils of the pay-in slip should be transferred 
to the M.O. Paid branch by the S.B. branch on the same day by entry in 
the hand to hand receipt book. The M.O. acknowledgements having the 
counterfoils of pay-in slips pasted to them will be posted in a service 
envelope to the concerned Field Postmaster by the M.O. Paid Branch. 

The total value of S.B. M.O. should be shown as M.O. paid by t£e 
M.O. Paid Branch. The S.B. branch will show the total value of S.B. Mx). 
as S.B. deposits through S.B. M.O. as a separate entry under receipts with 
a corresponding entry on the payment side in the band to hand receipt 
book. Before the cash is handed over to the treasurer, the Asstt. Post­
master should check the correctness of the entries in the hand to hand 
receipt book and initial them. 
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29. M.O. for payment by village postmen and B.Os.—M.O. to be 
paid by village authorised by the Supdt. in this behalf and by B.Os in 
direct account with the H.O., should be made over by the M.©. Asstt. to 
the sub-account Asstt. under receipt to be taken in the register of M.O. 
received. The name and address of the payee of a M.O. and the amount 
payable at a B.O. should be transcribed on the M.O. in the character of 
the Regional language used by the branch postmaster in transacting busi­
ness with the account office. 

«• 

A. In S.Os, cash for the payment of M.O. should be given to the 
Village postmen by the M.O. Astt. on receipt, from the sub-account Asstt. 
of the register of M.O. for payment by village postmen and B.Os. 
(MO.-44) Each village postman should be required to sign his name and 
write in words and figures the amount given to him in the last column of 
the register in which the amount to be paid to each village postman has 
been noted in words and figures by the sub-account Asstt. 

. 30. Notices to be sent out in certain cases.—In the case of M.O. 
which are received at a post office of which the postman or village post­
man is not authorised to pay M.O. or which are made payable to (a) 
planters, (b) payees in remote localities or in places like Nepal, Bhutan 
and Sikkim ; for whom M.O. to postal articles are not sent out daily by 
postman or village postmen, and who send messengers regularly to the 
post office, the M.O. should be placed in deposit and a notice in*form 
M.O.-11 signed by the postmaster and impressed with the date stamp, 
should be sea t to the payee. The acknowledgement (to be returned to 
the remitter) and the coupon should be cut off from the M.O. and sent to 
the payee along with the notice : but a record should be kept of the 
remitter's address ; on a slip of piper pinned to the order so that in case 
the acknowledgement should be mislaid or lost by the payee, a copy can 
be readily prepared. When the acknowledgement is returned to the post 
office, this slip of paper may be destroyed. 

NOTE 1.—In a case in which a record of the remitter's address can­
not be k.ept as prescribed in the above paragraph, owing to the entries in 
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the M.O. form being written in a Regional language that cannot be 
translated in the office of payment, the acknowledgement should not be 
sent in original to the payee, but in place of it a separate acknowledge­
ment prepared in manuscript on a piece of paper of the same size as the 
printed acknowledgment should be sent for the payee's signature. After 
payment of the M.O. this document bearing the payee's signature should 
be pasted to the original acknowledgment which should then be dispose! 
of in the ordinary course. 

NOTE 2.—If the payee presents himself at the Post Office to receive 
payment of the M.O. before the delivery to him of the notice and the. 
acknowledgment sent through the postman or village postman and it is 
decided to effect the payment of the M.O. before the return of the village-
postman to be post office then an acknowledgment will be prepared in 
manuscript on a plac: of paper cut to the size of the printed acknowledg­
ment and signed by the payee and kept pinned to the paid M.O. and on 
receipt of the printed acknowledgment from the postman, or village post­
man, the manuscript acknowledgment of the payee should be pasted on, 
the back of the printed acknowledgment and disposed of in the ordinary 
course. 

(2) If delivery of the notice to be made through a postman, the-
particulars of the notice should be enteredin his book of receipts for 
intimation and notices delivered (Form RP-53) and then handed over to 
him with acknowledgment and the coupon ; if delivery is to be made 
through a village postman, these documents should be handed over, 
under receipt, to the sub-account Asstt. if the notice is made over to the 
payee's messenger, his reciipt should be taken in the register of M.O. 
received and if the notice is to be sent to the payee, by post, if should be 
despatched with the acknowledgement and coupon in a cover registered 

.on service. 

(3) If the notice is presented together with the acknowledgment, by 
the payee or an agent authorised in writing to sign the M.O., the amount 
of the M.O. should be paid to him on his signing the M.@. and the 
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acknowledgment. If the notice is returned endorsed with a receipt of 
payment, together with the acknowledgment duly signed by the payee, 
the amount should be paid to the person presenting tie notice, afier his 
signature has been obtained on the M.O. These notices should in every 
case be securely attached to the office copies of the jt umals of M.O. paid 
in which the entries of the M.O. appear. 

NOTE 1.—If the payee is not likely to know English tie notice given 
to him under this rule should bei n Regional language. 

NOTE 2.-—When a notice has to be issued in respect of an inward 
foreign M.O. paragraph 2 and the second sentance of paragraph 1 of the 
printed form of notice should be scored out and the names of the remitter 
and of the country of issue should be entered at the foot of the notice for 
the information of the payee. 

3! . Payments to residents at hotels, clubs, etc.—If the payee of a 
M.O., who resides at a hotel, club, or other similar institution, is not at 
home when the postman brings the M.O. for payment, the postmaster 
should fiil in and sign an intimation in Form MS-17 and supply it to the 
postman concerned, who should, at the next delivery, band it over to the 
Manager or Secretary of the hotel or club, under receipt to be taken in 
bis book of intimations and notices delivered, for delivery to the payee on 
his arrival. On receipt of a reply fiore the payee, the M.O. should be 
paid in accordance with his instructions. 

32. Examination of book of receipts for intimations and notices 
delivered.— If a notice for M.O. payable to a payee to whom rule 30 or 
31 applies has been issued to a postman for delivery, the M.O. Asstt. must 
examine the postman's book of receipts for intimations and notices 
delivered, on the latter's return to the Office, and satisfy himself that the 
payee's receipt for the notice has been obtained in the bpok. 

[30—33 

33. Payment of M.O. at the window.—(1) M.O. will be paid at the 
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window of the post office on satisfactory proof of the identity of the 
claimant with the person named in the M.O. When the person claiming-
payment of a M.O. calls at the post office to receive payment it must be 
left to the postmaster to decide in each case whether the claimant has 
been satisfactoi ily identified or not. 

(2) In ordinary cases of this kind payment must not be made unless 
the claimant is identified at the post office by some trustworthy person 
known to the postmaster or the claimant produces other evidence to 
establish his identity to the satisfaction of the postmaster. It must be 
understood that the statements of the identifier are not to be accepted-
without full enquiry as to his actual knowledge of the claimant. He should 
always be asked to explain how he became acquainted with the claimant, 
and how long he has known him. The information obtained from the 
person, who identifies the claimant, must be such as will enable the post 
office readily to find the payee again, should any mistake or fraud have 
occurred, and with this object, the permanent address of the payee, as 
vouched for by the person who identifies him, must be noted on the M.O. 
by the identifier who should add his own address below bis signature 
under the "Identifier's certificate" printed on the M.O. form. If he 
refuses to comply with this request, the postmaster should exercise greater 
care in accepting the identification as genuine. It should not be con­
sidered evidence of the right of a claimant of a'M.O. that the money has 
been remitted in response to a telegram sent by him. 

(3) Tn special cases, the postmaster may exercise his discretion as to 
making payment without insisting on strict compliance with the procedure 
described in the preceding paragraph, provided that he is satisfied by such 
other evidence as the claimant may be able to produce regarding the 
latter's identity with the payee. 

(4) When the person claiming payment of a M.O. is identified by a 
postal official the i alter should be required to sign the identifier's certi­
ficate at the back of the M.O. and put his designation below his signature. 
The M.O. should thereupon be placed before the postmaster for his orders-
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regarding the acceptance or otherwise of the identification after such 
enquiries as he may deem necessary. 

(5) If the postmaster has any doubt or suspicion in connection with 
a M.O. he should make a telegraphic reference to the office of issue before 
effecting payment. 

(6) Before the payment of a M.O. is made to a person other than 
the payee on the written authority of the latter, the postmaster should 
satisfy himself about the authenticity of the written authority produced. 
The persr-n receiving the payment of the M.O. should be required to 
sign the acknowledgment of the M.O. in the following manner :— 

For (Name of the payee) 

(Signature of the person 
receiving payment j 

(.7) When the payment of a M.O. at the window of the post office is 
decided upon by the postmaster, the M.O. will be re-entered in the 
register of M.O. received for the day under "a heading "Window" and 
issued in favour of the counter Asstt. making the payment and the M.O. 
with the register should be placed before the postmaster who should 
impress the M.O. with the round M.O. stamp and record the order for 
the payment of the amount of M.O. to the coun'er Asstt. below the entry 
of the M.O. in the M.O. register and sign it. The M.O. paid Asstt. will 
then obtain the signature of the counter Asstt. against the entry of the 
M.O. and make over the register and the M.O. to the caunter Asstt. for 
obtaining the amount from the treasurer. The treasurer will obtain the 
counter Asstt. receipt for the amount in the M.O. register and retain the 
M.O. register. He will show the amount as having been paid to the M.O. 
paid Asstt. in the Treasurer's cash book and obtain the latter's signature 
against the entry before the M.O. register is returned to ihe M.O. paid 
Asstt. After the M.O. has been paid to the payee (or his agent) it should 
be signed and dated by the paying Asstt. and made oveiby him to the 
M.O. paid Asstt. under receipt to be obtained in the former's receipt 
bx>k. 
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NOTE 1.—In all cases in which identification is accepted as satis-

-factory, the postmaster should write on the M.O. the words "Identifica­

t ion accepted" under his signature. 

NOTE 2.—See Rule 72 also. 

34. Payments of M.O. authorised to mmors.-O) Where the minor 
is'under years of discretion and is living with his parent or lawful 

' ^ a n , ^ m e n t W f f l b e m « l e to the parent or guard,an on h» signing 
the M.O. on behalf of the minor. 

(2) Where the minor is under years of discretion and is not living 
•^ith his parent or guardian and the parent or. guardian cannot be ascer­
tained, payment will be made to the person in whose care and custody 
the minor for the time being is subject to such person s1£ning, m addition 
to the M.O. an agreement of indemnity in Form M.O.-20 (b) undertaking 
to indemnify the Post Office against all adverse claims in respect of the 

f «f the M O so paid. In the event of his refusing to sign.such 
T ^ X ^ J o ^ ^ ^ and the M.O. should be d i , 
Tosed of in accordance with the instructions of the remxtter which should 
;be obtained through the office of issue. 

(3) Where the minor is old enough to understand the nature of the 

transaction, payment will be made to the minor himself. 

(4) In HO. the agreements pf indemnity executed in respect of 
~ -̂  . ,1 , . B n toeether with similar agreements received from 

X l a a - " e t p ^ t h e a , p o s t e r « s persona, cuMo,y. 

NOTE - A stamp duty of 50 Paise will ba payable on the agreement 
0f J e J n U y prescribed in paragraph (2) of thia ru!«, the stamp herns 
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provided by the person who executes the agreement. If a different rate 
of stamp duty be in force in any State the Head of Circle will issue 
necessary instructions. A single agreement of indemnity may be taken 
in respect of more than one M.O. paid at one time by a post office to 
one and the same person on behalf of a minor. 

A. In S.Os, the agreements of indemity executed in respect of 
M.O. paid in the SO together with those received from B.O. In 
account with it will be sent to the H.O. with the daily list of M.O. 
paid a suitable remark being made in the list against the entries of the 
M.O. concerned. 

35. Payment of M.O. addressed to persons without hands or fingers,— 
(1) Wherea person suffering from leprosy who has lost his fingers is livin" 
in any asylum, payment will be made to the Head of the Institution 
on his signing the M O. on behalf of such a person. 

2. Where a person without hands or fingers due to any cause is-
living with his parents, relatives or friends, payment will be made to the 
responsible person with whom such a person resides, in the presence 
of an independent responsible witness who should be required to attest 
the signature or thumb impression on the form. 

36. Payment of M.O. addressed to departmental pensioners.—The-
postmaster issuing the M.O. should see that the requirements of Rule 
121(7) g Vol. VI part III are complied with. 

37. Payment of M.O. and delivlery of registered letters of lunatics.— 
See Rule 125 of Part III. 

38. Examinition of M.O. paid by postman and at the window.— 
(1) As soon as the postmen return to the office, the MO. Asstt. should! 
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take from them the paid and unpaid M.O. and initial the entries in 
the postmen's book; in acknowledgment of receipt. 

NOTE 1.—In Presidency post offices and other large head and S.Os 
the Head of a Circle may sanction that acquittance for the total number 
of paid and unpaid M.Os may be given in lump in the postman's book 
instead of against each entry. 

NOTE 2.—See Exception below rule 45(2)(e). 

(2) He should examine the M.O. paid by the postmen and at the 
•window and satisfy himself on the following points :— 

(a) that the signature (in ink) of the payee, or of some person 
authorised by him in writing to sign M.O. on kis behalf, has 
been obtained in the place provided for the purpose, or if the 
person to whom payment is made is illiterate, that his thumb-
impression, seal or other mark has been taken in the same 
place. 

:NOTE.—See Example below rule 191(2). 

(b) that the payee's receipt has been attested by the signature of 
the postman or other official by whom the order was paid; 

<c) that in cases where the name of the payee's father is given in 
the particulars filled up by the remitter, the M.O. has been 
signed by the payee—thus "A, son of Z". 
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_ , 
(d) that in the case of money order paid to an illiterate payee his 

thum-impression, seal or other mark has been attested by ire 
signature or thum-impression, as the case may be, of reliable 
witness, other ttan the official by whom the.order was paid'. 

(e) that in the case of M.O. paid on identification, the identifier's 
certificate and the entry abcut ihe name and permenent address 
of the payee, as given by ihe identifier, are in the same hand-
wiiting. 

(f) that, in the case of a M.O. paid to a pardanashin woman, the 
instructions in rule 121(5) of Part III have been attended to; 

(g) that in the case of a pension M.O. paid to a departmental 
pensioner, the instructions in rule 36 have been attended to; 

(h) that every M.O. paid at the window bears the postmaster's 
orders of acceptance of the identification. 

The M.O. Paid Asstt. should then impress the M.O. with the oblong 
M.O. stamp in the presence of the postmaster and fill in, under bis 
initials, the columns in the register of M.O. received relating to both paid 
unpaid orders. 

NOTE 1.—See rule 40 and 121(4). 

NOTE 2.—If the payee of a M.O. be a blind person the procedure to 
*be followed in respect of an illiterate payee should be observed in his 
case. 

39. Return of undisbursed amounts.—The money brought back 
unpaid by the postmen should be made over immediately to the treasurer 
who will acknowledge receipt of ihe amounts in the postmen's books in 
words and figures. The amount received from each postman will be 
entered against his No. and name in the treasurer's cash book and the 
M.O Asstt. should initial each entry in token that he postman has paid 
in the correct amount duef rom him. 
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I A) In S. Os where there are no separate treasureres the M.O. 
Asstt. should fake over the undisbursed cash from the postmen and initial 
the entries in the postmen" i boots in acknowledgment of receipt. 

40. M.O. paid by subordinate offices and village postmen.—(1) The 
M.O. paid by B. Os. In direct account with the office and by village 
postmen of the office as well as those returned unpaid, will be received by 
the sub-account Asstt. who will make the necessary entries showing their 
disposal in the register of M.O. for payment by village postmen and B.Os 
(Form M.0.-44) maintained by him. The M.O. will then be made over 
under receipt by the sub-account Asstt. along with the register to the-
M.O. Asstt. who should examine and stamp the paid orders in the manner 
laid down ia rule 38, and examine the entries in the register wiih ihe M.O. 
made over to him. The entries should also be conspicuously marked of, 
so as to show at a glance in what cases the orders entered in the register 
maintained by the sub-account Asstt. have been accounted for. The 
M.O. Asstt. should then initial each relevant entry in the register m 
token of having carried out the check. 

NOTE.—See Exception below para (3) of rule 24. 

(2) The M.O. Asstt. is also reqaired to see that the M.O. acknow­
ledgements, signed by the payees, are attached to all M.O. paid by village 
poster, and B.Os in direct accouat with the office. 

(3) The M.O. Paid Asstt. must carefully examine M.O. paid by 
subordinate offices to see that they are signed by the postman or village 
postman, or sub or branch postmaster, by whom payment was made. In-
every case in which such signature is wanting the postmaster's attention 
should be drawn to the irregularis, and a report made to the Svrdt. 

14) If any undue delay is noticed by the sub account Asstt. in the 
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r e t * * of a M.O. ^ ^ ^ ^ ^ ^ U ^ X S ^ . 
payment, the matter should be orought to ttu. n o ^ . a b j e r c s 

ff S S f f f S S S ' S S 2 S f i ^ S l I show that « I . , no, been 
returned to the M.O. depatirr.ent. 

(5) In H-Os, for any .a te g ^ S J g S S S S ftt%& 
S.O. in its accounts a darfy journal o t tne pay L M Q T h g 

will be received from the ^ J ^ ^ g f f i » S o S « 5 i | g t h e * will be 
sub-office daily journals and the d £ u m M Q A s s t t . U T ,d e r reCeipt (to 
made over by the sub-accouat Asstt. to u ^ ^ ^ c h e c k l h e 

be granted on the daily' accoung and .** ^ t o t a l s o f t h e j o u m a l s 
•entries in the joumals wuti the orders veniy s t a m p e d 

and examiae the pa.d orders tcsee that ijey d , d t e d a n d t h a t the 
by the sub offices and that Jey bave *ee y v ^ . l s 

correct amounts have been pudof f . I j e ^ ny „ flalion o f . d a i l y 

should also be entered m t ie presc ibed tonn 
totals of S.O. M.O. p.id journals (M.V.--D-

• -hi-h a M O oaid by a village postman or by 
(6) la every case to « b l ^ . ^ 1 ^ ; ^ a f t h e

y
 D 0 S t town, the M.O. Asstt. 

a pos'mau who serves the v f ^ e ° ^ b t P t h e U n a t a r c of a witness 
should see that the paymem £ a " e s * d

f f l £ $ e
M . b . paid by the same 

should the M.O. Asstt. find 'hat a nnnvoero s i g n a l u r e s pur-
postman or village postman « S u ^ ™ " a ; e

h S t e knows or has reason to 
porting to be those of literate' i g ^ r X c h are generally illiterate, 
believe, that the payeesi belong to da»«» w c f b r o u g h t 
the circumstance should be viewed w i ^ u s p i c ^ a ^ ^ g 

specially to the nonce of the postmaster, 
made. 

exempt from Ihe opera ion of tbe ra l . r ega r i g w r e c e i y e Sprja rrp"of: ̂  w *«M «*. 
•village official. 

. . .i,»t tin? mles as to thumb impres-
^ ^ Z ^ S S S - ' ^ * for a . porposos of 

fraud.' 
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(8) In every case of pension M.O. paid to a depirtrnciicl pensioner, 
cars must be taken to see that the instructions in rule 36 have been 

attended to. 

41. M.Os paid by book transfer.—(1) Revenue M.Os and M.Os 
in payment of other Government dues are paid by book transfer. The 
post office of payment issues a treasury voucher for the total value of 
such M.O. to be paid on each day and adjust the account by crediting. 
the amout to the head '"Drawn from treasuries" and debiting it to the 
head "Money orders Paid". 

(2) M.Os payable in the Madhya Pradesh to the District Council­

or to the Tehsildar in payment cf forest revenue are also adjusted by book 

transfer. 

42. M.O. paid to wrong pevson.—(1) If a M.O. is paid to a w?ong 
be person, the amount must be recovered as soon as possible and should 
credited in the post office accounts under the head "Unclassified receipts" 
and the payment made subsequently to the proper payee should be 
charged to "Unclassified payment". In the latter case, full particulars 
of M.O., the date when, and, where necessary, ile name or the office by 
which the recovery was made, should be shown in '.ho schedule \Form 

A.C.G.-t(a)]. dUe-d in 

Ca Money recovered ^ . ^ J * * j £ ^ r * i & * h e 

< M H * — = > » * • » * " !SS" ° t h e auouu. to been « « « < * » 

^ T a e . e r ^ r o s . ^ M n c b . d e s s e . e c t o grade S.P. 

well. 

file:///Form
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(3) In cases where the claim of the proper payee has to be met 
before the amount has been recovered from the wroDg payee or from the 
official at fault, the sanction of the Senior Supdt./Supdt. of post offices 
First Class must be obtained to the payment. 

(4) The procedure prescribed in paragraphs (1) and (2) will be 
followed in the case of wrong payment of an inward foreign M.O., except 
that, in cases in which the amount has been recovered from the wrong 
payee and payment to the correct payee cannot be made within three-
months from the date of issue of the M.O. the previous authority of the 
Postal Accounts Office should be obtained before payment is made. 

NOTE.—See rule 233 of the Postal Manual Volume V. 

43. Disposal of payees' acknowledgments.—(1) The acknowledg­
ments attaihed to the paid M.O. should be impressed with the date-stamp, 
and placed before the postmaster who will satisfy himself that there is a 
signed acknowledgment for every paid M.O. and then see that the 
acknowledgments are cut off and transferred at once to the sorting. 
department for despatch. 

NOTE.—In the cases o? M.Os paid by pay orders the M.O. acknow­
ledgments should be da stamped and released for transmission only 
after the pay order is actually redeemed by the payee. 

(2) If an acknowledgment is lost during transit and a copy is 
applisd for by the remitter, the postmaster should furnish him free of 
charge, with a certificate of payment in the prescribed form after satis­
fying himself (by making enquiries from the payee, if necessary) that the 
M O. has been actually paid. 

EXCEPTION.—The disposal of acknowledgments relating to M.O. 
issued in favour of officers of Government or of District Local or 
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ide for the « t e n l l ^ r ^ r e prescribed in this rule does not apply. 

NOTE.-See rule 14(3)-

. • n \ 'Yf-g M.Os paid by the 

44. B ^ ^ r ^ ^ , - ^ m*°M be c•r'fu", 

office Occluding the B.Os » *<«• ace ^ fc ^ ,, „„ 
„ * l acceding < ° f 0 t : ^ r SSedoa«hamby issuias post office, 
cf the Postal Ace,ua.s Office 'mp ^ | h e J 0 U r 0 a i s o f M.Os 
Particulars of ta= M.Os * ° » ' ^ A C O ) U ( l l , offices. A separate journal 
P M ^ ^ £ * S £ * V > * M o a » o o . t , aao U» by pes, 
r - ^ e b ' ^ a l A c e o u a t s office. 

^ . O s paid by P ^ w e V l f t o u l amount handed to the postmen for 
Vnh the < * « « " ^ £ U amount paid hack on account of 
the payment ot M ^ S 

(3) In H.Os, particular, of each M.Os should be entered against a 
• serial No. printed in the first colamn of the form and the daily totals of 
tVe entries, vvi.h the to'al numb;r of M.Os paid, should be made in the 

-•colamn for remarks against »he Ust entry for the day in each journal, 
instead of below it, in order that the entries for the following day may 
be commenced from the next serial No. on the same sheet. The entries 
in tt e j urnals of M.Os P îd should be shown in separate groups (a) for 

-•> iw\ f ,r l t B.OS. The B.Os groups in the j >urnals of M.Os 
*be H.O. and U>) Sol it B.Os. 
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paid will include the M.Os paid by village povtmen of the H.O. A c-py 
of the entries in the journals for the Postal Accounts Offices should bo 
m a d e in the journals (the lower si>eet) by means of carbonic paper. A 
separate total will also be made for each of the two groups and entered 
in the column for remarks of the journals (the lower sheet), but not in 
the journals for the Postal Accouats Offices. 

(4) Only M.Os paid within currency should be included in the journal 
of M . O * paid (Form M.O.-4). 

(5) t n S.Os, particulars cf each M.O. need co t be entered in the 
lists strictly according to the serial Nos . and the daily totals with the 
total n u m t e r of M.Os paid should be entered below the last enuy for 
the day. A copy of the eairles i a the list should be made by iceans of 
carbonic paper on the two lower sheets, viz., t h i daily list for the H.O. 
end die S.O. journal (or office record). 

45. Payment of M.Os . by pay order.—tl) (a) M.O. are paid by 
pay orders at certain important Post Offices specially authorised for this 
purpose by the Heads of Circles. 

(b) Heads of Circles should send copies of their letters sanctioning 
the introduction of abolition of the pay order system in the case of part i­
cular post offices under their centrol to the Postal Accounts Office3 
concerned. 

(2) The following procedure will be followed for such payments :— 

(a) The M.Os to be pa id to each payee should be enicred in 
triplicate lists in Form M.O.-20 (a) separate lists being prepared 
for each circle of audit for M.Os issued during month. For 
the total amount of each list," a pay order will be issued and 
delivered t« the payee, together with the duplicate copy cf 
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the list and the M.Os, or only the duplicate copy of 
the list and the M.Os or only the lower portions thereof, 
containing the coupons and the acknowledgments or the 
intimation portions only in the case of V.P.M.Os, as may be 
convenient to the payee. 

(b) As a general rule, when the number of M.Os to be entered in 
a list is less than four, the M.Os will be paid in the ordinary 
way and not under the pay order system. Postmasters may, 
however, pay M.Os. for large sums under this system, even 
when the number of M.Os. to be entered in any lists is less than 
four. 

(c) On delivery of the list and the pay order, the payee must sign 
the acknowledgments of M.Os and the receipt for the pay 
order and the list, in the form attached to the duplicate copy 
of the list and make over the receipt with the M.Os. (or the 
acknowledgments, as the case may be) to the postman, retaining 
the coupons, the intimation portions of V.P. M.Os and the 

. duplicate copy of the list, for his own use. When the M.Os 
are received back at the post office with the acknowledgments 
duly signed by the payee, the original copy of the list will be 
checked with the acknowledged M.Os. 

EXCEPTION.—In Presidency towns payees who receive daily a large 
^number of M.Os may be permitted to return the acknowledgments the 
aext day before payment is taken of the pay order. The M.O. Paid 
Asstt. will ensure that they are received next day and bring any case of 
•non-receipt of the acknowledgments to the notice of the supervisor or the 
Assistant Presidency PosLmaster. 

(d) Before presenting the pay order for encashment, the payee will 
see that all the M-Os entered in the list are actually intended 
for him. If he rinds that asy of the M.Os are not intended for 
him, or if he refuses to take payment of a M.Os are not 
intended for him, of if be refuses to take payment of n M.O. 
drawn in his favour, he will strike out the entries of those 
M.Os from the duplicate copy of the list, altering tbe*teta] 
accordingly and return the pay order and the list to the post 
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office. The refused pay order, in such cases, will he treated 
as cancelled and destroyed hy the postmaster and a fresh pay 
order issued for delivery to the payee. The refused M.Os will 
be treated in accordance with rule 62. The remark "Revised 
pay order No dated issued''will be noted on 
the counterfoil of the cancelled pay order. 

NOTF.—Pay Orders spoilt through other causes will also he treated 
Escancelled and destroyed by the postmaster, the remark "cancelled and 

•destroyed" being noted on the counterfoil of the pay order book. 

(e) On presentation of the pay order receipted by the payee, the 
Postmaster must examine it carefully and see that no endorse­
ment othgr than to a Bank is made on the back of it, and then 
compare the amount entered in it with that entered in the 
original copy of the list. Before encashment, the pay order 
will be pasted on the blank space at foot of the original copy 
of the list, and the whole amount shown in words and figures, 
will be paid in cash only to the payee, or his Banker; if it is 
endorsed to a Bank. The pay order will be impressed with the 
M.O. stamp and the fact of payment will be noted in the counter­
foil, as well as in the office office copy (triplicate copy) of the 
list to prevent the possibility of a double payment. 

<f) The total amount of the M.Os entered in each list, will then be 
shown as paid in the accounts of the post office and entered in 
the list of M.Os paid, for the particular month of issue and the 
Postal Accounts Circle concerned, as one item. The paid M.Os 
and the original lists with the pay orders pasted at foot, will 
then be forwarded to the Postal Accounts Office concerned. 
Each M.O. will be impressed with the special stamp showing the 
date of payment, in the space provided on the reverse for the 
signature of the payee. The triplicate copy of the list should be 
kept in the post office as office record. 

(g) If a pay order is not presented for payment within the period of 
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currency of the M.Os for. which it is issued, the postmaster will 
extend the period of currency of the M.Os under rule 65 and 
request the payee to take payment within that period. 

NOTE.—When a M.O. pay order issued for payment is reported to 
have been lost by the payee, a duplicate pay order may be issued by the 
postmaster, provided he is satisfied that the original iist to which the lost 
pay order appertains has not been sent to the Postal Accounts Office and 
R precaution against payment, of the original pay order, the remark 
"Duplicate pay order No. issued on (date) and paid on 
(dateV will be recorded on the counterfoil of the original pay order. The 
payee should be asked to return to the postmaster for cancellation, the 
original pay order should it be found subsequently. The duplicate pay 
order must be marked with the word "Duplicate" written in red ink 
across it. 

NOTE 2.—Wherever it is considered necessary, the Head of the circle 
may authorise the payment of pay orders issued at a S.O. from its H.O. 
In all such cases the H.O. will pay the pay order in accordance with the 
Instructions contained in clause (e) to (g) and account for the M.Os in 
the H.O. list of M.Os paid. 

NOTE 3.—Special arrangement exist fat the payment of amount of 
M.Os in the following cases by pay orders as indicated therein. The 
Instructions contained in clause (a) to (d) of paragraphs (2) shoukl be 
observed by the S.P.Ms who after checking the original copy cf the tripli­
cate iist with the acknowledged M.Os, should send both the original and 
the duplicate copies cf the list together with the M.Os (which should be 
treated as red ire .ted) to the paying.office for disposal. The Postmaster of 
the paying office should follow the instructions given in clauses (c) to Cg) 
^hen pay orders duly endorsed by the payee in favour of tke bank and 
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receipted by the latter are presented at his office for payment. The cases 
are (i) between the S.P.Ms Dum Dum, under the Alipore Head Office and 
the Calcutta G.P.O. for the payment of M.Os by pay order to the Gramo­
phone Company, Ltd., and the Twin Record Company Ltd. Dum Dum. 
Pay Orders endorsed by the Gramophone Company and the Twin Record 
Company in favour of their bankets at Calcutta are paid by the Presidency 
Postmaster, Calcutta ; (ii. between the S.P.Ms Anand, under the Kaira 
Head Office and the Bombay G.P.O. for the payment of M.Os by pay 
orders to the Poison Manufacturing Company in favovr of State Bank of 
India, Bombay are paid by the presidency Postmaster, Bombay. 

(h) The postmaster before drawing the pay orders should see that 
the list embodying the particulars of the M.Os to be paid by 
pay order has been correctly prepared and totalled and that the 
pay order has been issued for the correct amount. 

(i) The words "Total amount in figures and words" at foot of each 
sheet of the list in Form M.O.-20 (a) except the last should be 
struck out and the words "carried over" should be written 
instead in respect of a list which contains several sheets. 

46. Paymeet of M.Os by cheque.—(a) The M.Os to be paid to each 
payee by cheque in accordance with instructions contained in Rule 13 of 
F.H.B. Volume 1, should be entered in triplicate lists in the Form M.O.-20 

is), separate list being prepared for each circle of Postal Accounts Office 
for M.Os issued during each month. 

(b) The duplicate copy of each list alone with the M.Os should then 
"be presented to the payee who should see that all the M.Os entered in the 
list are actually intended for him. If he finds that any of the M.Os are 
not intended for him or if he refuses to take payment of a M.O. drawn 
•3 his favour, t:-e payee will strike out the entries of those M.Os from the 
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duplicate copy of the list under his initials, alter the total accordingly and 
return the list to the postman. 

(c) On receipt back of ihe list as acepted by the payee, a cheque 
should be issued in his favour which should be sent to him with the same 
duplicate list and the M.Os. The payee must sign the acknowledgments 
of M.Os and receipt for the cheque and the list in the form attached to the 
list and make over the receipt with the M.Os to the postman, retaining the 
coupons, the intimation portion orV.P. M.Os and the duplicate copy of 
the list for his own use. When the M.Os are received back at the Post 
Office with the acknowledgments duly signed by the payee, the original 
copy cf the list will be checked with the acknowledged M.Os. 

(d) The total amount of the M.Os, entered in each list will be shown. 
as paid in the accounts of the Post Office and entered in the list of M.Os 
paid for the particular month of issue and the audit circle concerned as 
one item. The paid M.Os and the original list will then be forwarded to 
the Postal Accounts Office concerned. Each M.O. will be impressed with 
the special stamp showing the date of payment, in the space provided on 
the reverse for the signature of the payee. The triplicate copy of the list 
should be kept in the post office as office record. 

47. Compilation nf daily totals of M.Os paid.—(1) At the close of 
each day, the total amounts of M.Os paid by (a) the office itself and (b\ 
its B.Os (including village postmen), as shown in the different journals of 
M.Os paid, should be entered under the appropriate heading in the 
compilation of the daily totals of M.Os paid.(Form M.O.-2C). sqjaratt 
books of the forms of compilation being used for the tt: 
the office itself and (o) its B.Os. (including village postmen). The entries 
in both the books should then be totalled and the aggregate amount, 
representing the daily payments of M.Os should be posted into the H.O. 
summary and the B.O, summary, respectively. 

(2) la S.Os, separate books of the form of compilation will not be 
used for the transaction (a) the office itself and (b) its B.Os (including 
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village postmen). The aggregate amount of M.Os, paid will be posted 
into the S.O. account. 

48. M.O. accounts to be adjusted before close of office.—(1) M.Os 
should be distributed at the morning, or the midday deliveries, or at both 
deliveries, but not later, so as to admit of their being acounted for by the 
postmen before the office closes for the day. All M.Os given out for 
payment to the postmen must, as an absolute rule, be returned the same 
day to the M.O. Asstt. and the money (if any) remaining undisbursed, to 
the treasurer before the postmen finaly laeve the office and the M.O. Asstt. 
must close the journals of M.Os issued and paid, and adjust bis accounts 
with the treasurer before the close of office. 

(2) In S.Os, where there are no separate treasurers, the undisbursed 
money must be returned by the postmen to the M.O. Asstt. 

49. Examination by postmaster of M.Os paid.—The following b x ks 
and documents should be placed by the M.O. Asstt. before the postmaster, 
viz.;— 

the journals of M.03 paid [Form in M.O.-4 (s) ]; 

the compilations of daily total of M.Os paid (Form M.O.-20); 

the paid orders; 

the B.O. daily accounts [Form A.C.G.-22(a)]; 

and, in H.Os the daily journals of M.Os paid [Form M.O.-4 (s)] and the-
paid orders, received from S.O. 

(2) The postmaster should carefully compare all the entries in alfc 
these bokes and documents and carry out the following checks :— 
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(a) See that ike M.Os have been properly sorted and correctly 
entered in the appropriate journals of M.Os paid. 

(b) Tick of the corresponding entries in the journals, S.O. daily 
journals, B.O. daily accounts, arid M.Os. 

(c) Check the daily total of the journals and see that they have been 
correctly transferred to, and summed up in, the compilations of 
daily totals of M.Os paid. 

He should then write, in both the copies of the journals in words, the total 
amount entered therein, initial this entry and sign the journals Special c^ie 
mast be taken by the postmaster to see that the amounts for which credit 
is taken in the journals are correct. 

(3) In H.Os. the M.Os. shouid then be kept by the postmaster in his 
personal custody until tbe time for their despatch to the Postal Account 
Office, when they should be packed in his presence. 

(4) In S.Os tbe paid M.Os should after check under the above rule, 
be kept by the S.P.M. in his personal custody until he despatches them to 
the R.O. 

SO. M.Os in deposit.—(1) M.Os which cannot Ve paid at orice 
(including those referred to in rules 25 and 30 or are unclaimed or have 
beea refused, or are to be redirected, should be placed in deposit. Tbe 
reason why each M.O. is placed In deposit should be noted in the register 

I Os received (M.O.-3) by the M.O. Asstt. or in the register of M.Os 
for payment by village postmen and B.P.Ms. (M.O.-44) by the sub-account 
Asstt. under the initials of the postmaster. 

NOTE.—"See rule^ 125 of Indian Post Office rules regarding deten­
t i o n ^ Money Orders in the Post Offices". 
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(2) The M.O. Assit. will be responsible for the safe custody cf M.Os 
in deposit. When they are disposed of by payment or redirection, or by 
despatch to the offices of issue fur repayment to the remitters, or as void, 
remarks should be 3ade in the last column of the register of M.Os 
received (M.O.-3) or in the fegister of M.Os for payment by village 
postmen and B.P.Ms. (M.O.-44) as the case may be, showing the manner 
and date cf their disposal, under the postmaster's initials. In the case of 
M.O? re-issued for payment, the remarks should be made against the last 
red-ink entry of the order in the register. 

(3) An abstract in the fjrm given below should be prepared every 
day in the register of M.Os received ai the ckse of the day's transactions 
and the total nutr.ebr of M.O> in deposit should be noted, in words, in 

.n of the register, at the foot of the day's transactions. The 
postmaster should initial the eatry after verifying it by counting the. 
number of the M.Os in deposit. 

(0 Yesterday's balance. 

(ii) Number of M.Os received today. 

Cm) Total (of i and ii). 

(iv) Number of M.Os paid. 

(v) Number of M.Os re-directed. 

(vi) Total (of iv and v>. 

(vii) Balance. 

NOTE.—Payment of a M.O. in deposit should not be made to any 
person claiming the amount as the payee named in the order unless the 
applicant is known to the postmaster of M.O. Asstt. or is identified by 
respectable person known to the post office. Attention is also drawn to 
rules 33 and 72. 
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VALUE-PAYABLE INLAND MONEY ORDERS 

- , r ^ r f V P M O s - U ) Sums recoveied from the addresses of 
51. Issue of \ 3 • M.O». W f r o m t h e r e g I s t r a t l o n 

v.p. articles for payment to the scnde* w. 1 ^ ^ 
and parcel Asstt. accompanied . n e a h « £ * p ^ ^ ^ 
,up by the registration or parcel Asstt I u e m ^ 
-usual M.O. receipt to the Asstt. ccncern^ - » • * « , ^ ^ 

No. of the v-P-article onaccoun - f £ * £ J ^ ^ ^ 

s^r^i^—•—-* theissue of 
•ordinary M.Os. 

f « « articles delivered after the cloase of M.O. (2) In the case of -P-ar fc les de* P o s t m e n 

business on the previous day and v p. art.ci 

tbe sums recovered from ' ^ ^ ^ r i o . Z . b u t t h e M . O . 
registration and parcel AssU. ^ ^ ^ t b a t t h c treasurer has 
Asstt. should issue the M.Os after satisry g r e g i s t ra-

acknowledged the « ^ . ^ ™ S l 5 " h ^ f o r m , The M.O. 
tion and parcel Asstt. which will be present b i s ^ . ^ 

Asstt. should at the same t,me ^ ^ ^ ""*"" ** ^ * 
books as item (l)agamst an entry Made o « M d a f t e r 

parcel ^ ^ ^ ^ ^ o ^ l ^ U ^ t - ^ the 
(latest hour fixed for issue: of M.Os) AMa ^ g, ^ 
amount to be actually made over to the treasurer by 

, e entered by the latter as item « . « * ^ « £ £ £ over to him. 
the treasurer's receipt obtained lor the actu - am 
Detail of the amount show* under item (1) shouU be g,wn by 
M.O. As*tt. 

(5) In the Offices, referred to in the Exception below paragraph (1) 

actnowledged the receipt of * e correct amouBt m those rece.pt 

http://rece.pt
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(4) V.P. M.Os issued in payment of v.p. articles delivered at B.Os 
will be treated in the books of the account office as M.Os issued by 
the B.Os. 

(5) If a complaint is made by the addressee of fraud on the part of 
the sender of a v.p. article of which delivery has been taken, postmaster 
should report the matter to the Divisional Supdt. and stop the issue of the 
M.O. and credit the amount to unclassified receipts or, if the M.O. has 
been issued, detain it in his office. In either case, a note that the issue of 
the M.O. has been stopped or that it has been detained after issue should 
be made in the register of v.p. articles received against the entry of the 
articles and an intimatian given to the office of posting in a service 
registered letters, in order that a similar note may be recorded in the v.p. . 
journal on the office copy of the receipt relating to the article. If the M.O. 
has already been despatched, the postmaster of the office of issue should 
advise the office of papment by a service telegram to withhold payment 
pending orders of the Divisional Supdt. The office of payment should, if 
necessary, detain the order under rule 65 Similar action should be taken < 
if a V.P. M.O. is withheld under the orders of a court. The Divisional 
Supdt. at his discretion will order either (1) the amount of the v.p. should 
be refunded to the addressee or (2) the payment to the sender in which 
case the addressee will be served with a notice requiring him to produce a 
prohibitory order of a court > ithin a certain specified time. On receipt of 
such prohibitory orier from a court the fact should be reported to the 
Divisicnai Supdt. sending a copy of the order. A copy of the order should 
also be sent to the Postal Accounts Office together with the V.P. M.O. 
In cases where the order to withhold payment is received direct by the 
office of payment, a note to that effect should be recorded in the v.p. 
journal on the office copy of the receipt relatnt to the v.p. article and inti­
mation given to the office of issue of the V.P. M.O. i s order that a similar 
note may be recorded in the register of v.p. articles received. All cases in 
which the payment of a V.P. M.O. has been withheld under the Rule 



should be reported by the Office of Issue of the v.p. M.O. to the Postal 
Accounts Office and if the original v.p. M.O. has not been sent to the 
office of payment it should be sent to the Postal Accounts Office along 
with the letter of information. 

(6) Where a V.P. M.O. has not been issued. 

(a) If the court orders the full amount of the amount of the v.p. 
realized, to be paid to itself, to the sender or to the addressee of 
the v.p. article the amount should be paid to the party, as 
direcied, on a simple money paid receipt (A.C.G.-17) and the 
a-nount charged to "Unclassified payment", the courts order and 
the receipt being sent in support of the charge. 

(b) If the court orders part payment to sender and part to addressee 
the amoam should be similarly paid accordingly and charged. 

(7) If the v.p. M.O. has already been forwarded to the Office of 
Payment, the M.O. should b ; recalled and sent to the Postal Accounts 
Office. On authority being issued by the court for the payment of the 
M.O. the Postmaster concerned should apply to the Postal Accounts Office 
for its re-issue. The M.O. re-issued by the Postal Accounts Office will 
show whether the same is to be paid to the court, to the sender or to the 
addressee of the v.p. article. In case the payment is to be made to more 
than one party the M.O. will be re-issued in favour cf the Postmaster. 

(81 The M.O. should be taken payment of by the Postmaster of the 
office of issue in his capacity as remitter of the M.O. and the amount 
credited under'Unclassified receipti'. Thereal'.er action shown as ia (b> 
above sh-.uld be taken. 

(9) The offices of issue and payment of the V.P. M.O. should keep-
one anwther informed of the progress of the case. 
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(10) In care where the payment of the M.O. in not authorised by a 
court within the period of currency of thev.p . M.O. sent to the Postal 
Account Office, the Postmaster should include the M.O. in the relevant 
void lists and quote therein the reference with which the M.O. was sent to 
the Postal Account Office. Orders regarding the final disposal of the M.O. 
should similarly be intimated by the office of issue to the oftce of payment 
or by the latter office to the former, as the case may be, and a note stating 
how the M.O. has been finally disposed of, should be recorded in the v.p. 
journol of the office of posting of v.p. article and the register of v.p. 
erticle received of the office of delivery. 

NOTE.—See Rule 227 A of part I also. 
52. Payment of V.P. M.Os.— (') When M.Os are received for pay­

ment to the senders of v.p. articles they will be made over to the registra­
tion or parcel Asstt. (ae;ordir,g as the v.p. articles to which they relate 
belong to the Registration or Parcel department, as indicated by the letter 
"R or P. on the ajdress-side of the form) for examination and in order that 
the necessary entries may be made in the v.p. journals. The P.A. concer ed 
will note the date of examination on. each M.O. and affix his initials in the 
place provided for the purpose, and then return the M.Os. to the M.O. 
Asstt. No V.P. M.O. will be paid until it has been initialled by the registra­
tion or parcel Asstt. a? the case may be. O Q getting back the orders, the 
M.O. Asstt. should examine them in the manner prescribed for ordinary 
M.Os and bring any inaccuracies in respect of the amounts for payment 
that may have escaped the registration or parcel Asstt. to the postmaster's 
notice. 

(2) Tf the amount entered by the office of issue on a V.P. M.O. is 
found to differ from that specified b / the sender for remittance to bitnsel 
the postrr asier of the office of payment should correct the entry i;i rid ink 
under bi« signature. In order, however, to guard against correcting a P.V. 
M.O. in t i e case in which a sum difftent from that originally specified has 
been remitted at the sender's express request, the postmaster must be care­
ful. before correcting a V.P. M.O. always to see whether any such request 
has been recorded in the v.p. journal concerned. An intimation will be 
sent by telegraph to the office of issue of the V.P. M.O. whenever there is a 
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difference of Rs. 5 or more between the amount entered on the V.P. M.O. 
by the office of issue and that specified by the sender for remittance to 
himself. On receipt of his intimation the office of issue should take steps 
to get possession of the wrapper of the article concerned from the addressee: 
for the purpose of any further enquiry that may be necessary. 

(3) Notice, in Form M.S. 4 (a^ of any correction in the amount of a 
V.P. M.O. must be sent by first post to the office of issue, (though its H.O. 
if it is a S.O.) for correction of the journal of M.Os issued (and the S.O. 
daily journal on record in the H.O. if the office of issu? is a S O.; and also 
in order that if any recovery from or refund to the addressee is necessaiyv 

the necessary steps may be taken to recover or refund the amount. 

<4) The postmaster of the office of payment should also write a 
remark in red ink, over his signature, on every V.P. M.O., the amount of 
which has been corrected, explaining for the information of the Postal 
Accounts Office why the correction was necessary. V.P. M.O. should be-
paid in accordance with the rules for the payment of ordinary M.Os. 

1,5) When a V.P. M.O. is paid, the lower or "intimation" portion of 
the form will be cut off and delivered to the payee. 

VALUE-PAYABLE FOREIGN MOSEY ORDERS O R TRADE CHARGE 

MONEY ORDERS 

53. Value-payable fees.—(I) In the case of V.P. parcels received for 
delivery in India under the C.O.D. system (see rule 233, part 1) 'he amount 
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recovered from the addressee should be remitted in favour of the postmaster 
of the office of exchange named on the M.O. without any deduction on 
account of M.O. commission. 

(2) In other respects, the rules relating to the issue of inland Y.P. 
M.Os will apply also to the issue of M.Os in respect of foreign V P. 
articles. 

54. Paymeat of V.P, foreign M.Os.—(1) Tn respect of each V.P. M.O. 
paid in India under the C.O.D. system for a parcel despatched from India, 
the office of payment, after paying the V.P. M.O. should oil in the necessary 
particulars in the prescribed form a certificate of payment [M.O.-10 (b)] 
and send the document in a service registered cover to the Indian Office of 
exchange whUh issued the M.O. If more than one certificate of payi 
have to be sent to the office of exchange, they should be end-R -. one 
cover. If for any reason a trade charge money order remains unpaid 
after expiry of its currency the office of payment will forvard the M.O. 
to the Indian Office exchange which issued the M.O. 

(2) In other respects, the rules relating to the payment of inland V.P. 
M.Os will apply also to the payment of M.Os in respect of foreign V.P.. 
articles. 

FAMILY ALLOTMENT MONEY ORDERS 

£5. Family Allotment M.Os.— Family Allotment M.Os drawn in 
India in favour of the dependents of combatants and non-combatants on 
field service or service under peace conditions beyond the limits of India, 
will be presented without cash for issue by the Officer Commandir-g the 
the Training Battalion or permanent depots. A special form of M O. 
printed in red ink on blue paper (M.O.-49) has'been prescribed for this 
purpose. 

(2) Stocks of the M.O. forms and the forms of the list of M.Os 
[M.O.-50 or M.O.-50(a)] in which the M.Os are to be entered when 
presented for issue a at the post office will be supplied to the disbuisirg 
officers referred io above on requisition to the local Post office. 
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(3) The officers concerned will prepare the M.Os in the usual 
manner, furnishing all the particulars provided for in the form. The 
greatest care will be taken to secure from the allotters complete and 
accurate information relating to the allottee's complete and accurate 
information relating to the allottee's address. The name of the post 
•office of payment with PIN as well as the Zilla, Parganas, Tehsil or 
Taluka in uhich the office is situated will invariably be mentioned, and 
any further particulars which will serve to identify the allottee or to 
•distinguish the post office of payment will also be added. 

(4) (a) The M.Os completed each day will be presented at the post 
•office for issue entered in the list of M.Os [Form M.O.-50 or M.O.-SO(a)] 
referred to in paragraph (2). The list will be prepared in duplicate (or 
in triplicate if presented at a sub-office) by means of carbon paper. The 
Nos of M.Os entered in the list will be in an annual series commencing 
with the No. 1 at the beginning of April each year. A total of the entries 
will be struck at the foot of the list for the day and the amount of the 
M.O. plus commission written in words without erasure. Each copy 
of the list will be signed by Officer Commanding or other remitting 
Officer. A crossed cheque or treasury certificate in favour the Postmaster 
for the total amount of the orders and commission will be presented 
•alongjwith the list and the M.Os. The cheques thus presented should 
bejjdisposed of in accordance with the procedure laid down in rule 243. 

NOTE.—List of M.Os Form M.O.-50(a) is prepared on Adrena 
Machine. The entry of the Serial No. against each itme is made by the 
Depot or Training Centre in manuscript while as regards the M.O. No. 
the post office should enter the Nos. of the M.Os at the bottom of each 
list thus "Serials"' 1 to 40 M.O. No. 26529 to 26568 consecutively", 
instead of assigning the M.O. No. opposite each entry in the form. 

(b) No alteration in a list once accepted by the Post Office will be 
permissible. If the paymert of ary M.O. is to be withheld, the disbursing 
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Officer will maks ati application in ordinary course for this to be done 
and the M.O. will then be repaid to him ia the ordinary way. 

(5) (a) On presentation at the post ofike, the M.O. Assu. she .d 
ch^ck ea;h of the entries in the list with coirespondicg M.Os after 
ess mining the orders in the usual manner, and shosld also see that the 
amount of the cheque or treasury ctriificate agrees with the total cl the 
list. Se saould then &ateJ a No. agiinst each order ia all copies of the 
list in form M.O. in the column provided for the purpose and also en 
the corresponding M.O. form. fa feffa M.O.-5C(a) ths M.O. Asstt. should 
enter the Mos. cf the M.Os at the bottom of each list in eccorca&ce 
with in instruct ions given in Note Li'ow sub-rule 4 (.•a) above and then 
enter No. of the M.O. on the corresponding M,©. form. No. M.O. 
receipt Look should be used in issuing 'he orders but the fJos, to be 
assigned to all the family AQottnsBt Money Orders shouid r,n in a con­
secutive series from i to 99u9 entirely separate from the Ncs. assigned 
to M.Os. accepted lEQin tlie general public. Care must be taken to. see 
that there is no break in the series ^nJ to guard against this the separate 
journal of M.Os issued for preceding day prescribed in paragraph (7) 
should always be referred to before the numbers are assigned to the 
orders. The postmaster will issue the M.Os in the usual way. After 
issue of the M.Os all copies of the list should be signed by the post­
master and impressed wifa the P.O. date-stamp. The original copy of 
the list should then he returned to the Office Commanding. 

(b) The duplicate copies of the lists [Form M.P.-50 or M.O.-50(a)] 
should be numbered in an annual series of each office and be filed in a 
guard book for preservation for three years as the equivalent of books of 
M.O. receipts, 

,.o) The letters "F.-A." should be placed before the No. of a family 
Allotment M.O., whenever it is recorded exc:-pt in the case of the separate 
journals of Family Allotment M.Os issued and paid. 
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(7) The M.Os should then be issued in same way as other M.Os 

with the following exceptions :— 

(a) The No. and date of the order should be noted on the acknow­

ledgement portion of the M.Q- form. 

(b) The M.Os should be entered in a se parate journal of M.Os 

issued, which should be conspicuously) marked "F.A.M.O." at 

the top of each sheet. 

•(c) The totals of the separate journal should be entered in the 

ordinary journal below the daily totals and a grand total struck 
to be transferred to the accounts of the office. 

(d) If, the transaction is at a S.O. the triplicate copy of the list of 

M.Os presented for issue should accompany the daily list of 

issue to the H.O. for the purpose of enabling the later to carry 

out the prescribed checks. 

(8) All the F.A.M.Os drawn on a particular office of payment should 

%e sent in a station bundle with a M.O. check slip addressed to that 

office with the letters "F.A.M.O." written on it conspicuously. The total 

number of M.Os enclosed in each bundle should be noted m the check 

slip. The total number of bundles should be.advised at the foot of the 

registered list for the office or sect'on concerned. 

(9) On receipt in offices of payment, the F.A.M.Os which will be 

readily distinguishable owing to their being printed in red ink on blue 

paper, should be treated exactly in the same way as other M.O. except:— 
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(a) tha t special steps must be taken to effect prompt payment, 

(b) a separate register in Form M.O.-3 marked prominently 
"Family Allotment" should be maintained. 

(c) that they should after payment be entered in separate journals 
of M-Os paid, after classification according to months of issue 
and the Home Postal Accounts Office or issue. The totals of 
those journals should be entered in the ordinary journals for 
the issues of the corresponding, months and Postal Accounts 
Offices below the daily total, and 

(d) that the separate journals should be marked prominently 
"Family Allotment" at the top of each sheet. 

(10) Since the M.Os will be issued on fised dates the regular receipt 
•of the orders can be looked for and offices not situated at treasury or 
sub-treasury stations which experience difficulty in procuring funds should 
arrange to obtain funds a day or two in advance of the date when M.Os 
may b e expected. Other offices should arrange to draw funds from the 
treasury or sub-treasury a day in advance of the expected arrival of the 
orders. 

(11> The payee's acknowledgment should be f . enclosed ia 
a service cover addressed to the office of issue or if is a nor;-delivery office 
t o the delivery office which serves thai office. The total number of 
acknowledgments enclosed in each cover should be written on it and the 
total number of covers should be advised at the foot of the registered 
list for the office or section concerned. On receipt in the cases of issue, 
the acknowledgement should be delivered under the receipt to the officer 
^who draws the M.Os a lumf entry being made in the postman's book of 
receipts for intimation and notices delivered. 
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(12) F.A.M.Os which are unclaimed, refused or are withheld from 
payment by the officer who drew them, or the period of currency of which 
has expired should be disposed of in the same manner as other M.Os in 
similar circumstances, 

(13) F.A.M.Os repaid to the remitters should be entered in the 
same journals of M.Os paid with other M.Os with the exception that the 
entries should be made in a separate group below those relating to other 
M.Os. 

(!4) When a F.A.M.Os is redirected, full particulars of the revised 
address of the payee should he given iu the intimation of redirection which 
should, on receipt in the Cv5cie of issue, be passed on to the officer who 
issued the order with a view to s able him to call on the attotet to revise 
the original instructions regarding the allottee's address as recorded io 
his office. 

56. Civil Pioneer Force Units Family Allotment M.Os.—The Civil 
Pioneer Force Units which are mobilised for war in a Field Service area 
and whose accounting system is maintained on the military system also 
remit family allotments by means of F.A.M.Os. Such orders drawn in 
favour of the dependents cf the personnel of such Units which may be 
presented by the OSeers concerned, should therefore be accepted by post 
offices for issue. The special procedure regarding F.A.M.Os as prescribed 
in rule 55 modified in the manner indicated below will apply to these 
M.Os. 

(1) The Officer Commanding the Depot of the Units will prepare 
the M.Os in Form M.O.-49 and the list of M.Os (Form M.O.-50) in tripli­
cate (or in quadruplicate if the M.Os are presented at a S.O.) and forward 
them along with a payment order to the Treasury Officer concerned. 
The Treasury Officer on receipt thereof will give credit to the post office 
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for the amounts of the M.Os and the commission thereon by book 
transfer, give a certificate to that effect on each copy of the list (Form 
M.O.-50) end then send the M.Os along with three copies of the list (or 
four copies in the event of the office of issue being a S.O.) to the post 
office for the issue of the orders. 

(2) The post office of u.-tre, on receipt of the M.Os. and the list, 
should see that the amount shown] in the cerfi+ica'e given by the Treasury 
Officer on t'-e list agrees with the total of the list and then deal with 
them in accordance with the instructions contained in rule 55(5). The 
amount shown in the certificate given by the Treasury Officer on the list 
should be treated and accounted far as a remittance to the Treasury 
in the manner laid down in rule 14(2). 

(3) The M.Os should then be issued and treated exactly in the same 
svay as other F.A.M.Os with the following exceptions ;— 

(a) the M.Os s'ould be entered in a separate journal of M.Os 
issued which should be conspicuously marked "C.P.F.F.A. 
M.Os" at the top of each sheet ; 

(b. in order to distinguish these F.A.M.Os from other family 
Allotment M.Cs the letters "C.F.A." should be placed before 
the number of the proposed F.A.M.Os whenever it is recorded 
except in the case of the separate journals of M.Os issued and 
paid. 

(cl One cipy of the list in Form M.O.-50 should be Sent to the 

Postal Accounts Office. 

(41 As the amount of the M.Os and commission thereon will be 
•paid to the Post Office by the Treasury Officer by transfer at the time of 
•the issue of the orders, it will cot be necessary for the post office to 
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take any action in accordance with the procedure prescribed in sub-rule 
(4)(a) of the rule 55 for the realisation of the amounts of the orders. 

(5) In the offices of payment, the F.A.M.Os should also be treated 
and dealt with exactly in the same way as other F.A.M.Os except that. 
they should after payment, be entered in separate journals of M.Os paid 
which should be marked "C.P.F.F.A.M.Os" at the top of each sheet. 

(6) If M.Os issued under the arrangements are received back as-
unclaimed or refused, they should, in the fixst instance be sent to the 
Officer Commanding the Depot and on receipt back of the orders duly 
signed by him the post office will issue a treasury voucher for the total 
value of the M.Os and adjust the account by book transfer with the 
treasury in accordance with procedure followed in the case ofM.Gs-
payable under rule 41(2) and (3). 

57. Remittance of death gratuities of the dead Military Personnel.— • 
(1) Special M.O. form (M.O.-8 Pink) is used for the remittance of death' 
gratuities to the dependents of men killed in action. These forms will-
be stocked in the stock depot only and will be supplied direct to the 
Military Record Offices on requisition. . 

NOTE.—Remittances of amounts falling under the following itsmf 
are also made by using M.O. Form M.O.-8 (Pink) by the Mittta 
authorities :— 

(a) Terminal credit balances. 

(b) Pending enquiry family and disability pension awards. 

(c) Service and special gratuity when disability pension disallowed. 

(d) Retaining fee to Reservists. 

(e) A.F.P.P. Fund credits. 

[56—57 
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(2) The M.O. will be presented for issue by the Record Office of" 
the units concerned. These M.Os will be booked and treated like ordinary 
M.Os except at the paying post office, where the postmaster should see 
that these M.Os are paid promptly. In case funds are not available to 
meet all liabilities on account of M.O. payments theses M.Os should ber 
paid in preference to the ordinary M.Os. 

R DrMcrnON, AJ-TEB J>. AKD REPAYMENT OF 

INLAND MONEY ORDERS 

58. Disposal of M.Os received misdirected.—(1) If in the con : 
of examination, the postmaster find a M.O. (otter than one that has ' 
redirected to his office) hich has erroneously been mfde payable at his 
office, he should treat V as a misdirected order. In sue seSj rj e B 
of the correct office ofj)ayment should be substituted for that of be 
office entered 0:3 •.>. rder by the office of issue, under the postmasj 
initials, and the offier should be forwarded, with M.Os and the erd.-r 
should be forvva- u, with other M.Os to the correct office or r 
M.Os received misdirected must not be impressed with the round M 
siamp, nor should such orders be .entered in the register of M.Os received, 

(2) Intimation of '.he despatch of a misdirected order to the correct 
office of payment should be given to the office of issue in the same foi m 
as that used for redirected orders i.e.. in from [M.S.-4(a)] A nc-:e of the 
irregu! crity should also be made in the error book. 

MOTE.—This rule does not apply to a M.O. received for payment 
which has been erroneously redirected to the office or to a redirected 
order the payee of which has moved to another post-town. Such M.O-
should be entered in the register of M.Os received, as laid down in rule. 
60 and should then be further redirected to the correct office of payment. 
under the procedure described in rule 59. 
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. 59. Redirection of inland M.Os.—(1) If the payee of a M.O. has 
moved to snother post-town, within the limits of Indian union, or to any 
country, or place outside of India with which M.Os can be exchanged, 
and has left his address at the post office, or there is sufficient and trust­
worthy information on which to redirect to M.O. a redirection slip (Form 
M.O.-12) containing the name of the revised office and (in the case of 
redirection outside of India) that of the country or place of payment, 
should be prepared, stamped, in the place of provided for the purpose, 
with the round M.O. stamp in the presenre of the postmaster, and securely 
pasted to the address-side of the M.O. The revised address should 
also be written in red ink across the particulars of the M.O. filled up by 
the remitter. If an order is redirected more than once a fresh redirec-
slip should be attached to it on each occasion, but the previous slip 
should not be detached. 

(2) The name of the revised office of payment together with the 
name of the locality such as Santacruz Bombay and (in the case of 
redirection outside of India) the country or place to whioh the M.O. has 
been redirected, and the date of redirection, should be noted, under the 
postmaster's initials, in the register of M.Os received. The M.O. should 
thm be disposed of in the same way as M.O. issned. 

(3) An intimation, in Form M.S.-(a), showing the name of the office 
and (in the case of redirection outside of India) that of the country or 
place to which the M.O. has besr. redirected, should be sent to ihe office 
of issue. If a-M.O. is redirected more than once, intimation should be 
given in each cŝ -e by the redirecting office to the issuing office. 

(4) No fresh charge on account of commission is made for the 
redirection, of a r rnlaud M.O. within India. If, however, an inland 
M.O. is redirected to-a foreign country, the difference between the com­
mission at the foreign rate that would have been chargeable if the M.O. 
nad originally been drawn on that country and ihe commission at lbs 
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inland rate already paid sliculd be deducted from the amount of the 

directed order when it is advised to the country of destination. 

(5) Order redirected to countries or places outside outside of India, 

Ghould be should be forwarded to the offices ef exchange concerned, 

N O T E 1.—See Note 2 below rule 33. 

N O T E 2.—See rule 132(4) of par t I-

60 Disposal of redirected order in the office of payment.—When Q 

redirected M . O . is received in f e revised office of payment, i t will b e 

en'.ered as usual in the register of M.Os received, and the redirection slip 

will be impressed, in the place provided for tke purpose, with the round 

M.O. s tamp m the presence of the postmaster . The redirection slip must 

aot be detached from the order and after payment has been made , the 

order should be disposed of in the usual course. 

6 1 . Unclaimed M.Os.—(1) The M . O . Asstt. of the office of payment 

ts resposible that every endeavour is made to find the payee before treat­

ing a M . O . as unclaimed. As soon as it is found that a M . O . cannot b e 

paid, it should be returned to the ©See of issue for repayment t o the 

remitter. The words "Unclaimed returned t e (®fnce) for payment to 

the remit ter" should be written, under the postmaster 's signature, across 

the particulars filled up by the remitter, and a similar note with the--

da t e of the despatch of the M.O. should b e entered in ther egister 

of M.Os received. 

N O T E . — M . O s issued from from Field Post Offices which cannot b e 

paid t o the payees should b e re-directed t o " 1 Central Base Post Office 
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C O 56 A P O " or " 2 Central Base Post Office C/O 99 A P O " as per the 
remitter's address. Such M.Os should no t be returned t o the issuing 
APOs. 

(2) A redirection slip should be pasted to the order, which should 
•men be disposed of according to the rule3 governing redirected orders, 
sxcept that no intimation need be sent to the office of issue. 

(3) When the amount is repaid, the signature of the remiter should 
oe taken only on the receipt portion of the order in the place for the 
-signature of the payee. No signature should be taken on the acknow­
ledgment portion of the M.O. which should be detached by the paying 
office and filled with the office copy of the M.O. paid list. Before a M.O. 
is given to the postman or repayment to the remitter, the M.O. given to 
the postman for repayment to the remitter, the remitter, the M.O. Astt. 
should indicate in red ink on the acknowledgment portion thereof the 
words "To be retained in office." Only the coupon portion of the order 
ahall be detached by the postman and handed over to the remitter." 

NOTE.—In al! cases of refusal of M.Os by the payee, a remarfe 
should be made by the postman in red ink to that effect on the M.O. 
coupon, and stamped with the Post Office stamp before returning it to 
the remitter. 

(4) If the unclaimed M.O. is one that was issued in favour of the 
sender of a V.P. article, the postmaster of the office of issue to which 

it is returned under this rule will not cash it as the remitter, but will 
treat, it as void and send the V.-P.M.O. to the Postal Account Office 
along with the other ordinary void M.Os. 

62. Refused M.Os.—If a M.O. is refused, it should be returned a* 
ence to the office of issue for rej. \ymest to the remitter, as in the case ci 

file:///ymest
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an unclaimed order, the word "Refused" being substituted for "Un­

claimed" in the remark made on the M.O. and in the register of M.Os 

received. 

Provided that if the payee while refusing to take payment OD 

presentation of the M.O. to him, makes an application in writing to the 

post office delivery for the detention of the M.O. or if the payee is not 

found at the address given on the M.O. it shall be detained in the post 

office for a period not exceeding seves days from th« date of its pre­

sentation to the payee of frcm the date it is sent out fG*- payment as the 

case may be. If the payee fails to take payment of the M.©. from the 

Post Office within the sait period of seven days, ihe M.€). shall be 

returned to the remitter on the first working day immediately following 

the expiry of the said period of seven days. 

NOTE.—See Note below rule 61(3). 

63. Disposal of refused and unclaimed M.Os.—(1) If the remitter ot 

an unclaimed or refused M.O. returned fer repayment to him, cannoi 

tz found by the office of issue, or is dead, the order should be dealt with 

Sn accordance with Rule 16 if the remitter has moved to another post 
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town, the order should be redirected in the usual way and if it cannot be 
repaid ax any revised address it shouid again be returned to the office of 
issue for disposal under the same rule. 

(2) Whenever a M.O. is repaid to the remitter this should always 
be noted on I . copy of the receipt relating to the M.O. in question in 
the book of M.O. receipts (Form M.O.-l) If the office of issue and the 
office of payment of a M.O. is one and the same, the fact of repayment 
of the M.O. to the remitter should be made known to the M.O. Issue 
Asst. by the M.O. Paid Asstt. in order to enable the former to record a 
remark about the repayment on the office copy of the receipt relatir g to 
the M O, For this purpose, the entry in the register of M.Os received 
for payment (Form M.O.-3) In the case of the payment of a refused M.O. 
to the remitter by an office other than the original office of issue (including 
a no-delivery office), the paying efSce should send Intimation of the 
payment by registered post to the office of issue (including a no-delivery 
office) in Form MS-4(a), so that a suitable remark may be recorded by the 
M.O. Issue Asstt. in the book of M.O. receipts. 

(3) The Commission in no case is refunded. 

64. Correction of office of payment in journal of M.Os issued.— 
il) When an intimation is received by the office of issue regarding a 
misdirected order, or a redirected order, and when an unclaimed or 
refused order is received back from the office of payment, the required 
Bote or correction will be made in the journal of M.Os issued. 

(2) If the office of issue of an unclaimed or refused order is a no-
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delivery office, the order will, after a note regarding it bas been made in 
the journal, be forwarded to the delivery office by which the locality in 
• which the remitter resides is served. 

65. Period of currency cf M.Os.—(1) The period of currency of 
a M.O. expires with the close of the last day of the month following the 
month of issue. For this purpose, the 'month of issue' will be the month 
shown by the month stamp impression on the M.O. and the "last day 
of the month" will be the last date on which the accounts for that month 
are closed at the H.O. For example, a M.O. bearing the month-stamp 
impression of April will be current up to the 31st May ; but, if it is pay­
able at a S.O. it will be current up to the last date (in May), fixed for the 
S.O. transactions to be included in the H.O. account of that month. All 
M.Os remaining unpaid at the expiry ef this period will be treated as 
void. The postmaster may, however, detain the M.O. if there is any 
chance of its payment up to the last day of the second month following 
the month of issue by writing across the M.O. in red-ink the words 
"Currency expircd-held over for payment" and supporting the endorse­
ment with his signature and designation. 

NOTE.—Duplicate M.O. issued within the period of currency of the 
original M.Os may be held over for payment beyond the period of 
currency of the M-O. under the previsions of this rule. In case they 
remain unpaid up to the last day of tk« second month following ths 
month of issue of the original M.O. they should be returned to the offices 
of issue for onward traasmission to the Postal Accounts Office along with 
the void lists. Duplicate M.O. issued after expiry of the period of currency 
of the original M.O. should, if remaining unpaid, after one month of the 
date of issue of the duplicates, be disposed of according to the procedure 

prescribed in Rule 76. 
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(2) When an unclaimed M.O. is, under the rules (ordinary or 
special) to be kept in deposit in the office of payment for a period 
exceeding the limit of its currency or the period allowed for its detentioro­
under the provisions of the preceding paragraph, it may be still further 
detained in the following case. When a M.O. is received for payment 
by a post office at a seaport town and is unclaimed, it is to be kept in 
deposit under the rules for six months if the M.Os is addressed to an 
official in the Navy and for four months in other cases. If it remains 
unclaimed at the expiration of the period of currency, the order may be 
detained, for one month at a time, until the limit of time as prescribed* 
•bove for its detention is reached. 

(3) In every case when a M.O. the period of currency of which has-
expired, is detained for future payment, the remark "Void" should be-
iccorded against the original entry of the M.O. in question in the register 
of M.Os received and it should be initialled and dated by the postmaster. 

(4) Whenever a currency expired M.O. is detained for payment in. 
tccordance with sub-rule (I) above, an intimation should be sent imme­
diately to the office of issue of the M.O. in Form M.©.-19(a) giving the 
3umber, date of issue, office of issue of the M.O. amount and the office 
of payment. 

66. Payment of M.O. whose period of currency has expired,— 
(1) When a M.O. bearing the remark "Currency expired-held over for 
payment" is paid the amount should be charged to "void M.Os paid", 
and not to "M.Os paid", and the particulars of the order should not be--
entered in the journal of M.Os paid, but should be shown by the H.O. 
In the schedule of void M.Os paid (.Home or Foreign Postal Accounts 
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Circle Issues) [Form A.C.G.(e) ot A.C.O.-6(i) as the case may be], the 
paid order being submitted to the Postal Accounts Office as a voucher. 

(2) If a M.O. is received for payment after the close of the month 
following the month of issue i.e., if its period of currency has expired 
whilst in transit, cr : p *he period of currency of a M.O. in deposit has 
been allowed to expire and payment is claimed either by the payee or 
remitter, it should be paid in the usual course, but the amount should be 
charged to "void M.Os paid" in the manner laid down in the first para,. 
of this rule. 

. (3) If the period of currency of a M.O. in deposit has been allowed 
JO expire and it is to be redirected or returned to the office of issue, the 
postmaster will write across the order in red ink, over bis signature, the 
remark "Currency expired-held over for payment". The remark "Void,r 

tbould be recorded against the original entry of the M.O, in question in 
the register of M.Os received and initialled and dated by the postmaster. 

(4) If a M.O. paid at a B.O. in direct account with the office is 
received and accounted for in the o^cs after the expiration of its peroid 
of currency, the payment should be charged in the accounts of the office in 
the manner laid down in the first paragraph of this rule. 

(5) In S.Os, particulars of the orders whose period of currency has 
expired should be given in full detail in the place for remarks on the 
back of the daily account, with which the paid orders should be submitted,-
to the H.O. 

67. Payment of M.Os within one year and after one year.— 
(1) Complaints relating to M.Os can be preferred by the public within 
1% months from the date of issuj of the M.O. In cases where complaints. 
as made rather late, say 10 months or more after the issue of the M,0. r 
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the Officer receiving the complaint should, without waiting for the result 
of any other enquiry, address trie Postal Account Office at once requesting 

;tbe latter to preserve the paid voucher and/or any other document. 

(2) No inland M.O., whether original cr duplicate, should be paid 
-and no claim for short payment or excess credit on account of a M.O. 
adjusted after the expiry of one year from the date of issue, without 
consulting the Postal Accounts Office. This applies to all classes of 
inland M.Os. 

EXCEPTION.—The restriction regarding the limit of time (viz. one 
year) prescribed in this rule does not apply to M.O. issued by held post 
offices and family allotment M.Os remitted on behalf of Seamen working 
on Indian Merchant Ships for payment in India. In these cases the 

•period of effecting payment or adjustment under this rule has been fixed 
-at two years instead of one year. » 

(3) Tee postmaster must be very careful to see.that these instructions 
are strictly carried out. 

SOTE.—All claims for payment of such M.Os would required ths 
prior sanction of the first class Postmaster, Superintendent of Post Offices 
or Senior Superintendent of Post Offices concerned. 

68. Alteration of payee's nam*.—(1) If the remitter of a M.O. 
thai has not been paid desires to change the name of the payee, he should 
bt required to produce, in proof of his identity, the M.O. receipt granted 
to him and to give the postmaster a written application to which postage 
stamps in payment cf second commission must ba affixed. The name 
of the payee on the M.O. receipt and on the office copy of it will be 
altered as desired and the M.O. receipt will then be returned to the 
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remitter. The postage sta nps on the application will be defaced and 
it will be impressed with the round M.O. stamp in the presence of the 
postmaster, who will endorse it to the office of peyment for compliance, 
forwarding it in a cover registered on service. This procedure applies 
even though the M.O. has not actually been despatched from the office 
of issue. 

(2) In the office of payment, the name of payee written on the M.O. 
will be altered and a note showing the alteration will be made in the 
last column of the register of M.Os received. After the order is paid, 
the letter authorising the alteration in the name of the payee will be 
attached to the M.O. and sent to the Postal Accounts Office concerned. 

NOTE 1.—Second commission must not be demanded from a 
remitter who wishes to correct inaccuracies in the payee's name entered 
in a M.O. when such inaccuracies arc obviously caused by ignorance of 
the proper way of spelling the name. 
s 

NOTE 2.—bervice stamps offered in payment of second commission/ 
for change in the name of the payee of M.O. may be accepted from those 
who are authorised to use these stamps and whose M.O. transactions are 
adjusted by book transfer under rules 14, 41, and 55(a). 

NOTE.—In S.Os, the letter of authority will be sent to H.O. attached 
to the paid M.O. 

69. Alteration of office of payment or payee's address.—(1) If the 
remitter of a M.O. that has not been paid desires to change the office of 
payment, or to make any correction in the payee's address, he should 
be required to produce the original receipt granted by the Post Office 
and give the postmaster of the c-ffice of issue a letter to that effect, which 
will be endorsed by the postmaster to the office of payment for com­
pliance, impressed in his presence with the round M.O. stamp, and 
forwarded to the office of payment, where the desired alteration will be 
carried out, on such written authority, in the manner prescribed for the 
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officially, as prescribed by rule, either by telegraph or by post from the 
postmaster, or other authorised officer of the office of issue. If any 
private individual, even though he be the remitter or payee, communi­
cates direct with the office of payment for any of the above services, 
his attention should be invited to the clauses 219 to 222 on the subject 
in the P.O. Guide I and he should be requested to comply with the pro­
cedure laid down therein, but the postmaster may, in order to detect 
fraud or for any other special reason, himself telegraph on service to 
the office of issue to verify the bona fides of the request, instead of 
requiring the applicant to make his request through" the office of issue. 

73. Attachment of M.O. by Civil Court.—(I) Under section 44 of 
the Indian Post Office Act (6 of 1898) a person remitting money by 
means of M.O. may require that the amount of the order, if not paid to 
the payee, be repaid to him or be paid to any person other than the 
original payee. Nevertheless, in cases where M.Os are attached whilst 
in the hands of the post office on decree against the payee or if an official 
order from a competent court is received prohibiliting the payment of a 
M.O. to the payee or directing the payment of it to the Court, the post 
office should obey the Courts orders and deposit ihe money in court 
when required, but simultaneously action should also be taken to inform 
the remitter as well as the payee or the remitter onl5' if the order is 
against him only. If the attachment is ordered by a civil court on a 
decree against the remitter the amount should be paid to the court. In 
-all cases where the amount of M.O. is paid to the court the signature 
of the court should be obtained on the order and acknowledgment. Every 
case under this rule should be reported for information of the Head of 
the Circle. 

(2) If an official order from a Magistrate or other court is received 
prohibiting the payment of a M.O. to the payee or directing the payment 
•of a M.O. to the payee or directing the payment of it to the court, the 
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order should be obeyed provided that the order is against the remittet 
In a proceeding against him. If, however, the order is against the payee 
in a proceeding against hirn, while the order should still be obeyed, 
simultaneously action should also be taken to inform the remitter as well 
as the payee. If the prohibitory orders are received by telegraph, the 
M.O should be detained by the postmaster till they are confirmed by 
post. In the case of a prohibitory order, a note should be recorded 
regarding the same in the register of M.Os received against the entry of 
th? M.Os and intimation should be given to the office of issue which 
sfconid also make a suitable remark in ths book of M.O. receipts on the 
copy c*f *he receipt relating to the M.O. 

A copy of ths prohibitory or order trgether with the M.O. in original 
should be sent to the Postal A•xour.'s Office of the Office of Issue of ths 
M.O On authority being issued by the court for the payment of the 
M.O, «he Postmaster should apply to the Postal Accounts Office for its 
re-issue ''•and the date of payment should also be intimated to the Office 
of Issue). 

In case the payment of any such M.O. is not authorised by a court 
before expiry of the currency or the M.O. (before it becomes void) the 
postmaster concerned should include the M.O. in the relevant void list 
quoting therein a reference to the letter with which the M.O. was sent to 
the Postal Accounts Once. 

(3) If a V.P. M.O. is with held under the orders of a court, action 
should be taken as prescribed in rule 27?(5). 

NOTE.—The ab we procedure will be followed whenever an order i& 
received from the Income Tas Authorities undsr Section 46(5-A) of the 
Indian Income Tax Act. 1922. 

74. M.O. lost before payment.—(1) If a M.O. is lost :— 

(a) in transit between the offices of issue and payment, and* 



158 

Chap. 11] MONEY ORDERS [74 

intimation of the loss or a complaint regarding it is received by 
the office Payment, or 

(b) in the offices of payment before payment can be effected, the 
oostmaster of the office of- payment should carefully satisfy 
himself by reference to the register of M.Os received and to 
the error book that the M.O. was either not received in his 
office or, if received, that it was not redirected, to another office, 
If the register shows that the M.O. was received and was not 
redirected, the Journals of M.Os paid should also be examined 
to ascertain that the M.O. was not paid and intimation by 
telegraph should then be given to the office of issue. If the 
M.O. is found to have been redirected to another office, the 
enquiry should be transferred to that office. The postmaster 
will be held personally responsible if payment of the amount 
of a M.O. is made twice in consequence of any neglect of these 
instructions. 

(2) If in'imati in of the loss, or a complaint regarJing the loss of 
u M.O before payment, is received by the office of issue otherwise than 
through the office of payment, the postmaster should satisfy himself by 
telegraphic reference to the office of payment that the order h?.s not been 
•paid. In this case, and also in cases where he receives intimation of the 
loss from the office of payment, the postmaster should satisfy himself by 
carefully examining ihe receipt book and the journal of M.Os issued and 
the register of M.Os received that the M O. has not been repaid to the 
remitter. He should then prepare a duplicate M.O. by reference to the 
book of MO. receipts a~.d the journal of M.Os issued, the name of the 
remitter also being entered if u is known. The words "Copy: original 

•cancelled" should be written on the duplicate M.O. and it shou'd be sent 
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to the office of payment in a separate- cover registered oa :;2rvice. It the 
office of payment redirects the duplicate M.O., it should be sent to ;ben 
office to which it is redirected in a separate cover registered en service. 

"NOT.-—.No. 1.—Central Base Post Office C/o 56 APO aud No. ?. 
Central Base Post Office C/o 99 APO are authorise 1 to issue duplicate 
M.Os on behalf of Array Post Offices under their jurisdiction. 

(3) When a duplicate M.O. is issued, ibe "act M.r-u'd be noted in 
the book cf M.O. receipts on the copy of ijfe tesS&ipl t •:-•'- • tfes 
original M.O. Before a request for the issue of_a dttplteate M.O. is c im­
plied with, the original receipt in the book of M.O. receipts should be 
examined to ascertain whether a duplicate has already been issued and a 
second duplicate must not be issued, unless and until the loss of the 
first duplicate before payment has been clearly established. Every case­
in which duplicate order is issued should be reported at the tixie by the 
office of issue direct to the Home Postal Accounts Office ia Form M..O.-5?. 
the envelope containing the report befog superscribed "Duplicate M.O." 
above the address. 

75. M.O. lost after paysjeoi.—(1) If a M.O. is lost after payment. 
has been effected, intimation by post should be given to the office of 
issue, which should prepare a memo of admission of payment in form 
M.O. 10(a) and after filling in entries Nos. 1 to 6 stamp it with its month-
stamp, oblong M.O., stamp, and Postal Accounts Office stamp, and send 
it to the office of payment in a cover registered on service. 

(2) The office of payment should fill In entry No. 7 and the payee-
should be asked to sign the memo. In token of his having re.eHei the 
amount of the original order. If the payee is illiterate, his thumb-
impression should be taken on the memo. The signature of a witness 
should also be taken on the memo, when the payee is illiterate, is m 
known to t'tss post office or postman ot lives in a village outside the 
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post-own. The memo, should then be impressed with the oblong M.O. 
Stamp in the presence of the postmaster who should also countersign it. It 
should then be forwarded to the Postal Accounts Office in support of the 
charge in the list of M.Os paid. 

(3) Should the payee refuse to sign the memo, or should it, for 
any reason, not, be possible to obtain his signature (or thumb-impression) 
to it, the case should be reported by the H-Os in full detail for the orders 
of the Supdt. of Post Offices or 1st Class Postmasters. 

(4) If a memo, of admission of payment cannot be forwarded with 
the paid list in which the amount of the original order is shown, an 
appropriate remark should be made against the entry. 

(5) If a telegraphic M.O. receipt is lost after payment, a memo, af 
admission of payment should be prepared by the office of payment from 
the telegraphic M.O. advice on record, the abbreviated name of the 
Home Postal Accounts Office as shown in the telegraphic advice should 
be entered in bold capital letters before the number of the telegraphic 
M.O. and the name of the office of issue should be written in manuscript. 

(6) In S.Os the memo, of admission of payment should be forwarded 
to the H.O. for transmission to the Postal Accounts Office and cases in 
which it has not been possible to obtain the payee's signature should be 
reported to the Supdt. of Post Offices or 1st class Postmasters through the 
H.O. 

I 

VOID INLAND M.Os. 

76. Description of void M.Os.—(1) When for any reason a M.O. 
remains unpaid, either to the payee or the remitter, at the end of the 
month following the month of its issue, it will be treated as void by the 
office of issue. 

NOTE.—A.M.O. returned to a S.O. of issue for repayment to the-
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remitter and which cannot be paid, will be sent to the H.O. as void at 
soon as the endeavour to find the remitter has failed, and will be treated 
••as void in the H.O. 

(2) When a M.O. cannot be paid to the payee within the period 
•-prescribed under rule 65 it should be returned to the office of issue oi 
•the delivery office serving the remitter's address if the former is a no 
delivery Office for repayment to the remitter under rule 61. The remaiks 
"unclaimed returned to remitter" will be written under Postmaster 
signature below the previous entries if endorsement made under the rule 
65 across the particulars filled up by the remitter arid a similar Bote *ith 
the date of despatch of the M.O. will be entered in the register of M O. 
A redirected slip (Form M.O.-12) wii! be pasted to the order which will 
then be disposed of according to the rules governing redi:c rd orders, 
-except that uo intimat-ioa need be sent to the office ol issue. 

(3) In the office of issue cf the M.O., the M.O. will be paid to (he 
remitter in accordance, with the iv\e 66. If the M.O. cannot also be 
paid to remitter, it should be treated as ''void'* and remarks "void 
written across the M.O. diily signed and dated by the postmaster ana a 
•similar remark rnide against the eatty of the M.O. in the registers, of 
M.O. received. If the office of issue is a S.O. the M.O. will be sent co its 
H.O: for tubmisuon to Trie Postal Accounts Office with the void lists and 
if, the office of issue of the M.O, is a M.O. h should submit it to the 
Vestal Accounts Office along with the text "void list,'* 
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(4) In H.Os, void M.Os received from S.Os will be made over by 
the sub-account Asstt. under receipt to be granted on the daily account. 

(5) M.Os treated as void by the H.O. and void orders from the 
S.Os wiil be sent to the Postal Accounts Offices concerned with the list 
of void orders on the 16;h of the next month. 

(6) On the 16th of each month the H.O. should send to the Postal 
Accounts Office a list of void M.Os detained as reported by its S.Os 
under rule 75(6) in form M.O,49(b). The list should also contain 
particulars of void M.Os which are returned by the office of payment for 
repayment to the remitters but held over in the H.O. for payment and 
the particulars of M.Os detained in other offices of payment under rule 
65(4)." 

(7) In S.Os, of issue, M.Os treated as void will be sent by the first 
mail to the H.O., attached to and entered ia the place for remarks on 
the back of the daily account and the word "Void" will be written 
opposite the entry of the order in the register of M.Os received. A, S.O., 
of issue should send to its H.Os on the 8th of each month a list in 
form M.O.-19(b) of M.Os detained for payment in offices of payment as 
teDorted under rule 65(4) and also M.Os received back for repayment to 
the remitter and detained after they have become void in accordance witb 
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rule 65(1). The cumber, date of issue, the amount and once of payment 
-should be furnished in each case. 

NOTE.—Before submitting void M.Os to the H.O. or the Postal 
•Accounts Office of the office of issue the Post master should examine and 
•ihat ensure M.Os treated as void are genuine and none of them are bogus 
M.Os purp?iiing to# have been issued by the office of issue. 

77. Application for payment of void orders.—(1) Applications for 
4he payment of void inland M.Os should ordinarily be made within one 
year from the date of issue but such orders, however old, may be re-issued 
in favour of the remitter or payee or any person named by either of them, 
provided that thete is no doubt as to the genuineness of .the claim and 
the amount is outstanding as void in the accounts cf the Postal Accounts 
•Office. The applications will be disposed of io accordance with the 
following instructions :— 

(a) If the office of payment receives an application, in writing for 
payment of a M.O. that has been sent to the H.O. of issue 
as void, the postmaster should forward the application to the 
H.O. of issue with the request that, if the void order IIPS not 
been paid to the remitter, the Postal Accounts Office may be 
asked to re-issue it and he should inform the applicant of the> 
action taVen. 

(b) The postmaster of the office of issue on receipt of an 
* application for payment of a void order, either direct or 

through the office of payment, should after scrutiny forward 
it to Postal Accounts Office (of the office of issue of the void 
order) in an envelope registered on service, and if he received 
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the application direct, he should inform the applicant of the 
action taken. 

(c) If, however, an application for payment of void order is 
recehed in the office of payment from the payee, or in tha 
office of issue from the remitter, and the order is still in the 
office concerned, it should be paid, but if its perlorl of currency 
has expired, the payment should be charged in the accounts to 
"void M.Os paid." 

(2)(a) When an application is received from the heir of a deceased 
remitter or payee for the payment of a M.O. which has been sent t o the 
Postal Accounis Office as void, the postmaster must obtain the sanction 
of the head of the Circle to the payment, before requesting the Postal 
Accounts Office to re-issue the M.O. in favour of the claimant. 

N O T E . — A Supdt. of post offices or first class postmaster may 
sanction the payment of a void M.O. to the heir of a deceased remitter 
or payee provided that (1) the amount of the M.O. does not exceed 
Rs . !00, (2) the M.O. is n o t more than one year old and (3) the claim Is 
•not a disputed one . 

(b) The amount of a M.O. other than a V.P. M.O. shall be 
ordinarily re-paid to t i e remitter in case the payee is dead. Where the 
remitter or, in case of a V.P. M.O. tbe payee, is dead, the amount of 
the M.O. or M.Os upto one hundred rupees t ray be paid t o the claimant 
on his executing a personal indemnity bond ; and for amounts exceeding 
one hundred rupees, an indemnity bond with one surety should be 
obtained from the claimant. 

(3) In H.Os, particulars of the payment should be entered in the 
proper schedule of void M.Os paid and the paid order should be sent to 
t he Postal Accounts Office concerned. 
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(4) The schedule of void M.Os for the Home Postal Accounts Office 
should be prepared in duplicate and that for each Foreign Postal Account 
Office in triplicate by means of carbon paper. The pencil copy of the 
former schedule and the two upper sheets of the latter schedule pertaining 
to each Foreign Postal Accounts Office with the paid orders should be 
•ubrnitted to the Home Postal Accounts Office on the prescribed dates 
!n a postal service registered cover which should be addressed to the 
Director of Accounts (Postal) and superscribed "M.O. Department". 

(5) In H.Os, when an application for the payment of a void order 
Is received from a S.O. the disposal of the application will be governed 
by this rule, the intimation of the action taken being sent to the S.O. 
for communication to the applicant. If the order is still in the H.O., it 
should be returned for payment at the S.O. 

A. In S.Cs, of issue, the sub-postmaster should, in.the cases 
referred to in paragraphs (lXb)'and (2), send the applications which must 
contain full particulars of the void orders, by first post to the H.O. 

78. Void orders re-issued by Postal Accounts Offices.—(I) When 
are-issued void M.O. with a re-issue slip attached to it is received from 
the Postal Accounts Office, it will be paid in the usual way, but the 
payment should be charged in the accounts to "void M.Os paid." 

(2) In H.Os, particulars of the payment vail be entered in the 
schedule of void M.Os paid (Home or Foreign Postal Accounts Circle 
Issue) [Form A.C.G.-6(a) or A.C.G.-C(i), as the case may be] and the 
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paid order will be submitted to the Postal Accounts Office as a voucher. 
If the re-issued M.O. is payable at a S.O. it will be sent for payment at 
the S.O. in the ordinary way. 

(3) When the payee or remitter of ;: vo d inland M.O. applies for its 
payment to him in a country or at a place outside of India with which 
M.Os can be exchanged, the re-issued M.O. will be received from the 
Postal Accounts Office by the Indian Office of exchange concer c 1 with 
instructions showing the further action to be taken in the matter. 

(4) If are-issued M.O. is unclaimed, it will be returned to the 
Postal Accounts Office which re-issued it and not to the post office by -
which the M.O. was originally issued. Such M.Os must not be included 
in the list of void M:Os. 

(5) In H.Os, re-issued M.Os which have been paid or are unclaimed 
will be submitted to the H.O. with the daily account. 

PREPARATtON AND SUBMISSION O F M . O . RETURNS 

79. Daily M.O. jourcal from S.O.—(1) For any date on which 
M.Os are shown as issued by a S.O. in its accounts, a daily journal of 
issue [Form M.O.-2(s)] should be sent to the H.O. together, with the 
carbonic copies of the receipts granted to the remitters ; and for any 
date on which M.Os are shown as paid by a S.O. in its accounts, daily 
journals of payment [Form M.O.-4(s)] should be sent to the H.O. 
together with the paid M.Os. 

(2) The daily journals, which will be prepared on the second sheet 
of the triplicate form, should be signed by the sub-postmaster, impressed 
with the oblong M.O.'stamp in the coluron for remarks, and cut of and 
sent together with all its accompaniments, to the H.O. entered on the 
reverse of the daily accounts, in the place for remarks. 
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(3) The lowest sheet of the triplicate form is the S.O. journal which 
is kept on record in the Office, and the topmost sheet is the form in 
which the journal for the Postal Accounts Office is prepared. The S.O. 
journals will contain only daily totals, or, in ot'ier words, the daily totals 
will not be brought forward from day to day, nor will monthly totals or-
totals for the first period be made in these forms. 

(4) In the case of a S.O. which is not in daily communication by 
post with the H.O. with which it is in account, the da'ly journals of 
M.Os issued and paid should be prepared daily, as usual, and forwarded 
to the H.O. on the day the mail is despatched with the account in which 
the totals of transactions are entered. 

80. Dates included in account period.—(1) All H.Os & S-Os are-
required to prepare, twice a month, a journal of M.Os issued for sub­
mission to the Home Postal Accounts Office and journals of M.Os paid, 
on account of each month of issue, for submission to each Postal . 
Accounts Office. The journals should be prepared daily in the manner 
prescribed and the period of accounts should always include the following; 
dates :— 

In the case of H.Os. In the case of S.Os. 

First period :— 

1st to 15th ... ' From the date following the lasu date 
the accounts of which have been 
included in the accounts of the H.O. 
for the previous month, up to the 
date of the. current month the-
accounts of which will be included 
in the accounts of the H.O. on 
the 15th, 
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Second period :— 

16th to end of month ... From the date following the last 
date, the accounts of which have 
been included in the 1st period, upto 
and including the last date, Hie 
accounts of which can be included 
in the accounts of the H.O. for chat 
month. 

NOTE.—The head postmaster should intimate to the Postal Accounts 
Office the dates of the S.O. accounts to be included in the accounts of the 
H.O. each month. 

(2) At the end of the period, the topmost, sheets containing the 
transactions for the period should be detached from the journal and 
stitched together, and the last sheet be signed in ink by the postmaster. 
If the transactions entered on the last sheet do cot fill It completely, the 
whole sheet must nevertheless be sent and the journals for the first day of 
each period of account must always be'begun at the top of a fresh page. 
The entries in the sheet or sheets for the Postal Accounts Office must be-
clear and distinct; if any of the entries are faint, they should be linked 
over before despatch. 

(3) Journals of M.O. issued and paid are prepared and submitted 
daily to the Postal Accounts Office by the Presidency offices and some 
other important H.Os selected by the Postal Accounts Office. Such 
Offices are specially instructed by the Postal Accounts Office regarding 
the preparation and submission of their M.O. returns. Offices (Other 
than the three Presidency Offices) which submit daily M.O. returns 
should send in their returns daily to the Home Postal Accounts Office 
only their returns to the Foreign Postal Accounts Offices should be 
submitted fortnight!}. 

(4) In S.Os, the transactions for concluding days of March should 
be included iu accounts of the second period for that month. . 
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81. Doe dates for submission of M.O. lists.—(1) The S.O. M.O. 
lists are due to be despatched to the H.O. by the first post after the 
•close of office on ihe last working day of the period of account, and 
must be posted before the office is closed for the day. For instance, in 

•the case of a S.O. which ordinarily submits its lists for the first account 
period to the H.O. on the 13th of a month ; if the 13th is a Sunday, the 
list for the first period must be posted before the close of the office 
on Saturday, the 12th. If there are no entries to be made in u list of a 
S.O. a blank list will not be received. Each S.O. list should be stamped 
with the H.O. date-stamp on the date of receipt in the H.O. 

(2) In HOs , the M.O. Hits are due to be despatched to the Postal 
-Accounts Offices on the following dates :— 

For first period ... 20th of the month 
For second period ... Cth of the next month 

On these dates the H.O. lists and all the S.O. lists should be 
"forwarded to the Posiai Account Offices concerned. In the case of 
"•the H and S.O. lists of M.Os paid, the paid oiders, arranged in the 
order of the entries in the lists, should be put up with them in bundles. 
If, however, the S.O. lists are not received on the due date, the H.O. 
lists should be detained until the S.O. liats are received. In the case of 

-offices submiuing lists daily, the lists should be despatched the next 
day. 

(3) If there are no entries to be made in a list, a blank form should 
not be seat. It is very important that M.O. returns should be despatched 
••without unnecessary delay. 

(4) Lvery paic M.O. which has been entered to a list cf M.O.- paid 
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must invariably be submitted along with the list. If a paid order should 
be required for reference or enquiry, it should be recalled from the Postal 
Accounts Office. 

(5) The only cases in which an exception to the rule laid down 
In the preceeding paragraph is allowed are those in which a paid 
M.O. is : 

(a) detained by a Magistrate or the Police ; or 

(b) found to be inadmissible as a voucher owing to its being defec­
tive in some essential respect such as the absence of the signatur© 
of the payee or of the attesting witness ; or 

(c) urgently required in connection with an enquiry into a case of 
reported or suspected fraud ; 

(d) lost after payment for which memo of admission of payment 
are under preparation. 

In every such case, a note should be written in the "Remarks" 
column of the paid list against the entry of the order for the information 
of the Postal Accounts Office, giving the date and the office of issue of 
the order, with a clear explanation of the reasons far its detention. 

(6) In S.Os the S.O. journals should ba Best to the H.O. in the 
account bag, entered on the reverse of th* daily account, except when 
they can be forwarded by an earlier despatch tha» the one by which the 
account bag is sent, in which case they should bo clasod and despatched 
by the sub-postmaster himself in service registered covers. 

82. Abstracts of daily M.O. totals.—(1) After the close of M.O-
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business on the last working day of each period of account, abstract 
should be prepared, in the prescribed forms, showing the daily totals of 

Ka) M.Os issued (Form M.O.-15) and (b) M.Os paid (Form M.O.-16) 
during the period and the totals. An abstract of daily totals of the 
journals of M.Os issued should be prepared for submission to the Home 
Postal Accounts Office and a separate abstract of the daily totals of 
"the journals of M.Os paid should be prepared for each month in which 
the M.Oi were issued and for each Postal Accounts Office. In order to 
bring out in the abstracts for the second period of the month, the 
monthly total to be posted into the monthly M.O. summary, a progressive 
total should be carried forward from the abstract of the first period 
to that of the second period. If there are no daily totals to be entered 
in an abstract a form, showing the totals of the previous period and the 
progressive totals, nirst nevertheless be prepared and submitted. At 
the foot of the Home Postal Accounts Office for the second period of 
the month should be entered the monthly totals of the corresponding 
abstracts for the Foreign Postal Accounts Offices and a grand, total 
struck which will represent the aggregate sum of payments accounted for 
in the different journals. 

(2) In H.Os, one of the printed lists containing the names of S.Os 
^prescribed in rule 83, should be pasted on the back of each of the H O. 
abstracts to enable the Postal Accounts Offices to check the due receipt 
of S.O. M.O. journals and abstracts. The abstracts and the lists for the 
period should then be submitted to the respective Postal Accounts 
Office. 

13) In S.Os, one of the abstracts and the S.O. journals will be 
submitted to the H.O. for transmission to the Postal Accounts Office 
concerned. 

83. Summaries of monthly totals of M.Os Issued and paid.— 
(1) The H.O. is required to prepare summaries, in form M.O.-17 and 
M.O.-18 of the monthly totals of its own issues and payments and those 
of its S.O. for submission to the Home Postal Accounts Office with the 
M.O. lists and abstracts for the second period of the months. A 
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summary of monthly totals of M.Os issued should be prepared for 
aubmission to the Home Postal Accounts Office and a separate summary 
of monthly totals of M.Os paid should be prepared for each month in 
which the M.Os were issued and for each Postal Account Office. The 
H.O. will, in order to save it the labour of writing the name, be supplied 
with printed slips containing the names of its S.Os, in alphabetical order, 
to be pasted to the face of the summaries in the first column, 

(2) As soon as the H.O. abstracts of daily totals for the second 
period of the month are ready, the monthly totals of the abstracts should 
be posted in the appropriate form of summary against the first entry 
"H.O." 

(3) In the case of the S.O. lists and abstracts for the second period 
of the month, the H.O. should post the monthly totals of the S.O. 
abstracts in the appropriate summary for the month against the name of 
the S.O. as soon as each abstract is received. 

(4) In preparing the summaries of monthly totals of M.Os paid 
for the Home Postal Accounts Office, additional copies should be 
prepared by means of carbonic paper for the other Postal Accounts 
Offices concerned and submitted to the Home Postal Accounts Office 
together with the copies for itself. The top copy of the summary should 
always be ruled. 

(5) H.Os that have no S.Os in account with them, are not required 
to prepare summaries of monthly M.O. totals. 

84. Closing entries in summaries.—(1) Summaries of monthly 
totals should contain the following :— 

Monthly H.O. totals. 

Monthly totals of the S.Os. 
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All these entries in the summaries should be totalled, and the total 
will represent all the transactions of the H.O. and its S.Os that are 
included in the accounts for the month in which they actually occurred. 

(2) The summaries should be submitted to the Home Postal 
Accounts Office along with the M.O. returns for the second period 
of the month and a copy of each summary should be kept on record in 
the H.O. 

85. List of void orders.—(1) In H.Os of issue on the 16th of each 
month a list of void M.Os (Form M.O.-19) together with the void orders 
should be submitted to the Postal Accounts Office. If all the void 
orders were not issued in the same month, a separate list should be 
prepared of the M.Os issued in each month. 'A void list should, there­
fore never include the issues of more than one month. No supplementary 
void lists should be prepared, but unpaid void M.Os after the despatch 
of the void list should be forwarded to the Postal Accounts Office with 
an ordinary docket in a service registered cover. 

EXAMPLE.—The M.O. issued in April which are treated as void at 
end of May, should be included in the void list to be submitted to the 
Postal Account Office on the 16th June, and the void lists submitted on 
the 16th July should only include the M.Os issued in May, which are 
treated as void. 

(2) In forwarding void orders to the Postal Accounts Office the 
whole form, including the coupon and acknowledgment, should be sent. 
If for any reason a void order cannot be forwarded v. ith the list in 
which it is entered, an explanation of its absence should be written 
against the entry. 

(3) If there are no void orders to be sent to the Postal Accounts-
Offica on the 16th of a month, blank list with the word "Nil" wiir en oa 
it and signed by the Head Postmaster should be submitted. 
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(4) The lists should comprise void orders of all classes, ordinary. 

telegraphic, etc. 

86 Despatch of M.O. returns to Postal Accounts Office.-In H.Os, 
all the M.O. returns for the Postal Accounts Office and their accompani­
ments should be forwarded enclosed in account envelopes r e a r e d <* 
service. When the documents are too bulky to be placed ms.de an 
envelope, they should be despatched in the manner descnbed 
Rule 29. 

HIGH VALUE M.OS. 

87 All M.Os (including V.P.M.Os) for an amount of Rs. 
™ i above are known as High Value M.Os (H.V.M.O.) will be transmitted 
duly entered in a list in the registered bag according to the procedure 
detailed below :— 

IN THE OFFICE OF ISSUE 

(i) The M.O. issue Asstt. should separate the H.V.M.Os from 
M Os for less than Rs. 400/-in the space on the reverse of the adv.ce 
portion to the left of the office of payment on the M.O. form the name 
stamp of the office of issue should be impressed and the number of 
MOs noted red ink. The M.O. issue Asstt. should make station 
bundles of the H.V.M.Os wherever the number of such M.Os for a 
particular station is 2 or more. A list should be made in duplicate, of 
the contents of the H.V.M.Os in the buadle giving the number, office of 
issue of the M.Os and one c«py sh.uld be placed in the bundle and 
the other copy filed with the office copy of the M.O. issued list. After 
foldine a check slip should be placed «n the bundle on which the words 
"High'Value" and number of M.Os contained in it should be noted. 
If the H.V.M.O. station bundle contains 2, 3 and 4 M.Os the letter 
MB 2, 3 and MB 4 snould be noted respectively on the check slip. If 
there are two or more bundles containing the same number of M.Os 
•each bundle should be distinguished from the others in the "M.O. List" 
fcy indicating the office of destination below the entry of the number 

http://ms.de
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of M.Os contained in the bundle. Thereafter, the bundle should be 
tied up cross-wise and the seal of the office of issue should be affixed 
at the centre of the check slip. The M.O. Asstt. should then invoice 
the number of H.V.M.Os bundles and the loose H.V.M.Os in the "M.O. 
List" in duplicate Totals should be struck giving the number of H V.M.O. 
station bundles and high value single M.Os invoiced in each list. 

(ii) The M O . issue Asstt. should then bundle up all the Ioose-
H V.M.Os and place on top of it a check slip on which <hould be written 
the words "High Value'* and the number of M.Os contained tverein. 
The bundle should be tied cross-wise. There is no necessity to seal the* 
bundle of loose H.V.M.Os which are intended for sorting but not meant 
for one station. 

(iii) The M.O. issue Asstt. should then make over the upper copy 
of the M.O. list, the H.V.M.Os station bundles and H.V.M.Os sorting 
bundles to the registration Asstt. The acquittance for the H.V.M.O. 
station bundles and loose H.V.M.O. should be taken on the last page-
of the office copy of the M.O. issue journal. 

(iv) The registration Asstt. should verify whether all* the H.V.M.O. 
and H.V.M.O. station bundles transferred have been invoiced in the 
M.O. list. He should open the high value sorting bundles and satisfy 
himself that the details as entered in the M.O. list are correct. The 
registration Asstt. should wrap the M.O. list around the high value 
station and sorting M.O. bundles and tie with a piece of thread thus 
making one bundle of all H.V.M.Os. 

(v) The registration Asstt. will then indicate in the due registered 
list that the registered bag contains one M.O. List. This will be in 
addition to the ordinary M.O. bundles whose number should even now 
be indicated. For this purpose the registered list should contain an 
additional column. M.O. Lists enclosed and against this column either 
one or nil should be written as may be necessary. The Registration 
Assistant will enclose all the high value and ordinary M.O. Bundles in* 
the registered bag before despatch. 
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IN THE SORTING OFFICE O R SECTION 

(vi) In the sorting office or section the registration Asstt. will verify 
from the registered list whether the bag contains a M.O. List and the 
H.V.M.Os if so, the registration Asstt. should cut open the high value 
sorting M.O. bundles and verify that the details of the H.V.M.Os 
invoiced in the M.O. List are correct. The high value station M.O. 
bundles need not be opened. The M.O. list received in the registered 
bag should be filed. At the time of the despatch, the registration Asstt. 
should prepare high value station and sorting bundles according to 
the sorting list. He will also prepare separate M.O. List according to, 
the procedure already outlined. The due registered list should contain 
the entry of one or nil as the case may be, against the new column 
"M.O, lists enclosed". In the sorting office or section it is necessary 
to maintain a separate "M.O. Abstract" on the same lines as "Regis­
tered Abstract". The head SA will exercise the same kind of supervision 
over the work of sorting "of H.V.M.Os and the preparation of the 
'M.O.' 'Abstract' as is applicable in the case of the registered articles and 
the Registered Abstract. 

IN THE OFFICB O F PAYMENT 

(vii) In the office of payment the registration Asstt. should verify 
with reference to the registered list whether any M.O. List has been 
invoiced. If so he should verify whether M.Os invoiced, in the M.O. 
list have been received. He should then transfer the H.V.M.O. bundles 
to the M.O. Supervisor along with the M.O. list after taking his 
acquittance on the Registered list. The M.O. Supervisor should then 
cut open the H.V.M.O. station bundles and compare the contents with 
the M.O. List enclosed inside and satisfy himself that the entries are 
correct. He should sign each M.O. in red ink in the space on the 
reverse of the form at the top and transfer them to the M.O. paid Asstt. 
under acquittance on the M.O. ^st. Thereafter M.O. paid Asstt. should 
enter the H.V.M.Os in the register of M.Os received and take action for-
their payment according to the existing procedure. 

(viii) It will be seen that the office of issue and office of payment. 
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are not required to maintain a separate "M.O. Abstract". In the office 
of issue the M.O. issue Asstt. will note down the details of the H.V. 
M.O bundles and the high value single M.Os (in the sorting bundles) 
transferred to the registration P.A. on last page of the office copy of 
the M.O. Issue journal, where he should take the acquittance of the 
registration Asstt. Similarly for H.V.M.O. received for payment the 
M.O. Supervisor will give acquittance for the whole bundles received 
from Registration Asstt. in the Registered list. The M.O. paid Asstt. 
will give acquittance to the M.O. Supervisor on the M.O. List which 
should be filed separately and kept by Supervisor. The M.O. list will 
not be a due list but will be prepared only where it is necessary. 
However, all due registered lists should contain a column "M.O. Lists" 
and wherever no 'M.O. List' is despatched a nil remark should be given 
by the post office, mail office or section. 

(ix) The procedure will also apply to redirected, refused and 
unclaimed M.Os fur Rs. 400/- and above. In such cases the M.O. paid 
Asstt. should transfer these M.Os to the M.O. issue Asstt. under 
acquittance for further disposal in accordance with the procedure laid 
down above. 

No H.V.M.O. should be paid unless it has been received duly 
invoiced in the M.O. List. A H.V.M.O. received without entry in the 
M.O. List should be \iewed with suspicion and payment authorised 
only after ascertaining its genuineness by telegram from the office 
of issue. 

FOREIGN M.O. 

8P. Descriptio J of Foreign M.O.—(1) Foreign M.Os may be issued 
by Indian post offices for Daymeat m any foreign country, with which 

file:///iewed


(2) AH foreign M.Os must pass through an office of' exchange,, 
which takes the place of the H.O. of payment in respect of outward M.Oa 
and of the H.O. of issue in respect of inward M.Os. 

(3) The offices of exchange for foreign M.Os will be guided by 
the terms of the arrangement or convention entered into each foreign 
country and by any special rules oh the subject issued by the Director-
General. 

(4) In the event of devaluation of the Indian Currency or the 
Currencies of the countries with which India has a direct M.O. service 
or Postal Order Service all Head Postmasters should on announcement 
of the news of devaluation take action to stop payment of all foreign 
M.Os remaining unpaid on that day in their own offices and in the % 
S.O. and B.Os account with their office. The offices of exchange will 
stop preparing and io.-wardia • inward foreign M.Os to the offices of 
payment. Similar action *ho.iId be taken by the offices of exchange 
to stop advising outward M.Os to the countries concerned. The Head 
of the Circle will communicate the revised rates and manner of disposal 
of the M.Os on receipt of instructions from the Director-General. 

89. Enquiries to be referred to Office of Exchange.—All enquiries 
made by the public regarding foreign M.Os should be referred to the 
Offic s. of exchange concerned. If a M.Os issued in a foreign country 
is presented for payment of the Indian Post Office, the person who 

> present, it should be informed that the only foreign M.Os payable in 
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India are those issued through '.be office of exchange, and that if his 
correspondent has drawn an order on India, its issue through the office 
of exchange may be expected in due course. 

OUTWARD FOREIGN CURRENCY A N D RUPEE M . O S . 

90. Presentation of M.O. by remitter.—(1) When an outward 
foreign currency or rupee M.O. form (M.O.-9 or M.O-7) is presented, 
the M.O. Asstt. must first satisfy himself by a reference to the P.O. 
Guide Part II whether an arrangement exists for the exchange of M.Os 
with the country in which M.O. is shown as payable ; The form pre­
sented should also be examined to see that full particulars of the 
.-2\ ee's name and address are given, if any discrepenc^i or irregularity 
In the M.O. is observed, it should be pointed out and the order should 
be returned to the remitter. for correction. 

(2) In case of outward foreign currency M.Os the equivalent of 
-the amount in the Indian currency should be ascertained from the 
appropriate table of conversion of foreign currency concerned and entered 
on the M.Os. The amount of each Order (or its equivalent in Indian 
currency when the order is expressed ia foreign currency) plus the 
commission chargeable should be taken from the person who presented 
the order, and a receipt should be gramed to him out of the same 
book of M O. receipts as in iha case of inland M.Os the sterling value 
of the order being added in the c^ie of orders expressed in this currency, 
after the name of the payee ia receipts. The serial number to be 
assigned to them will be the numbers of the receipts given to the 
remitters. 

(3) "Attention is drawn to clause 133 of the P.O. Guide Part I I , 
segarding the need to furnish full particulars of the remitter and the 
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payee on foreign M.Os. The name and address of the payee in a 
foreign country should be given with such completeness as shall secure 
identification and prevent any risk of any wrong payment." • 

(4) An outward foreign curreney M.O. presented for issue at a 
B.O. other than one which has been authorised by the Head of the 
Circle to issue such orders without a previous reference to its account 
Office will be sent to the account office for calculation of the amount 
chargeable. The order should be examined in the account office accord­
ing to the procedure laid down in this rule, and the particulars the showing 
the total amount to be realised from the remitter should be entered on 
it in the appropriate place., after which it should be returned to the 
B.O. entered in the B.O. slip, for issue in the ordinary course. An 
.outward foreign currency M.O. issued by a B.O. specially authorised to 
issue such orders without a previous reference to its account office 
should, on receipt in the account office, be examined with a view to check 
the correctness of the amount realised in Indian currency from the 
remitter. 

91. Entries relating to outward foreign M.Qs in Journal of M.Os 
issued.—(1) The particulars of outward foreign currency and rupee 
M.Os issued by the office (including those issued by its B.Os) will be 
entered in the journal of M.Os issued in the same manner as parti­
culars of other M.Os. The name of the country on which the M.O. 
is drawn with the name of the office of exchange (in brackets) below 
it will be entered in the column for the office of payment. In the case 
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of foreign currency orders, the foreign currency value of the order 
will be entered in the .last column of the journal for the Home Postal 
Accounts Office and the Journal below. 

EXCEPTION 1.—Whenever it is found convenient, a Presidency officer 
or, under the orders of the Head of the Circle, any other office may 
enter its outward foreign currency or rupee M.O. transactions (including 
those of its B.Os) on a separate sheet of the journal of M.Os issued. 

EXCEPTION 2.—In H.Os, the M.O. Asstt. should compare the carbonic 
copies of the receipts granted to ihe remitters with the entries in the S.O. 
daily journal of M.O, issued in accordance with the instructions laid down 
in ru'e 20. 

92. Advices of payment for outward foreign currency and rupee 
M.Os.—(1) The remitter of a foreign currency or rupee M.O. in respect 
of which an advice of payment is available (See P.O. Guide Part II) 
is required, if he wishes to obtain an advice of payment of the order, 
to pay a fee of twenty (20) paise which must be affixed in postage stamps 
to prescribed M.O. form in the space provided for the purpose. On 
presentation of the M.O. at the post oiike of issue, the stamps should be 
defaced by means of ihe date-stamp and the words "Advice of payment" 
should he clearly written io full in red ink on the M.O. form. The 
fact of an advice of payment having been paid for by the remitter should 
be noted by the entry of the letters "A. P." written across the receipt 
for the remittee and carbonised 6a to the office copy, a record of the 
remitter's name and address in fall being also entered on the face of 
the office copy in the bUnk spaejb at the top of the form. The M.O. 
should then be forwarded in the usual course to the office of exchange. 
The e-Kice of payment will in due course despatch an advice of payment 
direct to the remitter in India. 

i,2) When the remitter of a M.O. to any of the countries or places 
referred to in the above paragraph applies, after the issue of the M.O., 
for an advice of payment, he is required to present a written application 

Chap. II] 
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for the purpose to the post office of issue and to pay t t e prescribed fee 
of 20 paise. The application should show (a) the name and address 
of the remitter, (b) the name and address of the payee, (c) the amount 
of the M.O. and (d) the No. and date cf the M.O. receipt. On 
presentation of the application, the office of issue should trace the M.O. 
in the book of M.O. receipts and record the full name and address 
of the remitter, together with the remark "Advice cf payment applied 
for on (date)" on the face of the office copy of the M.O. receipt. The 
fee realised should be converted into postage stamps of equivalent value. 
which should be affixed to the application and be defaced with date-
stamp. The application should then be forwarded to the office of 
exchange in an unregistered cover. An advice of payment, duly com­
pleted, will in due course be received by the Indian Office of issue, 
which after checking it with the relative entry of the face of the office 
copy of the receipt in the book of M.O. receipts and noting the date 
of its receipt thereon, should send the advice out for delivery enclosed 
in a postal service envelope addressed to the remitter. Such envelopes 
should be delivered as paid unregistered articles except that the 

'Particulars of the advices made over to the postman for delivery should 
be entered in the postman's book and of those delivered at the window 
should be recorded at the foot of the register of M.Os received. 

NOTE 1.—The procedure referred to in paragraph (2) will be 
followed also when the remitter of a foreign M.O. telegraphed to the 
Indian Office of exchange and payable in any of the countries or places 
referred to in paragraph (1) of this rule wishes to obtain an advice of 
payment of the order. 

NOTE.—In the case of M.Os advised-to Ceylon acknowledgement? 
signed by the payees will be received and disposed of in the same way as 
those fci; inland M.Os. 
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93. Preparation, examination and despatch of M.O;;.- The outward 
foreign currency and rupee M.Os issued other than those payable in 
Burma should be prepared, examined and despatched in the same way 
as inland M.Os except that the M.O. Check slips of the bundles con­
taining such M.Os should be addressed to the posimasters 
of exchange concerned. In the case of outward foreign / , . 
despatched to the Bombay Office of exchange, the M.O. chepkr/! 
be addressed to the head Asstt. Foreign M.O, Department (Traffic), 
Bombay. 

The procedure in the case of .M.Os payable in Burma is the same. 
except that they, should not be impressed with the oblong M.O. stamp, 
the month stamp and the audit office stamp. Instead, the round M.O. 
stamp should be impressed in the space below the space intended for the-
month stamp. 

INWARD FOREIGN CURRENCY AND RUPEE M.Os 

94. Documents prepared by office of exchange.—Inward foreign 
currency and rupee M.Os will be prepared by the offices of exchange, 
and forwarded to the offices of payment. The value of the orders 
experssed in foreign currencies will be converted at the rate of exchange 
currency on the date on which such M.Os are converted into Indian 
currency by the office of exchange concerned. The unpaid;void M.Os 
when reissued will be paid at the rate at which they were originally 
converted into Indian Currency. 

95. Payment of foreign inward orders.— (1) In the office of 
payment, the particulars appearing in the M.Os received from the offices 
of exchange will be written in the register of M.Os received and the 
M.Os will be signed and stamped, and disposed of in the : ame was 
as inland'M.Os. The rules for payment of inland M.Os, except thai 
special forms are used. 
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(2) Inward foreign rupee M.Os issued in Sri Lanka be received 
from offices of exchange entered on the service M-O. forms M.O.-48(a) 
and will be paid according to the procedure laid down for the payment 
of inland M.Os the exchange office will maintain proper accounts of 
service M.O. forms used for the purpose. 

, (3) Whenever a foreign M.O. for an amount in excess of out 
maximum limit for payment of inland M.O.. is received, more than one 
M.O. will be issued for the purpose of payment, keeping the amount 
of each M.O. with in our inland limit. This provision will also be 
applicable in case of inward foreign M.Os rscehed on account of outward 
foreign value payable/cash on delivery articles. 

96. Advices of payment for inward 'foreign currency and rupee 
M.Os.—(1) When the remitter has paid for advice of payment at the 
time of issue of the M.O. the office of payment will receive the inward 
currency or rupee M.O. form the Indian Office of exchange coucerned 
accompanied by an advice of payment (Form M.O.-ll) addressed to the 
remitter. The advice of payment should be presenter to the payee for 
signature along with the relative M.O. form and after payment of >. 
M.O. tbe office of payment should despatch the advice of payment direct 
of the remitter. 

.EXCEPTION-.—In the case,of M.Os advised by Fiji and Hong*" 
the office of payment will receive the inward M.O. form from the Jni 
Office of exchange concerned accompanied by an advice of payment 
and a postal service cover addressed to the Suva Office of etch 
the case M.Os advised by Fiji and the d i c e of issue in the case 
M.Os advised by Hongkong; After the M.O. has been paid and the 
advice of payment has been signed the advice should be enclosed h 

and despatched to the Suva Office of exchange or the office of issue 
in Hongkong, as the case may be. 

(2) When the advice of payment is applied for after the issue of 
the. order, the office of payment will receive an advice of payment 
tbe Indian Office of exchange concerned accompanied by a postal service 
cover addressed to the office of issue. After payment of the M.O. in 
question, or after verifying that it has been paid, the advice payment 

\ 
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should be completed by the office of payment signed by the postmaster 
and despatched in the usual course to the office of issue enclosed in 
-the cover received from the office of exchange for the purpose. 

EXCEPTION 1.—In the case of M.Os advised by the Australian 
"Colonies of New South Wales, Queensland, South Australia, Tasmania, 
Victoria an J Western Australia, the advice of payment to be received 
by the office of payment from the Indian office of exchange under 
paragraph (2) will be to the address of the remitter of the M.O. and not 
to that of the office of issue. 

EXCEPTION 2.—In the case of M.Os advised by Sri Lanka the 
^payee's acknowledgements should be returned to the Madras Office of 
•exchange. 

EXCEPTION 3.—In the case of M.Os bdvised by Fiji, the postal 
.service cover to be received by the office of payment from the Indian 
office of exchange under paragraph (2) will be to the address of the Suva 
o~;ce of exchange, and not to that of the office of issue in Fiji. 

# 

(3) In the case of an advice of payment required in respect of an 
inward "through" order (that in an order issued in a foreign country or 
place and advised to India for payment through the medium of another 
foreign country; the advice of payment will be forwarded by the Indian 
Office of exchange concerned to the office of payment unaccompanied 
by a postal service cover addressed to the Office of issue. In such case, 
the advice of payment should be signed by the payee in easeGftos 
kind referred to in paragraph (!) and by the paying postmaster in case 
of the kind referred to in paragraph (2) and despatched to the hv.i a 
Oiiiee of exc'nauge concerned in a Postal service cover addressed to the 
postmaster of that office. 

(4) In every case a record of the date on which, an advice of pay meat 
3s despatched should be kept in the register of M.Os received. 
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97. Certificate of payment for inward foreign M.O. paid to the-
sayee.—(1) Whenever a payee of a foreign M.O. desires a certificate of 
payment in respect of a foreign M.O. received and paid to him in India 
be is required to present a written application for the purpose to the 
Postmaster of the office of payme-.t. The application should show (a) 
the name and address of the payee; (b) the name and address of the 
remitter (c) the amount of M.O. He should pay a ee according to the 
following rates in postage stamps :— 

(i) Twenty Paise if applied at the time of payment of the Foreign 
M.O. 

<") Fifty paise if applied for at any time after payment of the 
Order. 

(2) The Postmaster will, after verifying the correctness of the 
payment of the M.O. grant the certificate in Form F.M.O.-11(a). The 
fee paid by means of postage stamps should be affixed on the reverse 
of the office copy of the certificate and defaced by means of the date: 
stamp. In respect of certificate applied .for after the date of payment, 
the post office should make sure about the payment of the order by 
making a reference to the office of exchange and/or the adudit office. 

(3) The original copy of the certificate should be handed oyer to the 
jfjayee duly date stamped and sigaed by the Postmaster. 

(4) The applications for the certificates of payment will be kept 
in record in.a separate Guard File for a period of three years after tht 
; :ue of the certificates. 

REDIRECTION OF FOREIGN CSJRRENCY AND RUPEE MONEY ORDERS 

9&. Redirection of foreign M.Os.-(l) Inward foreign currency 



and rupee M.Os, should be redirected in the circumstances and according 
to the procedure governing the redirection of inland M.Os. 

(2) The redirection of an inward foreign M.O. to a country or 
place outside of India, is subject to a fresh charge on account of com­
mission at the Tate of 1 per cent on the amount of the order. The 
Indian Office of exchange to which the redirected order is forward. 
will recover this charge by making a deduction from the amount of the 
order and will advise a fresh M.O. for the balance to that country 

-or place. 

NOTB.—In the exceptional case of redirection to a country or place 
outside of India, of foreign M.O. originally issued in lodia but which 
is re-advised by the country of payment to Tndia for repayment to the 
remitter, or for the repayment of which the remitter himself has applied 
the provisions of paragraph (2) will be applicable. 

99. Alteration of payee's name.—If a request for changing the 
name of the payee is received from the remitter through the foreign 
postal Administration concerned* a fee in this, regard equal to a com- \ 
mission chargeable on M.Os in Inland Service should be charged from 
the amended payee, at the time of payment of the M.O., except in the 
case of M.Os from Sri Lanka and Malaya. 

The amount of fee to be recovered should be converted into 
postage stamps affixed on the reverse of the M.Os without being defaced, 
passing suitable remarks against the entry of the paid order in the M O . 
paid list. The office of Exchange should ask the paying office by means 
of a forwarding letter (specimen form 'A' given below) to recover before 
payment from the amended payee the amount of second M.O. com­
mission. A suitable note to this effect should also be made by the office 
of exchange on the body of the M.O. in red ink. 

Similar action should also be taken by the Postal Accounts Office 
through a forwarding letter (Specimen form 'B ' given below) while 
-reissuing' a void Foreign M.O. to the paying office for payment to the 
amended -payee. 
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FORM 'A* 

(Specimen of the form of a forwarding letter to be used by the 
Foreign Office of Exchange while sending Foreign Money Orders, 
to Ihe Paying Office for payment to the amended payee) :— 

DEPARTMENT OF POSTS,-INDIA 

Frc -- i 

To 
THE POSTMASTER, 

J>JO. dated the 19 

" No - -

M.O. No. Date-5 for 

Sub :-
FS 

m 
Rs. *on 

Reference i 

Th« M.O. cited abo\e (r.tached herewith/on its receipt from the 
Postal Accounts Office after re-issue) is to-be paid io the revised payee. 
•Shtf/Ssr?....... .--•-

as now desired by the remitter in the Foreign Country of origin. As 
';&• Rule 99-A of Postal Manual. Volume VI a fee equal to a coru-
.siissioa chargeable on M.OsMn inland service, should be recovered from 
,.hs payee as the time of payment and converted into postage stamp and 
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affixed on the reverse of the M.O. passing suitable remark against the 
entry of the paid order in the M.O. paid list. The date of payment 
and the actual amount paid to the revised payee may kindly be intimated 

to this office. 
I/C. Office of Exchange 

No. dated the 

Copy forwarded for information to the Director of Account 
(Pcstal). He will kindly re-issue the M.O. in favour of the revised payee-
detailed above and forward the re-issue M.O. to the'office of payment 
after making a suitable note in red ink on the M.O. that the 
payment to the revised payee may be made only after the recovery of th& 

. fresh commission as mentioned in the letter. 
1/C. Office of Exchange: 

FORM 'B' 

(Specimen of the form of a forwarding letter to be used by Postal 
Accounts office, while re-issuing a void Foreign M.O. to the Paying, 
Office for payment to the amended payee):— 

From : 
Director of Accounts (Postal), 
Postal Accounts, Calcutta. Madras 

To 
T U 2 POSTMASTER , 

Mc ••••' 

FS 

Sub : — • " 
F R - " M.O. No. ^ d " forRs o n 

Reference: 
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The re-issued M . O . particularised above is forwarded herewith for 
its payment to the revised payee Shri/Smt. , 

As per R u l e 99 of the Postal Manual , Volume VI , Part I I a commission 
of Rs . the t ime of payment which should be converted into postage 
stamps a n d affixed o n the reverse of t h e M . O , ' . "uhout being defaced) 
passing suiyible remark against the entry of the paid order in the M.O. 
pa id list. 

Director of Accounts, (Postal) 

\ 

U N C L A - M - ^ A N D REFUSED FOREIGN M O N E Y ORDCRS 

1'Ofl. Unclaimed and ref ined.foreign M . O s ireai' .d as 1 ~!d.— 
U) Foreign M.Os that are unclaimed ov refused should be returned ; 

under the procedure prescribed in rule 76(3), by the office of payment 
to "the office of exchange by which the -M.Os v.-ereissued, so thai each 
such M.O. may be mcludsd in the first list of v d M.Os after the .'date 
on which the'M.O. became void. If appl: .tion is made by the payee 
"for.paymeat of a foreign M.O. that has been returned to the. office of 
sxchange under this rule or if a foreige M.O is received for payment. 
after the end of the month following the month of |ss«e, i.e., if its 
period of cisntaiiey has expired whilst in transit, <:; if th« period of 
currency of & foreign M.O ia deposit has been allowed to expire and 
psyiaent is claimed by the payee. It shi.uld be deaalt with according ' 
-the rules relating to inland void M.Os. In no case," kowevef, cas a 
foreign inward M.O. be re-issued after six months cf its issue. 

.. 

(2> If the payee of a M.O. issued in Sri Lanka for pay men- ia 
.'India cannot be found, the M.O. P. A. should, prior to disposing of r 
ander this rule, place it in deposit, and send intimation at once to tafe 

^Madras office of exchange with a view to obtaining, if possible, fr̂ -v 
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the country of issue such further inf .nnat ion in regard t o the payee a s 
may lead to the payment of the order. Pending the resuh of this 
reference, the order should not be treated as unclaimed under the above-
rule, b u t if necessary, it should be. detained under rule 65. 

(3)*When a claim for the payment of an inward foreign M.O. 
which has been treated as void is made by a person other than the payee 
(even if he be the remitter who might have comedown to Ind ia ) the 
postmaster should make a reference to the Indian office of exchr-
concerned, which office after being fully satisfied as to the genuineness-• 
of the claim will apply t c the Postal Accounts Office lot the re issue q £ 
the void M . O . 

101. Refund of value of o i twarS foreign M . O . to remitter,— 
(1) If an outward foreign M.O. is treated as void in the country o!" 
payment or if the re-payment of a n order is authorised by a foreign 
country, the office of exchange will issue an ordinary M.O. in favour 
of the remitter for t he rupee value of the original M . O . in the form 
prescribed for an inward foreign M.O. (Sterling or rupee, as the ca:c-
may be). The M . O . will bear, in the place marked for the impression 
of the oblong M.O. s tamp of t he office of issue, t he impression of a n 
oblong s tamp coutaining t he letters R.P.O. (Repaid Postal Order) t he 
name of the office of exchange and the date of issue. After paymei! 
the M . O . will be treated as an ordinary inward-foreign M . O . 

(2) If it should ever happen that an outward order ear-not be 
adjusted by the office of exchange, or if such an order is intercepted b . 
the remitter, it', should be redirected for* payment t o remitter by the 
oiace of exchange t o the office issue, or to any ether office where, the-
remitter may be residing. A printed slip should be pasted on the M.O 
by the office of exchange s tat ing briefly the reason for which the refund. 
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Is made, and specifying the exact amount t o be Titan - ' whether it is 
simply the value of the M.O. or both the value and commission. The 
office to which the M.O. is redirected should make the following entries 
in manuscript a t the top on the reverse of the outward M.O. &nd the • 
signature of the remitter on re-payment and paying official of the paying 
office should b* obtained in the proper place. 

Paid me on - . . . - . . 

Signature and designation of the 
office who paid the amount 

T h e date stamp of the office of payment should also be impresSe I 
on the reverse of the order in the space provided ror the impression of 
the round M.O. stamp of the office of exchange and the amount charged 
i n the appropriate journal of M.Os Paid [Form M.O.-4 or M.O.-4(a!"|. 
The M.O. should be submitted to the Postal Accounts Office of the 
office of issue with the paid list relating to that office. When j j i r -
necessary to refund the commission, the amount of commission shoiik; 
be refunded by a charge in the schedule of unclassified payments [Focp 
A.C.G.-6(a)] supported by a separate teccapfc 

FOREIGN AtR M A I L M G N ? Y ORDERS 

102. Issue aim payment of foreign air mail M.Os.—(1) Foreign 
air mail foreign currency or rupee M.Os may be issued by Indian^post 
offices for payment in any foreign country with whJu'" ah arrangement 
exists for the exchange of ait mall M.Os. Similar; . ; M.Os may be 
issued by any such foreign country for payment at any Indian Post 
Office. 

.(2) The limits of value and other conditions laid down in the 
foregoing rules relating to ordinary foreign M.Os apply in the case of 
air mail M.Os. 

Received the sum specified 
on the reverse. 

Signature of the remitter or 
thumb impression. 
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(3) Air mail M.Os should he made out by the remitter on an 
ordinary ouiward foreign currency or rupee M.O. by the office of 
exchange stating briefly the words "By air mail" written across it. 

(4") The remitter of an air mail M.O. is required to pay an air 
ipail fee in addition to the usual M.O. commission for each M.O. 
jrrespasrive of its amount. The rate of air mail fee is 10 Paise for each 
M.O. on Sri Lanka and 40 Paise for each M.O. drawn on any otlies 
•country. This fee is to be paid in postage stamps which should be 
affixed to the M.O. in the space provided for the purpose and which 
.should be defaced with the date-stamp impression of the post office of 
issue. A receipt will he granted to the remitter with words "By Air 
Mail -10/40 Paise''' written in manuscript below the space set apart for 
the entry of commission and reproduced on the office copy. 

(5) The outward 'foreign air mail M.Os should be prepatgS* 
examined and despatched. to the concerned Indian offices of exchahga 
as shown in Chapter XXIU of the Foreign Post.Manual in the sams 
way as ordinary foreign M.Os (See also Clause 144 of the P.O. Guide. 
Part H). 

(6) Indian offices of exchange are supplied with special instructions 
for their guidance in dealing with air mail M.Os exchange with foreign 
countries. 



CHAPTER III 

TELEGRAPH MONEY ORDERS 

INLAND TELEGRAPHIC MONEY ORDERS 

GENERAL ROLES 

103. Definition of telegraphic M.O. and advice.—A T.M.O. is a 
M.O., the amount of which is advised by telegraph by the post office 
of issue to the post office at which it has been made payable. The 
telegram advising the remittance is termed a telegraphic advice. 

104. Urgent and confidential nature of work.—The work con­
nected with the issue and payment of T.M.Os is of an urgent and 
specially confidential nature. It must never be delayed on account of 
any other business in which the postmaster or the M.O. Asstt. may be 
engaged and postal officials are strictly prohibited from giving any 
information whatever concerning the receipt or despatch of T.M.Os. 

105. T.M.O. advice books.—(1) Telegraphic advices must be 
prepared on the serially numbered forms in the prescribed T.M.O. advice 
books are of two kinds, viz:— 

(a) (Form M.O.-21) printed on white paper f»r inland and Indo-
Ceylon Telegraphic M.O. and 

(b) [Form M.O.-21(a)] printed on unbleached paper for T,M.Os 
to all foreign countries (except Ceylong and Burma). These books must 
always remain in the sole possession of the postmaster and no body 

230 
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should be allowed to have access to them, except the M.O. Asstt. when 
he requires them for the purpose of preparing telegraphic advices. 

(2) As soon as a T.M.O. advice book is finished, the first and last 
Nos. of the advices contained therein and the period covered by the 
dates of their issue should be noted conspicuously on the outer cover. 

106. Information in Post Office Guide.—(I) The list of post offices 
in the P.O. Guide should be referred to whenever necessary, to ascertain 
the telegraph station to which a telegraphic advice issued should be 
addressed. If the office of payment is not a telegraph static 1, the 
telegraphic advice should be adircrsedto the telegraph station by which 
the office of payment is served. 

(2) If the office cf issue is not at a telegraph station, the T.M.O. 
advice should be forwarded to the office-in-charge of the Telegraph 
Office by registered post, the cover containing the T.M'.G. advice being 
clearly containing the T.M.O. advice being clearly superscribed "T.M.O. 
advice" The post office at the station where the telegraph office is situated 
should pick out such T.M.O. advices received with the registered list 
and make arrangements to deliver them to the telegraph office through 
a special messenger. 

EXPLANATOIN.—By 'telegraph station" is meant a station where 
there is a departmental telegraph office, a combined post and telegraph 
office.. 

ISSUE OF TELEGRAPHIC MONEY ORDERS 

107. Presentation of TJVI.O.—(!) V.'hen a T.M.O. is presented 
for issue, the M.O. Asstt. should see that the particulars to be filled 
in by the remitter are properly and cles ily entered in an inland M.O. 
form with the words "By Telegraj b. Express" or "By Telegraph 
Ordinary", as the case may be, written across it and further see that no 
-abbreviated address or code name of the payee is used. For the purpose 
of calculating the telegraph charge on the T.M.O. tho M.O.P.A. should 
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first prepare a rough copy of the telegraphic advice in accordance with 
the instruc'ions given in rule 109 adding at the end of it any private 
communication that may have been written by the remitter on the 
coupon. The telegraph charge, which should be calculated in accordance 
with the instructions contained in rule 328 plus the prescribed supple­
mentary fee and the amount to be remitted should be taken from the 
person who presented the order and a receipt should be granted to him 
out of the book of M.O. receipts [Form M.O.-l or M.O.-l(s)], but the 
following additional entries should be made on. the receipt and reproductd 
on the office copy of that document:— 

(a) The words "By Telegraph Express" or "By Telegraph Ordi­
nary", as the case may be, followed by the amount (in figures) 
of the telegraphic charge realised. 

(b) The hour at which the M.O. is presented. 

(c) .The words "including supplementary fee" should be written 
below the word "Co-mission". 

(2) If the remitter of a 1 .M.O. writes only the words "By telegraph" 
across the form of M.O. presented by him, without adding the word 
"Express" or "Ordinary" to denote the class of the telegram for advising 
the remittance, the T.M.O. should not be refused on that account but 
should be classed, and charged for, as "Ordinary". 

(3) In cases where the remitter of a T.M.O. finds the space afforded 
by the coupon of the form of M.O. insufficient for the private message 
which he wishes to have telegraphed to the payee, he may be allowed 
to continue the message on one or both sides of a piece of paper to be 
pasted by him to the lower edge of the coupon, provided that the size of 
the piece of paper does not exceed the size of the acknowledgment and 
coupon taken together. 

(4) If one or more reply-paid telegram forms are presented in 
payment of the telegraph charge on a single T.M.O., they should be 

cceptcd in lieu of cash after being scrutinised to see. 
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(a) that they bear clear impression of the name and date-stamps 
of the office by which they were issued, 

(b) that they are signed in ink by a telegraph official, 

(c) that they are presented within two month from the date of 
issue, and 

(d) that the value and other particulars required on the back of 
the form have been properly entered. 

108. Ca'culation of telegraphic charges.—(1) The telegraph charge 
on a telegraphic advice should be calculated at the rate applicable to 
private telegrams of the class concerned for the actual numbers of words 
used in the advice. 

(2) The following are counted as one word only, irrespective of the 
actual number of words which they may contain :— 

(a) The name of the telegraph office of destination, 

(b) The name of the post office of issue. 

(c) The name of the post office of payment. 

(d) The name of the locality where the payee resides. 

(e) The amount of the T.M O. written in both words and figures. 

(3) Words by an apostrophe and words joined by a hyphen are 
counted as so many separate words. Combinations or alterations of 
words contrary to the usage of the language are not admitted. The 
following may. however, be Written as single words, without either 
apostrophe or hyphen: 

(a) The names of towns and c >untries. 
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(b) Family names of one and the same person. 

(c) The names of places, squares, streets and any other kind of 

public place. 
(d) Integral and fractional numbers written in words. 

(e) Compound words. 

(4) Figures are charged for at the rate of five digits to a word 

.each group being charged for separately. Bars of divs.on or other s.gns 

count each as a digit. 

Examples 

89103 (5 characters) 

2-8 (3 „ ) 

2242-8 (6 „ ) 

18 (2 „ ) 

1 word. 

1 word. 

2 words. 

1 word. 

(5) Every word containing more than 15 letters should be counted 

^and charged for as two words. 

(6) Names of places, persons, and titles are counted as written by 
the sender, but the sender may be helped to join such aames in accordance 
with the usage of the language, so as to reduce the charges. 

Examples 

False Point 

Falsepoint 

Parsi Bagan 

Parsibagan 

2 words. 

1 word. 

2 words. 

1 word. 
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Mechua Bazar ••• 2 words. 
Mechuabazar - , l w o r d -
Bowbazar Street - 2 w o r d 5 -
Bowbazarstreet — l w c r d -
BudhwarPeth - 2 words. 
Budhwarpeth - l w o r d -
Lieut-General - 2 w o r d s -
Lieutenant general 2words.^ 

Lieutgeneral ••• * WOj -

(7) The following examples of counting the number of chargeable 
words in inland T.M.O. advices and calculating their cost :— 

Example 1 

From (Telegraph office of origin)— 
Ambala 

To (Office of destination)— 
New Delhi 

1 2 3 
Text. DI 239 Ramlal 

* 4 
Seventynine 79 

5 
Statesman 

Private communication to payee— 

1 2 3 4 
Letter posted Await arrival 

Total No. of chargeable word-. 

Chargeable 

Ordinary 

Free 

1 

5 

' 

4 

10 

words 

Express 

Free 

1 

5 

4 

10 

The private communication is not charged for in this case as the 

total number of words does not exceed 10. 
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Example 2 

• 

From (Telegraph office of Origin)— 
Calcutta 

To (Offiee of destination)— 
Bombay 

1 2 3 4 
Text CA 253 Bepinbehari Das 

5 6 7 
Fifty (50) Ramchandra Bose 

8 9 
Shopkeeper Newbazar 

(Private coramunicatien to)— 
1 2 

Quite well 

Total Chargeable words 

Chargeable 

Ordinary 

Free 

l 

9 

2 

12 

[ioa 

words 

Express 

Free 

1 

9 

.2 

12 

Example 3 

Chargeable words 

Ordinary Express No. 1 Post office of 
payment 

From (Telegraph office of origin)— 
Katwa Free Free No. 2 Telegraph 

office of destination 

To (Office of destination)— 
Shahadara Delhi 
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1 2 3 4 
Text CA 253 Jadunatb Banerji 

5 6 7 

Post Dainhat Two Hundred Fifty 250 
8 9 

Nagendranath Mitra 
10 11 

Shopkeeper Newbazar 11 
••^Private Communication to payee)— 

1 2 3 4 5 6 
In full payment of all due 6 

Total chargeable words 19 

Example 4 

11 

19 

No. 6 post office of 
issue 

Chargeable words 

Ordinary Express 

From (Telegraph office of origin)— 
Bangalore Free • Free 

T o (Office of destinatic: — 
1 2 

Pukhta Sarai Jaur.par 
1 2 3 4 

Text MS 253 Purar.chandn Gufta 
5 u 

Post Cavalry Road 
7 

Three Hundred Sixty-Five 355 No. 1 post office of 
payment 
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8 9 10 
Kamaabaator Singh Shopkeeper 

11 12 13 14 
42 Bansi Babu's Lane 

15 

Rayar Chawk 

(Private communication to payee) 

1 2 3 
Come first train 

Total chargeable words 

15 

20 

15 

20 

No. 2 leIegraph|office 
of destination 

No. 6 post office of 
issue 

109. Preparation of telegraphic advice and postal confirmation.— 
(!) A telegraphic advice should then be prepared in the inland T.M.O. 
advice book (Form M.O.-21), in triplicate by means of carbonic process. 
The text of the advice should consist of the following items which must 
he entered in the order in which they are given below :— 

(a) Abbreviated name of Home Postal Accounts Office, (i.e. "C.A." 
for Calcutta, "Di" for Delhi, "MS" for Madras, "NP" for 
Nagpur, "K" for Kapurthala and "MH" for Hyderabad). 

(b) No. (taken from the book of M.O. receipt) 

(c) Remitter's name. 

(c) Name of the H or S.O. of issue preceded by the word "Post". 

<e) Amount of the T.M.O. in words, written in capital letters, 
without the words "Rupees" er the abbreviation "R" entered 
before it. 
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(f) Amount of the T.M.O. in figures, without the word "Rupees" 
or the abbreviation " R " entered before it. 

(g) Payee's name and address. 
(h) Private communication (if any) from the remitter to the payee. 

(2) Specimens of advices are given at the end of this paragraph. 
Atteniion should also be paid to the following points in preparing 
advices :— 

(a) Advices relating T.M.Os payable at B.Os should always be 
addressed to the telegraph office of the account office. 

(b) The name of the post office of payment should be entered 
in the "Address to" , followed by that of the telegraph office 
of destination against the entry "To (Office of destination)", 
thus, To (Office of destination) Shahadara (non-combined 
S.O. of payment), Delhi (telegraph Office of the destination). 
If there arc two telegraph offices of the same name as ihe 
telegraph office of destination, the name of the State or district 
should be added after the entry of the name of the telegraph 
office in the T.M.O. advice. In cases in which the names of 
the post office of payment and of the telegraph office of 
destination are the same, the name should be written only 
once to indicate both the post office and the telegraph office. 

\c) In cases in which the name of the post office of issue and of 
the telegraph office of despatch are the same, no entry should be 
made in the telegraphic advice of the name of the post office 
of issue. 

(d) In entering the name of the remitter and the name and address 
of the payee in telegraphic advices, care as "Messrs" before 
names of firms and " N o " before the figure of figures denoting 
the No. of house in a street. The address of the payee must 
contain all the particulars necessary to ensure his being found 
without search or enquiry. In the case of large towns, the 
name of the street and the No. of the house must be given, 
or, in the absence of these particulars likely to help in tracing 
him at once must be specified. 

& > • • 
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(e) The private communication must be written below, but 
separated from, the next of the telegram, the signal of separa­
tion ( xxx ) being given between the text of 
telegtam and the private communication. 

Specimen Advices 

0) (2) (3) 

T.M.O. issued from an 
office (H or S) at. a 
telegraph station pay­
able at an office (H or 
S) at a telegraph 
station. 

To Bombay 

(Abbreviated name of 
the Home Postal 
Accounts Office) 253 
Jadunath Dey FIFTY 
50 Kailash Chunder 
Bose. Shopkeeper, New 
bazar (Private com­
munication if any) 

T.M.O. issued from an 
office (H or S) at a 
non-telegraph station 
payable a': an office (H 
or s) at a non-tele­
graph station'. 

To SJiahdara 

(Abbrevi.-.ted name of 
Home Postal Accounts 
Office) 253, Jadunath 
Dey Post Shyamnagar 
FIFTY 50 Kailash 
Chunder Bosej Shop­
keeper, New bazar 
(Private communica­
tion if any) 

T.M.O. issued from an 
office (H or S) at a 
nc-n-telegraph station 
payable at an office (H 
or S) at a telegraph 
station. 

Delhi To Rishra 

(Abbreviated name of 
Home Postal Accounts 
Offices) 253, Jadunath 
Dey Post Derapur 
FIFTY 50 Monighosh, 
Post Mahash (Private 
communication if any) 

(3) The amount of telegraph charges recovered in cash should be 
transferred to the Signaller along with the T.M.O. advice. The Signaller 
will issue a receipt in RE 49 to the M.O. Asstt. who will paste the 
same on the back of the T.M.O. advice retained by the Post Office. 
The No. and dale of receipt granted by the Sigaaller should be noted on 
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the original of the T.M.O. advice by the Signaller himself. The 
reply paid telegraph forms in payment of the telegraph charges if any 
should be attached to the original of the T.M.O. advice seDt to the 
telegraph office; 

(4) Ths telegraphic advice and postal confirmation should be 
placed with the M.O. form presented by the remitter before the post­
master, who will :— 

(a) compare the copies of the advice with the M.O. and see that the 
T.M.O. advice is correctly prepared, 

(b) sec that charges collected including the reply paid telegraph 
forms attached represent the correct charge and verify the 
amount as noted on the office copy of the M.O. receipt. 

(c) Examine after issue of the T.M.O. that the receipt for the 
telegraph charges in form M.R..-49 as given by the signaller 
has been pasted on the back of the duplicate copy of the 
T.M.O. advice, and enter therein as well as on the postal 
cor/firmation copy of the advice, the number and date of the 
receipt, under his initials. 

The postmaster will then sign all the three copies of the advice finally, 
the documents should be stamped with the round M.O. stamp. 

(5) The postmaster must carefully examine the T.M.O. advice 
book before, signing a T.M.O. advice and satisfy hhasslf that an advice 
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has not already been issued for the T.M.O. placed before Mm. This 
check is specially necessary in offices which have long hours of business, 
or when different clerks are in charge of the M.O. branch during the 
day. or when the deputy postmaster is atithorised to sign T.M.O. advices 
during the absence from duty of the postmaster. 

NOTE.—When a T.M.O. issued appertains to the month of account 
following that in which \* was actually issued, the first three letters of 
the month of account should be entered in the telegraphic advice after 
the No. of the T.M.O. as shown in the specimen below : 

"(Abbreviated name Gf the Home Postal Accounts Office) 842 Nov. 
Jadunath Dey post Derapur FIFTY 50 Kailash Chunder Bose 
shopkeeper, New ba?.ar (private communication, if any)." 

110. Adjustment of short or excess realisation.—(1) In cases of 
short realisation of telegraph charges, an undercharge memorandum 
will be received along with the duplicate or lower copy of the T.M.O. 
advice from the telegraph office by which the advice was issue. On 
receipt of this memorandum, the postmasler should at once recover the 
amount of the undercharge from the official in fault and send it direct to 
the telegraph office, together whh the particulars of the T.M.O. in a 
cover which should be registered on service when the telegraph office 
happens to be at different station. The latter office should send the 
receipt which should be pasted to the memorandum and filed with the 
office copy of T.M.O. advice kept in the Post Office. 

(2) In cases of overcharge, no refund will be allowed except on 
the written application of the remitter of the T.M.O. when such an 
application is received, the postmaster of the office of issue, if it is a 
a combined office, should himself grant the refund under the 
prescribed procedure. If the office of issue is not a combined office; 
:he postmaster should forward ihe application with the particulars of the 
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T.M.O. in question to the telegraph office which issued the advice. If 
the lalter office is not at the same station as the former, the application 
should be sent through the post office at the telegraph station. On 
receipt from the telegraph office of a memorandum authorising the 
refund, the amount of overcharge should be paid to the remitter. 

11!. Despatch by office at telegraph station.—(1) In the case of an 
office situated at a station whe e there is a Government telegraph office the-
orig'mal and duplicate copies of the telegraphic advice should be detached 
from the T.M.O. advice book and sent to the telegraph office in a T.M.O. 
envelope (Form M.O.-27) which should be marked "Express" or 
"Ordinary", as the case may be, each pair cf advices being enclosed 
in a separate envelope. Wheu the office of the issue is itself cot a 
telegraph office and the telegraphic advices have to be forwarded to the 
telegraph office in the station, the despatch should be made through, 
special r<',essengers. 

(2) The telegraph master (or the telegraphist in charge ef the 
telegraph ofiicc) will fill up, sign and stamp both copies of the tele­
graphic advice, retain the original copy and return the duplicate in a 
closed cover to the address of the postmaster, who should have it pasted 
in the T.M.O. advice book. 

(3) The third copy which constitutes the postal confirmation should 
be detached and sent in an unregistefed cover to the H or S.O. of 
payment or office of exchange concerned simultaneously with the 
despatch of the T.M.O. advice to the telegraph office. Each postal 
confirmation should be enclosed in a separate cover in:. "Postal 
confirmation" in red ink. In the case of postal ccnfirmatioi;;. addrc 
to the post offices shown in appendix 7 of Classified list of Indian Post 
Offices for which town delivery sorting is done by the R.M.S. the full 
address of the payee, as written on the postal confirmation, should be 
copied on the cover in which it is to be enclosed. 

(4) In the case of a combined office, the t»Ecial in ckarge of the 
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telegraph branch will perform the duties of the telegraph master for the 
purpose of this rule. 

J12. Despatch by office at non-telegraph station.—In the case of 
an office situated at a station where there is no Government Telegraph 
Office, both the original and duplicate copies of the telegraphic advice 
should be despatched by first mail registered on service to the office 
in charge of the telegraph office which serve the post office of issue duly 
superscribing the word T.M.O. advice on the registered cover. The 
post office situated at the station where the telegraphic office is situated 
will transfer the cover to the officer in charge as quickly as possible 
through a special messenger. The officer in charge of the telegraph office 
will fill up, sign and stamp both the copies of telegraphic advice, retain 
the original copy and return the duplicate to the office of the issue 
(by service Registered Post) which should have it pasted in the relevant 
T.M.O. advice book. 

(2) The postal confirmation should be forwarded to the office of 
exchange as the case may be by unregistered post ire mediately after the 
despatch of T.M.O. advice to the telegraph office. 

(3) If the despatch of telegraphic advices as ordinary services 
registered letters is likely to cause delay in their disposal in the office 
of receipt, the service registered covers containing the advices should 
be forwarded in a telegraph bag. These envelopes should be entered 
in the registered list which accompanies other registered letters, but a 
note should be made at the foot of the registered list, explaining that 
the anicles have been sent separately in a telegraph bag. The telegraph 
bag should be sent outside and treated as an unusual mail. 

113. Disposal of T.M.O. filled up by ^emitter.— When the tele­
graphic advice has been despatched, the M.O. Asstt. will cross out in 
ink the upper portion of the M.O. form, fill in the No. and date of the 
M.O. write the name of office of issue immediately before the No. 
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and sign the M.O. form in the proper place. No other entries will be 
made in the form nor must it be stamped with the month stamp, the 
oblong M.O. stamp and the Postal Accounts office stamp. The 
acknowledgment and the coupon, without being separated from each 
other, will be cut off from the M.O. form and pasted along the upper 
edge of the reverse side of the copy of the corresponding advice in 
the T.M.O. advice book, whether there is any private communication on 
thereupon or not. The remaining portion of the M.O., after it has been 
examined and signed by the postmaster, will be put aside for despatch 
with the list of M.Os issued in which it is entered. 

114. Issue of T.M.Os during closed hours in telegraph office.-— 
(1) The conditions governing the issue of a T.M.O. from a post office 
at a telegraph station during the hours when the post office is open for 
the purpose but the telegraph office of despatch of the telegram office 
cf destination or an intermediate office is closed, will be found in 
Section I of the P.O. Guide. 

(2) In such cases, the T.M.O. should be accepted but if it is 
intended that the telegraphic advice should be despatched at once the 
remitter must mark the telegraphic M.O. "Express" and pay the 
prescribed extra fee. Information as to the working hours of telegraph 
•ffices will be found in Section II of Vol. II of Telegraph Guide. 

(3) In cases in which an extra fee is realised, the entry "Extra 
fee (amount of fee in words)" should be made across the M.O. 
receipt, before it is detached from the book, in addition to the other 
entries prescribed. The entry "Extra fee (amount of fee in words)" 
should also be written below that space on the advice and re-produced 
by carbonic process on the lower copy. The advice, which in order 
respects should be prepared in the usual way should then be despatched 
without any delay. 
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(4) When the extra fee or a portion of it has to be refunded to the 
remitter, the following procedure should be followed :— 

(a) If the telegraphic advice concerned was sent to a departmental 
telegraph office for despatch, the telegraph master of that 
office will send the amount to be refunded to the postmaster 
in cash. The postmaster should repay the amount to the 
remitter on his signing a receipt for it. This receipt should: 

.then be bled with the office copy of the telegraphic advice. 

(b) If the telegraphic advice was prepared in a combined pest 
office, the postmaster should refund the amount on his own 
authority as prescribed by the rules. 

115. Issue of duplicate telegraphic advice.—On receipt of an. 
Intimation by telegraph that a telegraphic advice has not reached the-
office of payment, the office of issue must repeat the advice in an ordiuary 
service message, adding the word '-Dupiicate" as the last word of the 
text of the message. The postmaster must also at once report the 
miscarriage of the original advice t o the Superintendent of Post Offices 
who should ascertain the disposal of the original advice by enquiries from 
the concerned offices and tafee suitable notice in case of loss of the 
message or its mis-carriage, 

NOTE l.~ If intimation of less, or a complaint regarding con-paymen* 
of a T.M.O. is received by the ofSce of issue otherwise than through 
the office of payment, the postmaster should satisfy himself by telegraphic 
reference to the office of payment that the order has not been paid-
He should also satisfy himself by carefully examining the journal of 
M.Os issued, the register of T.M.Os advice book that the T.M.O. has 
cot been paid to the remitter. A duplicate advice should then be 
prepared as prescribed in the rule above or the amount of T.M.O. should 
be repaid to the remitter, as case may demand. 
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NOTE 2.—When a duplicate advice is issued the fact should be 
noted on the original relevant advice in the T.M.O. advice book. 
Before a request for the issue of a duplicate advice is complied with, 
the original advice should be examined to ascertain whether a duplicate 
has already been issued or payment has already been made to the 
remitter. A second duplicate must not be issued, unless and until the 
loss of first duplicate before payment has been clearly established. 

NOTE 3.—See rule 42. 

116. T.M.O. received from B.Os for issue.—T.M.Os received for 
"issue from B.Os in direct account with the office will be made over 
under receipt by the sub-account P. A. to the M.O. Asstt. together with 
cash or reply-paid telegram forms representing the cost of the telegrams 
for the T.M.Os. These will be dealt with as if the orders have been 
presented for issue at the account office, except that the M.O. receipts 
for the remitters which will be prepared in the same way as those for 
ordinary M.Os received from B-.Os for issue will be made over to the 
sub account Asstt. 

117. T.M.Os issued by S.Os.—(l) For any date on which T.M.Os 
are issued by a S.O. particulars of the issues -will be entered in the 
S.O. journal of M.Os issued. The carbonic copies of the receipt given 
to the remitters, together with the M.Os filled up by the remitters 
without the acknowledgments and coupon portion will be gubmitted to 
the H.O. with the daily journal of M.Os issued. See rtle 113. 

(2) In H.Os, tfee M.O. Asstt. should compare tke «trb«nic copies 
of the T.M.O. receipts with the entries in the list. 
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118. Entries in journal cf M.Os issued.—(1) The particulars of 
T.M.Os issued by the office and the B.Os in direct account with it 
should be entered in the journal of M.Os issued in the same manner as 
particulars of other M.Os issued, the amounts being entered under the 
head ''Commission" should be the postal fees (inclusive of the supple­
mentary fee) only, exclusive of the cost of telegrams. 

(2) The T.M.O. advice book, the M.Os and the entries relating 
thereto must be examined daily by the postmaster, in a manner similar 
to that prescribed for ordinary M.Os and the T.M.Os should then be 
signed by him. In carrying out this examination, the postmaster must 
see that the amount of the telegraph charges as shown in the office copy 
of the M.O. receipt agrees with the amount of telegraph charges 
mentioned in the receipt granted by the signaller and pasted on the back 
of the office copy of the T.M.O. receipt. 

EXCEPTION.—Whenever convenient, a Presidency office, or under the 
orders of the Head of Circle, any other office may enter its own T.M.O. 
issues (including those of its B.Os) on separate sheets of the journal of 
-M.Os issued. 

NOTE.—If a T.M.O. is issued by an office on a working day after 
the journal is closed or if all T.M.O. is issued by an office on a Fost 
Office holiday, the only record of the transaction will be the entry in 
the book of M.O. receipts. The issue should be shown in the journal 
of M.Os on the following working day and included in the total for that 
day, but the actual date cf issue must be entered in the journal. 

PAYMENT OF TELEGRAPHIC MONEY ORDERS 

119. Receipt of telegraphic advice from telegraph office.—A 
Government telegraph office receiving a telegraphic advice will send out 
a copy of it for delivery to the postmaster of the office of payment, 
'=& the latter is situated within the ftee delivery radius of the telegraph 

O.an. Ill] 
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office, otherwise, the advice will be delivered t« the lecal post office 
for onward transmission by post to the post •fcce of peytaent. If the 
names of tke post office of payment and of tke telegraph office of 
destination are the same, the advice will 'invariably be delivered to that 
particular pest office which bears the same name as the telegraph office. 
The advice will be received enclosed ia a cover with the No. 
of the telegram entered in the peon's delivery receipt. Against tbis-
entry, the postmaster should impress the date-stamp aad • • te the time 
of receipt aider his initials. The advice must bs earefnlly examined by 
the postmaster to see whether it is signed by tke receiviag telegraphist 
and by the telegraph master and. if any discrepancy exists, eaquiry must 
be made by telegraph from the office of issue, and intiiaistion of the 
error must also be gi\en to the Head of the Circle. The same procedure 
will also' be followed in combined offices in effecting tee delivery of 
telegraphic M.O. advices except that the advice will bear only the 
signature of the receiving signaller and need not be enclosed in cover. 

NOTE 1.—In the exceptional event of a telegraphic advice being 
received direct from the local railway telegraph office, instead of the 
Government telegraph office, a receipt should be given to the railway 
telegraph office ana the telegraph advice should be forwarded to the 
Government telegraph office, whence it will be returned to the post 
office in the manner described above. 

NOTE 2.—A T.M.O. advice addressed to a local combined office 
i.e., to a combined office at a place where there is more than one 
telegraph office and received at the Central telegraph office during hours 
when the combined office is closed, will be held over in that office 
and sent to the local combined office when it opens next unless late fee 
is paid. 

120. Disposal of telegraphic advices for onward transmission by 
post.—(1) Telegraphic advices received from the telegraph office for 
onward transmission by post will be forwarded by first mail to destination. 
in a service cover after noting on the cover the serial no. of each T.M.O. 
Advice enclesed in the cover. 
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(2) In H.Os in all cases in which advices are payable at S.O. it 
will be the duty of the bead postmaster with which the S.O. is in account 
to see from the last daily account received from the S.O. that it is 
provided with funds for the payment of the telegraphic advice, and, if 

;qot, to provide it with funds. 

121. Entry of telegraphic advice in register of telegraphic M.Os 
received.--(1) Particulars of each telegraphic advice received for payment 
{Whether at the office or at a B.O. in direct account with it) should, 
before it i3 mads over to the M.O. Asstt. for the preparation cf the 
T.M.O. receipt, be entered by the postmaster in the register cf T.M.Os 
received [Form M.O.-3(a)]. The date of each day's transactions should 
be written on the line irmnsd.iately above the entries relating to these 
transactions. Telegraphic advices should be numbered in consecutive 
series which should begin every month or every \ear as may be de;ded 
i y the Supdt. or iirst class postmaster. 

(2) A service message* issued under rule 115 should be created as 
-a telegraphic advice for payo-ent. In order to guard against the double 
payment of a T.M.O. in the event of the original advice being received 
after payment of the T.M.O. has been made on the duplicate advice, 
the M.O. Asstt. should for one week keep a careful watch over all 

'T M.O. advices received and check them with the special register 
•prescribed in rule 139(3). 

(3) If a telegraphic advice is received for payment on a Post Office 
holiday or on a working day after the journal is closed, it should be 
entered at oace, against the date of receipt, in the register of T.M.Os 
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received. If tbt a»*unt is paid on tbo day of receipt, the payment 
should be show» in the journal of M.Os paid on the following working 
day and i«eluJ»«l in the total for that day; but the actual dale of payment 
should be »ot<»«l both in the register and journal, f lie signed T.M-O. 
receipt or if, unpaid, that T.M O. receipt aud its amount must, as an 
absolute r«l«, h t returned to the M.O. Asstt. or. in his absence, to the 
postmaster by tfc« postman on the day of receipt before he finally leaves 
the office for th'i day and obtain his signature in the register. 

(4) When a T.M.O. is not given out for payment on the date ci 
receipt or having been given out is returned unpaid and is re~iss.:. 
for payment, a fresh entry of it should be made in red ink, in the 
register under the date on which it is issued or re-issued, as the case 
may be, and a note "Re-entered on (date)", should be made against the 
last previous entry of the order. When any such order is paid or 
otherwise disposed of, the necessary entries showing the disposal should 
be made against the last red ink entry of the order in the register. The 
entries relating to the dates on which confirmation is due, on which i 
is actually received, aud on which reference is made for overdue 
confirmation, should, however, be made against theore-ical entry of the 
order iu the register. 

(5) The procedure laid down in rule 50 should be followed in 
dealing with T.M.Os in deposits except in the case of T.M.Os which 
should. be re-issued for payment on Post Office holidays other than, 
Sundays. 

122. Telegraphic advices received by post.—(1) When the office 
of payment is at a non-telegraph station, telegraphic advices for payment 
will be received by post iu a service cover from the post office at the 
telegraph station by which the office of payment is s^r\ed. A telegraphic 
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that there is no error in it, and then dealt with in the manner prescribed. 
for those received by telegraph. The covers in which the advices are 
received, should be attached to the original advice aad retained for 18 
months and then destroyed along with the laiter. 

123. Preparation of T.M.O. Receipt—(1) The M.O. Asstt. will 
prepare a T.M.O. receipt and acknowledgment (Form M.O.-24) to be 
signed by the payee, being careful correctly to enter therein the name 
of the office (H or S) of issue, and, when the office of issue is a S.O., 
also to write the name of its H.O. in brackets, after the name of the 
S.O. in the upper (or "Receipt") part of the form. He must enter in 
bold capital letters before the No. of the M.O., the abbreviated name 
of the Home Postal Accounts Office as shown in the telegraphic advice 
and should transcribe, on (.he space provided below the acknowledg­
ment, any private communication from the remitter to the payee along 
with the name oi the remitter and of the office of issue which appears. 
in the telegraphic advice and impress the date stamp on the space provided 
in the coupon portion. The entries to be filled up by the M.O. Asstt. 
in the T.M.O. acknowledgment will be the No., date and amount of 
the order on one side, and the names of the remitter and post office of 
issue on the other side. The place for the address of the remitter will 
have to be left blank. 

(2) The T.M.O. receipt and acknowledgement and the telegraphic 
advice, with the register of T.M.Os received, should be placed before 
the postmaster, who should impress the round M.O. stamp in the 
place provided for the purpose on the receipt after comparing the entries 
in the receipt and acknowledgment with those in the telegraphic advice 
and the register of T.M.Os received and satisfying himself that the 
amount is correct and that private communication (if any) has been 
correctly transcribed in the receipt. The postmaster will also be 
responsible for seeing that the names of the office of issue and its Horns 
Postal Accounts Office have been correctly entered in the receipt before 
he stamps it. The T.M.O. receipt and acknowledgment vill then be 
retured to the M.O. Asstt. along with the register of T.M.Os received. 
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(3) As the limit of amount for payment by a single postman 
prescribed in paragraph (1) of rule 26 includes T.M.Os as well, the 
instructions laid down in paragraph (2) of that rule should be attended 
to and the necessary precautions should be taken by the postmaster 
before T.M.Os are issued for payment. 

NOTE.—It is cf the utmost importance that the name of the H or 
S.O. which actually issues a T.M.O. advice, should be correctly and 
legibly entered in the T.M.O. receipt. If, to rectify errors in this 
respect, it becomes necessary to issue telegrams, the appropriate punishing 
authority shall determine whether the cost of the telegram should be 
recovered from the official or officials at fault. 

124. Payment of remitance.—(1) The M.O. Asstt. should note 
in the register of T.M.Os received opposit the entry of the telegraphic 
advice, the amount of the T.M.O. receipt, in words and figures, and 
the name of the postmen or trustworthy office messenger (who may be 
a packer, letter-box attendent, or mail attendent by whom payment is 
to be made to the payee «,t his residence. The T.M.O. receipt and 
acknowledgment should be handed at once to the postman, or messenger, 
who should be required to sign for the document against the entry 
of th* telegraphic advice. 

In the H.Os, the register of T.M.Os received should then be sent 
to the treasurer, who will pay the postman, or messenger, the amount 
noted against his narre in th« register, and require him to sign for the 
amount, in w.Tds and figures, in the register. The a-nount given to 
the postman or messenger will be entered in the treasurers' cash book 
(Form A C.G.-2) and should be attested by the initials of the M.O. 
Asstt. in the same manner as the amounts made over to postmen for 
payment of ordinary M.Os-

(2) If payment is to b« Made tkr*nfh a village postman, the T.M.O. 
: receipt and acknowledgment sk*e*4 lis made «ver to the sub-account 
Asitt. the money to pay the val»e of the T.M.O. will be obtained by 
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office, the T.M.O. receipts and acknowledgments should be made over 
to the sub-account Asstt. to be sent to the B.Os in the same manner 
as ordinary M.Os for payment by B.Os. In the telegraphic advices 
amount to more than. Rs. 1000 in one day for payment to any person, 
the instructions contained in rule 125 should be communicated to the 
branch postmaster. The signed T.M.O. receipts and acknowledgments 
will be received from the sub-account Asstt. and should be disposed 
off in the same manner as those in respect of telegraphic advice paid by 
the office. 

129. Disposal of T.M.Q. receipt.—(1) As soon as T.M.O. receipt 
signed by the payee is received by the M.O. Asstt. the date and the 
hour of payment should be noted against the tntry in the register of 
T.M.Os received. The T.M.O. acknowledgment should be cut off and 
dealt with in the manner described in rule 132. The T.M.O. receipt 
should be impressed with the oblong M.O. stamp in the presence of 
the postmaster, and put aside for despatch to the Postal Accounts Office 
concerned with the list of M.Os paid for the account period concerned. 

(2) In S.Os, the T.M.O. receipt should be despatched to the H.O. 
with the appropriate daily list of M.Os paid. 

130. T.M.Os paid by S.Os.—(1) For any date on which T.M.Os 
are paid by a S.O. particulars of the payments will be entered in the 
appropriate S.O. journal? of M.Os paid [Form M.O.-l4(a)] submitted to 
the H.O. 

(1) In H O., the T.M.O. receipts signed by the payees, which are 
received with the daily journals, will be made over like ordinary paid 
orders by the Sub-account Asstt. to the M.O. Asstt. The latters should 
-compare the T.M.O. receipts with the entries in the journals, and 
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^ ^ A s l ^ o I ^ ^ a ^ T s money for the payment of ordinary 

M.Os. 

i 2 5 Payment of T.M.OS by cheqae.-The payment of a T.M.O. 

«• 11 made by *~*£* *J ^ ^ ^ ^ 1 ^ S 
S » t e f i S » £ £ P , - i a T.M.O. by c^e 
will be the same as given in Rule 46. 

•P6 Payment of T .MOs amounting to more than Ss. 1000 in 

i n e dav "to any p e r s o n a l ) T.M.Os amounting to more than R». 1000 
„ r r i a v should not be paid to any person who is not either perma-

i DnTv S e n t within the jurisdiction of the office of payment or 
nerconally known to the postmaster, until the postal confirmation of 
!, telegraphic advice has been received, unless in the meantime the 
n v r ecan - t a r e soec t ab l e local resident to stand surety for mm by 
2 £ £ £ indemnity bond for the amount in Form M . O , 2 5 ^ 
I S b'y whom the telegraphic advice is entered u> the r e n t e r of T.M.Os 
received should see that this rule is observed. 

(2) A stamp duty payable by the party concerned on the indemnity 

bond "in non-judicial stamps shall be according; to fthe scale of stamp 

.duty In force in that particular locality. 

(3) The indemnity bond>hould3be disposed of in "accordance nth 

Tule 34. 

0 7 Return of amount of unpaid T.M.O.-If a T.M.O. receipt, 

i* brought back unpaid, the amount entered in it should be r e t u r n e e ^ 

The treasurer in accordance with the procedure for the Grefenjof the 

amounts of unpaid ordinary M.Os. 

123 TelegraDh advice for payment by B . O . - I n the case of tele­
graphic advices received for payment at B.Os in direct account «ith the 
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the village postman from the treasurer in the same manner as money 
for the payment of ordinary M.Os. 

(3) The signature of the payee must be taken on the T.M.O. 
receipt and acknowledgment for '.he amount paid to him, and the 
postman, village postman or other ofiktal by whom the payment is 
made should also be required to sign the T:M.O. receipt Payee of a 
T.M.O. should note the amount of the T.M.O. in his own hand in the 
acknowledgment. The signed T.M.O. receipts and acknowledgments 
will be made over to the M.O. Asstt. in the same manner as ordinary 
M.Os paid. 

(4) The postman, village postman, or other official entrusted with 
the payment of the remittance, shoi:U be reminded of the general rule 
to insist on satisfactory proof of the payee's identity, his attention 
being drawn to the "Special Instructions*' printed on the cover of the 
post-nan's book or the village postman's register. If there is the least 
doubt as to the payee's identity, the postman should request the person 
claiming to be the payee to come to the post office and receive payment 
under the orders of the postmaster. If the postmaster is not satisfied 
as to the identity of "the payee, he should communicate at once by 
telegraph with the office of issue with a view to ascertain the wishes 
of the remitter as to whether payment should be made to the claimant 
or the money repaid to him. The remitter's wishes should be com­
municated to the office of payment by telegraph, if the remitter pays 
the cost of the telegram, otherwise by post. 

(5) If the payee of a T.M.O. resides in a locality served by a 
village postman the T.M.O. should be paid to him by the village post­
man in the ordinary course of delivery. The fixed beat of a village 
postman should not be broken for the purpose of paying a T.M.O. 

A. In S.Os, where there are no treasurer, money to pay the value 
of a T.M.O. will be obtained^by postmen and village postmen from the 

http://Ciiap.nl
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postal confirmation, or in the event of the postal confirmation being 
re'cived before the telegraphic advice the office of isiue must be communi­
cated with immediately by telegraph. 

NOTE.—Any discrepancy between the telegraphic advice and the 
postal confirmation should be communicated at once to the payee of 
the T.M.O. to whom the correct information, as soon as it is ascertained 
from the office of issue, should also be furnished. 

(2) If there is a discrepancy, it should be adjusted on receipt of 
a reply from the office of issue. The record of the transaction should 
be corrected* if necessary, and if an alternation of the amounts as involved, 
the different should be adjusted by crediting it under the head "Un­
classified receipts", or by charging it under "Unclassified payments", 
as the case may require. Tn every such case, a report stating the fact 
and how adjustment has been or will be effected should be sent to the 
Postal Accounts Office as soon the correct information is received from 
the^office of issue. There will be no objection, however, to the sub­
mission of the report being delayed for one day if there is real prospect 
of adjustment being made within that time. 

(3) If the postal confirmation has been received before the tele-
.graphic advice the M.O Asstt. should enter particulars of the telegraphic 
.M.O. in a special register having heads for :— 

(a) No. of T.M.O. 
(b) Date of issue. 
(c) Name of office of issue. 
(d) Name and Address of payee. 
(e) Amount. 
(f) Date of receipt cf origigual or duplicate advice with reasons 

for delay in case of non-receipt of the original. 
•<g) Time of receipt of original or duplicate advice. 
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advice. If an intimation is received that the duplicate was forwarded 
to another office, the matter should be pursued with that office. If no 
information about disposal of the duplicate is received within two weeks-
or if double payment conies to notice it should be reported immediately 
to the Supdt. of Post Offices. 

137. Loss of T.M.O. acknowledgments—Where the T.M.O. 
acknowledgment is lost but a communication about the date of payment 
is received from the office of payment, the office of issue should inform 
the remitter accordingly. But if the office of issue calls for a certificate of 
payment, the office of payment should prepare and send it (if necessary) 
also on the basis of memo, of admission of payment. 

138. Disposal of telegraphic advice.—Telegraph advices received 
should, after the T.M.O. relating to it has been paid, be kept on record 
in the postmaster's personal custody, with the respective postal con­
firmation for eigh'een months from the date of receipt, after which they 
should be destroyed. 

NOTE.—In case where a service message in respect of a T.M.O. 
is issued under rule 115, the term "telegraph advices" include the 
original and the duplicate advices, if any of them is received subse­
quently after the payment of tbe T.M.O. The postmaster should, 
however, make a note on the advice received subsequent!) about the 
payment having already been made. 

139. Disposal cf postal confirmation.—(1) On receipt of the postal 
confirmation from the office of issue, the postmaster should see that it 
corresponds with the telegraphic advice and record of the transaction in 
the register of telegraphic M O s received, note the date of its receipt in the 
register, and then sign and stamp it with the round M.O. Stamp. The 
postal confirmation should then he pasted to the back of the telegraphic 
advice and filed in the order in which the T.M.Os are entered in the 
register of T.M.Os received [M.O".-3(a)] after the serial number assigned 
to the T.M.O. has been noted on it so that it may he easily traced. 
In the event of any discrepancy tetvveen the telegraphic advice and the 
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authenticating it with round M.O. Stamp and his signature. While 
sending it he should state that the duplicate is being issued as no 
acknowledgment or intimation regarding the disposal of the original 
advice has been received and all precautions should be taken against 
the double payment. Suitable remarks about issue of duplicate should 
be made on the original T.M.O. advice. 

135. Payment of T.M.O. on the basis of duplicate Advice.— 
On receipt of the duplicate advice in the office of payment the 
Postmaster should immediately check if its original was received 
and paid earlier. If so, he should write the words "Cancelled" in bold 
letters across the duplicate, give remarks (under his signature and date) 
about the date of payment and disposal of acknowledgment and return 
the duplicate to the office of issue by ordinary post. Suitable remarks 
about this should also be made by him on the original advice of such 
duplicate. If no original was received earlier corresponding to the 
duplicate, payment should be made on the strength of the duplicate 
following the prescribed procedure in this regard, guarding against double 
payment. In such cases, the office of issue siieuld be informed accord­
ingly, while sending the T.M.O. acknowledgment. The duplicate advice 
should be preserved alongwith the registered cover in which it was 
received. If however, the original advice was. redirected to some other 
office for payment, the duplicate alongwith its registered cover should 
also be forwarded to that office under registered post giving particulars 
cf earlier redirection and under intimation to the office of issue. 

136. Disposal of duplicate advice to be watched by issuing Post­
master.—In his weekly review the Postmaster of the office of issue 
must keep a watch on the final disposal of the duplicate advice issued 
by him and pursue the case regularly till end. Duplicate advices 
received back with remarks from the office of payment should be pasted 
with the office copy in the T.M.O, advice book. In respect of those 
not so received back, an intimation will be received with the acknow­
ledgment that payment has been made on the strength of the duplicate-
and this should also be pasted by him on the office copy »f the T.M.O* 
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Kcknowledgment for each payment, t ie acknowledgment should be stamped 
and forwarded without delay to the H. or S.Os of issue, in unregistered 
covers addressed to the postmasters and marked outside in red ink 
"T.M.O. acknowledgment". 

NOTE.—Acknowledgments is respect of M.Os booked through Army 
Post Offices will be consigned only to 56 APO (New Delhi) or to 99 
\ P O (Calcutta) as indicated in T.M O. advices. 

133. Examination of T.M.O. acknowledgments in ihe office of 
issue —On receipt of a T.M.O. acknowledgment in the office of issue, 
the Postmaster should at once compare it with the relevant entries in 
the original T.M.O. advice and write on the advice "Examined, paid 
on " with his initials and date. If no such T.M.O. was 
issued or there is any discrepancy between the original T.M.O. advice 
and the acknowledgment he should immediately communicate (by 
telegraph if possible) with the office of paymeut and with the Supdt. 
of Post Offices. Such T.M.O. acknowledgment should be preserved for 
enquiry. Tfthe acknowledgment is in order, the M.O. Asstt. should 
write on it the remitter's address from the original M.O. (available in 
the T.M.O. advice book), It should be sent out by the first available 
delivery (or by first despatch to B.O.) after its receipt in the office. 

134. Review of T.M.O. Advice Book by Postmaster.—Postmaster 
should review the T.M.O. advice book once a week (every Saturday) 
to keep watch whether an acknowledgment for every T.M.O. issued 
has been received with ten to fourteen days of issue allowing a reasonable 
time depending upon the destination of the T.M.O.). If no acknowledg­
ment is received or T.M.O. is not received back for payment to the 
remitter, within such period, he should send a duplicate copy of the 
T.M.O. advice by registered post, superscribing it as "Duplicate" and 
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-Tha envelope in which the postal coaSwafioa >.-.3 received should 
fe§ , • nmed , to see ;«£t it has come iu due .course hy post and should 
N Bfeiaedrto; the postal ronf.rmation. la ease ;L" pasta! confirmaUoji 
ii- Ksceived by an oSce before the actual eeMpt of the -Telegraphic 

•' led, the p.:stniiister ssay -prep^ro the T.M.' ' , asd take action as 
fenbst! in rule !23 fee PKV the im&i; A vigilsst watch should ' 

&e?n for the receipt of tk* telegraphic advjee »f issue 8? *riglnal 7,M.O-

(4) Eb ' ihat a proper Wiiich, may be kept ca the receipt ot* 
confirmations, ths fol[o-sv&g; -procedure sk*wM be^fdlio-

Oa r; :- ;pt of a telegraphic ad-" :•?. ••'•."- Esasi c aaust eoie against its 
0sn*y in the register of -T.M.Os r - o i v r i t i c date on which the postal. 

-v MSttsa is due, as pearly ss <~n be calculated (iilcv-ing fc: p sfe] 
transit HSid giriaga roargb of three «ays m_ aases ia wfclchthe payee ,.: 

. «?e;i kapwn); Tf the postal csafirm8ti»n is not receive ©K'the due date. 
-:-.- '•'• • &sstt. E U $ briog ths fae$ Witfce*t delay to the notice of the . 
o-:---...-.•. fust sMsmusicat* immediately by telegraphwith the 

office of issue to asceriaia tiaa: the payment was correct. 

No'; fc'.— -gee Mots kslsw rule '43. ,. 

;-)":.-:-v ^ .veeii at bx>i i!-f p?-s : :^;^i inujst p:.v.,:v<V;>iy check the 
dsjffl ;" T.M.Os' j*g«l*sjj, to see that ia every isisse si affirmation was 

•:c- i : •:' atfj. s s a tkat( in every caae ia »&&& a telegraph. ' 
:•-. i v--l beea eaafeaiei, telegraphic eaqa • -. a promptly roa:v-
I register should he signed'by the paymaster «.a iss d?te on vvi,a 

this check is eaftied *at, 

. o.Os, the refart . inferred tc- in pars|Saf& (2) should bs 
jabffiftted v: th« Pssfal A«QOHS$S Office l&F&lgh the H .& 

" ! KSSJRSCTBD, ¥rcC;,i,US:). ETC. Tj^^fca-rlTSC IVJPrHY ORDERS 

. ResirecUoa &f tdfigrapfeic advices. ()) If the payee of ®- . 
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TM.O. has moved to another post-town within the limits of India has 
left instructions for the redirection of articles to his address or there Is 
sufficient and trust worthy information on which to redirect the. order, 
the telegraphic advice should be redirected by post at once. In other 
cases, the T.M.O. should be treated as unclaimed, and disposed of 
accordingly. 

(2) When a telegraphic advice has to be redirected, the name of 
the new office of payment and the date of redirection should be noted 
in the register T.M.Os received under the postmaster's initials and a 
redirection slip prepared in the^.ordinary way should be pasted to the 
telegraphic advice which should then be despatched in a service cover 
to the new office of payment. The postal confirmation, when received 
from the office of issue, should also be forwarded to the new office of 
payment. 

NOTE 1.—Telegraphic advice of T.M.O. which is addressed to the 
principal post office, but is actually to be delivered to the payee from 
a town S.O. should on receipt be sent by the principle office to the S.O, 
concerned through a special messenger. 

-* -'=*' ,' 
NOTE 2.—The revised address should also be written in red ink at 

the top of the T.M.O. -advice before its despatch to the new office of 
payment or the office of exchange, as the case may be, after deleting the 
payee's address as given in the T.M.O. 

(3) When telegraphic advice is redirected to a S.O. at a non-
telegraph station under another H.O. an attested copy of the advice 
endorsed with the_ words "Redirected to (name) S.O. on the (date)" 
should be sent to the H.O. of the new S.O. of payment. It will be the 
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duty of the latter iiead postmaster-to see whether it is nc "essary to 
provide the S.O. with the additional funds for the payment of that 

. T.M.O 

(4) The covers in which redirected T.M.O. advices are received* 
should be attached to the relative T.M.O. advices and preserved fos 
eighteen months and then destroyed. 

NOTB 1.—See Note 2 below rule 33. 

NOTE; 2.-See rule 132(4) of Part I. 

(5) 'When a T.M.O. is redirected, an intimation in Form M.S.-4(a) 
should be sent to the oiBce of issue in the manner prescribed in rule 59(3). 

bi a SO., situa^d at s. non-telegraph station, when a telegrafUc 
ad. L̂ S is. redirected; an uJmation showing the name of the office to 
«ei'h the- advice is redirected and the -date of redirection should be sent 

its own H-O. 

Iteration of' payee's name of address and stoppage of 
- Alteration of name or address of the -;.,yee of a T.M.O. should 

be carried out' according to the rules -governing a similar- service in . 
respect,, of an ordinary inland M.O. provided that intimation has been 
received' by post from the office of issue authorising the alteration. 
Paya-ient of aT.M.O. may be stopped by telegraph if the remitter pays 
the cosi of the telegram. 

NOTB.—Attention is drawn to rule 72, • 

i42. Disposal of miscarried telegraphic advices.—(I) If a tele 
graphic advice is miscirried by ^being signalled to a wrong telegraph 
station, whether the mistake be due to the i'auU oi" the telegraph office 
or to the entry of the telegraph station in the advice being incorrect or 
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incomplete, the office (H. or J3) receiving the advice should prepare a 
fresh telegraphic advice, addressed to the coirect telegraph Ration, 
and alsej a fresh postal confirmation to be sent to the office of payment. 
flia fresh advice should be prepared in the ordinary way except that:— 

(a) the abbreviated name of the Postal Accounts Office entered 
before 'the No. must be the abbreviated name of-the Postal 
Accounts Office cf the original office cf issue. 

(b) the No. to be entered in the advice must be the No. of the 
original telegraphic advice ; and 

(c) the entries, "Miscarried from (name of H or S.O. of issue) 
(date of issue of original advice)", should be added at the end 
of the message as in the following example:— 

CA 224, Sarat Chandra Sen FIFTY 50. Hari Charan Basu, 43 
Bowbazar Street (Private cornmunication3 if any) Miscarried 
from Midnapofe, 24th September. 

In the office of payment the telegraphic advice should be paid in the 
ordinary course. The postmaster should however, watch for the con­
firmation due from the office from which the fresh telegraphic advice 
Is received, as also for that due from the office of issue of the original 
edvice in accordance with rule 139. 

(2) In the case of the miscarried telegraphic advice where the 
iiioress is clear and the receiving telegraph office knows the correct office 
; ' which the advice should be routed, action should be taken to redirect 
it like ordinary telegrams as provided for in para 286, of Teleeqni 
Manual Volume XI (Parts I & II). The procedure laid down in Rule 
141(1) will however, be followed whea the telegraph office is not in a 
position to find out the correct office. The post office or the telegraph 
office redirecting the miscarried telegraphic advice should also send a 
copy of the revised T.M.O. advice to the pest office of issue. 

143. Disposal of unclaimed or refused telegraphic advices.—(1) If 
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H telegraphic advice Is unclaimed or refused by the payee, the office* 
- rsHjnt should! reiara ai once the telegraphic advice by post for 

... Keat-iot] "•-.XK- • -

. la ck$$ nbh«pay3Se^ is due to a suspected mutilation in 
33 payees sM-i'-z î  tie T.M.O. advice it may be retained in that office 

.... o£f©8ta3 ccrofinr.stion and attempts made to pay the M.O. 
s&a the bai ' -.-:• aati 

?xc-;r -\-.?J — la •: f r.M.Os -for payment to Naval personnel 
jf@ at i seapeirt town, the- orders should, if unclaimed, be 

;-. :: ,; of payment for six months in accordance 
rath the procedure-laid . •" i i 2) for the retention of ordinary 
M Os eddressed te personnel in the Navy, 

(2) If the telegraphic adv ire-is to be redirected, action should be* 
takes ;;' *:.-:• le&s 1 tbx •'•'-. <s redirection, Iffhe remittance ii 
tpba repaid to jhereaattct, telegraphic advice should be returned 

.. , , , "unetaimsS ,' . 
to the office of Issas by pc&t, the word —-:—-r- tetamea to 

* , y tea 
(office) for repayment to re.: •'.,.. : being -Viiitcn in red irfk ac the K i 
of the advice ^hcar the postmaster's signature. A similar note t-\-.'': i 
date oi -:'spr;tch.cf the advice ahonldbe entered in the --register of T.M.Os 

vec. The relativ* p.T-:-tal confirmation should -else be return to the 

(3) On receipt back of the. tdegraphic advice at -the office of issue* 
the postern its • that the T.M.®; was ksued from his office 
COHORT* it •- lib thi rtfi^i in the T:M.O. advice fceek and if in order; 
tfe 1\SS.O. ehonld fee g$S3 in the ordinary comse. ?he date of payment 

'.. .•••'. ; . . , 'advice in the T.M-O. advice book, 
S '!••• rfeitte? has \ - ?eU to the jarfcdictiGB of another post oj"••• 

: elegrsphic adyfeJi ShOBld be redirected by post to that officer "Has 
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paying office should send an intimation of the payment to the office of 
issue ^including no delivery office) so as to enable the original office of 
issue to note the date of payment in the T.M.O. advice book. 

(4) When a telegraphic advice is received back at a aon-delivery 
office as the office of issue of the advice, the postmaster of the non­
delivery office should, after satisfying himself that the advice was issued 
from his office, forward it to the delivery office by which his office is 
served, with information regarding the remitter's address. 

(5) In the very rare case where the remitter cannot be found, an 
unclaimed or refused telegraphic advice should be disposed of as void 
under rule 63. 

(6) As soon as it is ascertained that the payee of a T.M.O. addressed 
"Post Office" cannot be found, a refersnea skould be Made to the office 
of issue, and the T.M.O. if still undeliverable should then be returned 
without delay by post for payment to tke remitter. 

NOTE.—The ac t ia l date of receipt ef postal confirmation returned 
by the office of payment sb >uld be filled in by the receiving office, in 
col. 14 of the register of T.M.Os received stnd the word, "unclaimed" o r 

- "refused", as the case may be, entered in oolsssa. 

/ 

144. Disposal of unpaid T.M.O. receipts.—When payment has not 
been made on a T .M;0 . receipt, owing to the redirection of tke telegraphic 
advice to'which it relates, the another office of payment or to the office 
of issue, the T.M.O. receipt and acknewledgment should be preserved 
along with the telegraphic advices paid, in the proper place after the 
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Posimaster has initialled the remarks showing the disposal of the^advice-
sn the Register-of T.M.Os received and made two cross ( x ) marks(on 
i&3 T.M.O. receipt in red ink writing the remarks. Not payable original 

' T.M.O. advice returned to (Nams of P.p. to which redirected). 

FOREIGN TELEGRAPHIC MOHEY ORDERS r 

:. Isjsiructioiis lu Post OfSee Sside.-Ti;s aasjef el &e fpnagB 
ha which r.M.Os •-z> be exohs gedsuo ttfe^eeUiic&Hd 

fckfeg relaiing to such exchange will bs found Li lie P.O. Guide Fan 11 
The T.M.Os for Great Britain and iSscjlhera. Ireland, Iraq, Ireland.. 
Malawi, Rh.idesia and Jauittia are^xpiv-.'iev in sterhng and those Bhutan, 
S ia: Sri Lanka, Malaysia, Mauritius, gsyegeHes -and People's p 
crati.: Republic of Yemen are expressed in rupees, 'T.M.Os from Ma! 
ssa received expressed.in Malawi curt — ... 

'NOTE.—T.M.Os exchanged with Treagganu are advised through the 
P.O. of mafaya such T.M.Os should, faetefore, be treate.' in the same 
v; s >• m those exchanged wit'a Malaya. 

i 

• 

146. Issue of outward TJW.Os fiiviceS.—T.M.O. advices for all 
;;,; countries, except Burma, arid Sri Lanka, should be prepared in 

"accoidaiice with the specimen given at the cud of this rule, while fbos f-
.? . iia and Sri Lanka should be prepared in the-same waj as hi' 
.t?1-;:.;-iiphic advices AH those T.M.6. adv^o^s should be created ' ! 

k ...:.••. I td^raphic advices except la the &}?fcs?i£g vespecis :— 

(a) The advice sh-.-ulJ be ; nf ea arj the spjsaal r^rva of sevici 
printed on unblea ted saper -|M.O.-21(a)l. A-•.-:.. i 
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Sri Lanka should, however, be written on the form prescribed 
for inland T.M.Os printed on white paper (M.0.-21). 

' t • ' 

(b) The postal confirmation in respect of these T.M.Os should not 
be sent to the offices of payment in the respective countries 
but should be forwarded to the office cf exchange in India as 
shovn below:— . 

Country of destination of the T.M.O. 
* -•-

\ 

7^" 
Bhutan - • , 
Burma 
Sri Lanka 
Great Britain and Northern Ireland 
Eire (Ireland) . 
Peoples Democratic Republic of Yemen 

' Seychelles 
Iteq 
Mauritius 
MaUya 
British Scnialiland 
^Rhodesia 
Azmbia 

Office to which postal 
confirmation should 
be sent 

Calcutta 
Calcutta 
Madras" 
Bombay 

Do 
Do. 
Do 
Do 

^— Do 
Calcutta 
Bombay 

Do 
j><r 

<c) When a T.M.O. is presented for advice to any of the countries 
in question, the M.O. Asstt. should see that the words "By 
telegraph Bspress" or "By telegraph ordinary", as. the case may 
be, in respect of T.M.Os for Bhutan or Burma and Sri Lanka, or 
"By telegraph Letter" or "By telegraph at the ordinary rate" 
in the case of those- for other countries are written by the 
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remitter across the M.O. form. If, however, the remitter has 
written only the words "By telegraph", the T.M.O. should 
not be refused on that account but should be classed, and 
charged for as "Ordinary", if intended for Burma or Sri 
Lanka and as "letter"*, if for any of the other countries. 

(d) If an advice of payment is obtainable from the country of 
payment under the rules in the P.O. Guide Part II the proce­
dure prescribed in the case of an adviee of payment for an 
ordinary outward sterling or rupee M.O., as the case may be, 
should be followed ; and an entry "A.P. Due" should be 
made prominently in red ink in the upper righthaud corner 
of the postal confirmation relating to the T.M.O. The advice 
of payment will be received in due course, from the Indian. 
office of exchange concerned. 

(e) The M.O. Asstt. should also see that the requirements of the 
rule in the P.O. Guide Part II in regard to the language of the 
private message, if any has been complied with. 

Specimen of T.M.O. advice 

For Sterling Money Orders 

Example I 

Chargeable words 

From (Post office and Telegraph office of origin) 
Calcutta Special instructions Free 

1 2 

L.T. (if letter) R.P. Six Rs. Indicating that a sum 
of six rupees has been prepaid for a reply 2 

1 
Mandat (meaning "money order") 
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2 Chargeable words 
123. (No. of the money order) 

3 
B (Post off.ce of payment and telegraph office 

of destination) 3 

Wext 

1 2 • 
Advise payment (if the charge for these two 

words .has been paid for) 
3 4 
Joseph Allen (name of remitter) 

5 6 

Seventeen pounds fifteen shillings six pens 
(amount in sterling in words) 
7 8 

John Fuller (name of payee) 
9 10 11 

Thirty four High Streets (address of payee) 
12 

"Winson Green (name of locality in which payee 
resides) 

13 

Seventeen pounds (repetition of the number 
of pounds) ! 3 

Frivate communication, if any 

1 2 3 4 
To pay your passage 4 

Total chargeable words M 

http://off.ce


"Chap. IQ] 

314 

TELEGRAPH MONEY ORDERS 

Example 2 

From (Telegraph office of origin)— 

Calcutta 

To 

1 
Mandat (meaning "money order") 

2 
476 (No. of the money order) 

3 

Stoke Newington (post office of payment) 
4 
L (telegraph office of destination) 

Text 

1 2 
George Smith (name of remitter) 

3 

, *. „ 
Jalalpur Pirwala (post office of issue) 

4 5 

[146 

ten pounds ten shillings 
4 5 

. * » 
or ten pounds (amount in sterling in words) 

6 7 
Ha ri Brown (name of payee) 

8 9 10 
Forty-five • Milton Road (address of payee) 

11 
• -*-—% 
ten pounds (repetition of the number of pounds) 

Chargeable words 

Free 

11 

Total chargeable words 15 
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It should be noted that the amount of the money order in sterling 
Jnwords would b« counted as two words irrespective of the number of 
words actually employed, and for the information of the telegraph office 
they should be marked thus : 

r~———— * , * ^ 
tea pounds ten shillings ; ten pounds. The repetition of the number of 
pounds at the end of the message should, however, be counted as on© 
word and should b« marked thus : 
r •» 

ten pounds. 

NOTE.—When the amount of a T.M.O. is less than a pound, no 
*epetition of the amount is to be made at the end of the message. 

For Rupee Money Orders 

Example 3 

Chargeable words 
From (Post office and telegraph office of origin) 

Calcutta Special instructions Free 

1 2 
_^ _A_ 

L.T. (if letter) R.P. Six Rs. (indicating that a sum 
of six rupee i has been prepaid for a repl\) 2 -

1 
Mandat (meaning "money order") 

2 
123 (No. of the money order) 

3 
t • •> 

Kuala Lumpur (post office of payment and 
telegraph office of destination) 3 
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-Jext 

1 2 
Advice payment (if the charge for these two 

words has been paid for) 

3 4 
Bholanath Chowdhury (name of remitter) 

5 
. ^ . 

Seventeen rupees (amount in rupees in words) 

6 7 
Nalen Ghose (name of payee) 

8 9 10 
Thirty-four—high Street (address of payee) 

11 
, A. , 

Chargeable words 

•Batu Road Bo i.name of locality in which payee 
resides) 

12 

Seventeen rupees (repetition of the number of rupees) 12 

Private communication, if any , 

1 2 3 4 
To pay your passage 

Total chargeable words 21 
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Example 4 

From (Telegraph office origin) 
Delhi 

To 
1 

Mandat (meaning "money order"') 
2 

476 (No. of the money cider) 
3 

Kula Selangor (Post office of payment) 
4 

x(telegraph office of desination) 

Text 
1 2 

George Smith (name of remitter) 
3 

^— 
Jalalpur Pirwala (post office of issue) 

4 

ten rupees (amount in rupee) 
5 6 

Harry Bown (name of payee) 
7 8 9 

Forty-five Milton Road (address of payee) 
10 

ten rupees (repetition of the number of rupees) 

Total chargeable words 

Chargeable word©; 

Free 

10 

14 

It should be noted that the following count as single words :— 

In Examples I and 3— 

(1) R.P. six—Rs. 



322 

Chap. I l l ] TELEGRAPH MONEY ORDERS [146—147 

(2) Winson Green or Ba tuFoadB.O. (name of locality where the-

payee resides). 

In Examples 2 and 4— 

(1) the post office of payment. 

(2) the post office of issue. 

When two or more words are charged for as single word it should,,. 
for the information of the telegraph office, be marked thus : 

Batu Road, B.O. Kuala Selangor Jalalpur Pirwala 

If difficulties arise in ascertaining the exact name of the locality. 
the address should be counted according to the number of words it 
consists of, unless the remitter is in a position to indicate definitely the 
words which constitute the "locality". 

NOIE.—When a T.M.O. is intended to be called for at a post office^ 
the words "Post Restante", should te inseiled as the address, after the. 
payee's name and charged for two words. 

147. Unclaimed or refused outwaid T.M.Cs . - If a T.M.O. issued 
in India for payment in a foreign country cannot be delivered owing to s. 
an insufficient or incorrect address or has been refused by the pajee, 
a non-delivery report will be received by the post office of issue through 
the telegraph office. The office of issue will compare the particulars 
given in the non-delivery repoit with those in the office copy of the 
telegram of advice and, if any, error is detected, should request the 
telegraph office to send a service telegram correcting It. If, however, 
there is no error, the office of issue should inform the remitter at once 
by post of the nondelivery of his advice. If the remitter wishes an 
alteration to be made in the payee's name or address or both, or desiies 
the amount to be repaid tc him, the post office of issue will, in the 
case of a T.M.O. for a country other than Bhutan, Burma and 
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Sri Lanka, recover from him the cost, at the ordinary rate, of twelve words 
for a private message to that country, and send it to the telegraph office, 

. along with the instructions received from the remitter, for the trans­
mission of a paid service advice' to the telegraph office of destination. 

T if the remitter declines to pay telegraph charges, his instructions will 
he communicated to the country of payment by post. This advice should 
be addressed to "Siliguri Departmental Telegraph Office in case tele­
graphic M.Os for Bhutan and," the Madras telegraph office in the case 
of T.M.Os for Malaysia and to the Bombay telegraph office in all other 

^ cases, and the office concerned will forward a fresh advice on to the 
office intended. In the case of a T.M.O. for Bhutan, Burma or Sri Lanka 
the instructions of the remitter will be communicated to the country of 
destination by telegraph, if the remitter pays the entire cost of the 
telegram; otherwise by post. 

148. Payment of inward T.M.Os.—(1) Telegraphic advices issued 
in Burma and Sri Lanka for India will be framed similarly to those 
issued in the reverse direction, except that there will be no entry of the 
Home Postal Accounts Office in the case of advices issued in those 
countries. Telegraphic advices issued in any other country will also be 
framed similarly to those prepared in India for that particular country. 
All such advice should be paid according to the rules applicable to inland 
T.M.Os except as regards the following, points :— 

(a) In the T.M.O. receipts for orders received from Burma and 
Sri Lanka the word "Burma", or "Sri Lanka", as the case 
may be, should be added after the name of the office of issue. 
In the receipts for orders received from Great Britain and 
Northern '"Malaysia", "Yemen (People's Democratic Republic)"* 
of Yemen, "Seychelles, Iraq, Malawi and Mauritius, the 
letters "GB" or the word ' 'Eire", "Malaysia", "Yemen (People's 
Democratic Republic)", "Seychelles", Iraq, "Malawi", 

, "Mauritius" as the case may be should be inserted prominently 

I 
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in red ink in the upper right hand corner. l a p'epaiing 
receipts for T.M.O. from countries other than Sri Lanka, the 
acknowledgements to be signed by the payees, should be filled 
in by the office of payment, the date of issue, the amount of 
the T.M.O. and the date of payment. These acknowledgments 
should be sent in an unregistered cover to the Indian office 
of exchange concerned, duly date-stamped and signed by the 
Postmaster, as an intimation of payment. 

The acknowledgments for T.M.O. emanating from Sri 
Lanka should also be sent to the Madras office of Exchange 
after they have been duly signed by the payees. 

(b) An attested copy of every telegraphic advice received for 
payment in India should be sent by first past to the Director,. 
Foreign Post, Madras in the case of advices from Sri Lanka, 
to the Director Foreign Post, Calcutta, in the case of those 
from Bhutan, Burma and Malaysia and to the section super­
visor F.M.O. department, Office of the Director, Foreign Post 
Bombay, in all other eases. The attested copy should be sent 
in a service cover superscribed outside "Sri Laaka T.M.O. 
advice", "Malaysia T.M.O. advice" etc. Copies of advices 
for despatch by the same mail should be enclosed in the same 
cover. 

(c) If the payee of T.M.O. has move from the place where the 
order was originally payable and has left instructions for the 
redirection of articles to his address, or there is sufficient and 
trustworthy information on which to redirect the order, the 
telegraphic advice should be redirected at once by post in the 
same way as an inland T.M.O. 

(d) If an advice of payment has been paid for, am advice in the 
prescribed from will be received from the Indian Office of 
exchange concerned together with a service cover addressed 
to the foreign office of exchange. After payment of the 
T.M.O. the office of payment should complete the advice and 
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despatch it direct in the usual course to the foreign office of 
exchange enclosed in cover referred to. 

(e) The inward lists of T.M.Os will be received by the Director 
Foreign Post, Madras in the case of T.M.Os from Ceylon, by 
the Director F.P., Calcutta in the case of those from Bhutan, 
Burma, Malaysia any by the offiee of the Controller Foreign 
Post, Bombay, in other cases. Th»se lists will serve to confirm 
the attested copies of telegraphic advices referred to in clause (b). 

(2) No postal confirmation in respect of a T.M.O. issued in a 
foreign country for payment in India will be received either from the post 
•office of origin of the T.M.O. or from the Indian Office of Exchange. 

149. Issue ol" duplicate Inward Telegraph advice.—(I) On receipt 
-of an intimation that an inward foreign T.M.O. has not been paid 
within a reasonable time and on receipt of a report from the office 
of payment that the T.M.O. advice has not been received at that office 
or has been lost after receipt and before payment, the office of exchange 
should issue a duplicate ordinary M.O. in form M.O. 8 (Inland M.O. 
Form) direct to the office of payment, under registered post with a 
forwarding letter, adding the words on the duplicate M.O. 

''Duplicate T.M.O. No dated issued at on the top 
or accross the M.O. and keep relevant ncte in the inward T.M.O. advice 
list received from the office of exchange of the country of issue, as also 
in the register of T.M.O. received. If the office of payment redirects 
the duplicate M.O. it should be sent to the office to which it is redirected 
in separate cover registered on service under intimation to the office of 
exchange as envisaged in rule 59 ibid. 

(2) Before a duplicate M.O. is issued, the Inward T.M.O. advice 
list received from the office of exchange of tke country of issue should 
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be examined t» verify that no duplicate M.O. has already been issued 
and a second duplicate should not be issued until the loss of the first 
duplicate before payment has been fully established. Every case in 
which a duplicate order is issued should be reported by the office of 
exchange issuing it to its own Postal Accounts Office direct, the enveloo 
being superscribed "Duplicate M.O." above the address. 

150. Disposal of miscarried, unclaimed, and refused inward T.M.O. 
advices : (!) If a miscarried T.M.O. advice from a foreign country is 
received, it should be dealt with in the same manner as a miscarried 
advice in respect of an inland T.M.O., except that the entry of the 
abbreviated name of the Home Postal Accounts ©Bice will not be required 
in the fresh advice issued. 

(2) If i T.M.O. cannot be paid owing to an insufficient "or incorrect 
address or has been refused by the payee the post office of payment 
will inform the telegraph office from which it received the advice accord­
ingly, and the latter will issue a non-delivery report by a service message 
to the oftce of origin in the case of T.M.Os from Sri Lanka, to the 
Madras telegraph office in the ease of those from Malaysia, to Calcutta 
in the case of those from Burma* to Siliguri in ease of those from Bhutan 
and to the Bombay, telegraph office in all other cases. This T.M.O. 
should be retained at the post effiee pending the receipt of either the 
reuittei's instructions as to its disposal or an application from the 
pa}ee, or until the order becomes void. If net applied for by the payee, 
the T.M.O. should eventually be treated as an ordinary void foreign 
M.O., except that a T.M.O. from Burma and Sri Lanka should re-issued 
for re-payment to the remitter, if no reply is received within 21 days 
from the date on which the telegraphic enquiry was made. When, 
hov ever, a paid service advice to redirect the T.M.O. to a new address 

/ is received fro* tfce office of origin, the telegraph office will communicate 
the information te tfee posts office and the latter should redirect the 
adviee to the revised address by post ss in the case of an inland T.M.O. 
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If the redirected advice also cannot be delivered, the non-delivery should 
be reported to the post office which redirected it and the later should 
communicate it to the telegraph office. If on the other hand, intimation 
to the effect that the remitter desiies the money to be repaid to ham 
It received by the post office of payment from the telegraph office, the 
amonnt should be returned by post. Void and repaid T.M.Os should be 
treated in the same way as void and repaid ordinary M.Os. 

» 
NOTE.—When payment has not been made on a T.M.O. receipt 

©wins to the redirection of the telegraphic advice to which it relate* 
to another office of payment or to the office of issue, the T.M.O. 
receipt and a 'ledgmeat should he dealt with according to the 

instruction in Rale 144. 

(3) The telegraphic advice for repayment to the raanitter in People's 
Democratic Republic of Yemen, Burma or Sti Lanka should be returned 
hy post to the office of exchange irenfioned in rule 146(c) under the 
procedure prescribed for the return of island telegraphic advices. 

(4) Before treating a T.M.O. as unclaimed or void, the postmaster 
should take care to sec that every endeavour has been made to find 
the payee 

151. Entries relating to outward and inward foreign T.M.Os in 
Journals af M.Os issued or paid.— Foreign T.M.Os issued cr paid should 
hs entered in the lists and journals of M.Os issued ar paid in the same 
aaanncr as inland T.M.O. T.M.Os from Sri Lanka should be entered 
ia the list of M.Os paid for the Madras Postal Accounts Office ; those 
from Burma, and Malaysia in the list for the Calcutta Postal Accounts 
Office and those from the other countries, in the list for Nagpur Postal 
Accounts Office, in the list and journal of M.Os issued or paid in India, 
be tetters " € . B . " , "Eire", or the word "Eire", Sri La&fca, "Seychelles" 
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etc., should be added (in brackets) after the names of the office of payment 
or issue in foreign countries. 

152. Special isstrnctiens for offices of exchange.—The Calcutta 
office of exchange is the office of exchange for T.M.Os exchanged with 
Bhutan, Burma and Malaysia ; the Madras Office of exchange for those 
exchanged with Sri Lanka and the office of the Director, Foreign Post, 
Bombay, for those exchanged with other countries. These offices are 
supplied with special instructions for their guidance in dealing with 
these M.Os. 

FOREIGN MONEY ORDERS TELEGRAPHED T O 

OFFICES O F EXCHANGE 

153. Instructions hi P.O. Guide, Fart II,—The conditions under which 
M.Os drawn in foreign countries (other than the countries with which 
arrangements exists for the exchange of T.M.Os) may be telegraphed to 
the Indian Office of Exchange (not to the country of payment) are h i J 
down in the P.O. Guide, Part II. 

154. Preparation of telegraphic advices.—The telegraphic advices 
should be prepared in l ie inland T.M.O, advice book (Form M.0.-21) 
in the meaner laid down in Hue 109, except that :— 

(a) the advices should be addressed to the office of exchange 
concerned, and 

(b) ii\ the ca;-e of M.Os for the countries with which India has 
foreign currency M.Os exchanges, the amount should be 
expressed in the advice in ike foreign currency in words preceded 
by the name of the foreign currency in question. 

155. Disposal of telegraphic a'lrice.—(1) The telegraphic advice 
issued on the office of exchange should be dealt with as if payable to the 
postmaster of that office but, after the advice has been treated as paid 

in the office of exchange, the T.M.O. acknowledgment will be cut off 
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from the T.M.O. receipt and destroyed instead of being signed- and for­
warded to the remitter. The postal confirmation received fr«,rn the office 
of issue will be filed in the office of exchange. A foreign M.O. will at 
once be issued in lieu of the paid telegraphic advice by the office of 
exchange under the ordinary rules, but subject to the special instructions 
issued for the guidance of offices of exchange in connection with these 
M.Os. 

NOTE.—See Note 1 below rule 92. 

(2) T.M.Os wrongly accepted, by any post office in India or in 
any foreign country for payment in a foreign country on which T.M.Os 
cannot be drawn should -be returned by post to the office of issue in 
India or to the appropriate Indian office of exchange for repaymenrof 
the amount of the order to the remitter. Heads of Circles will 
their discretion as to the recovery of the charges for telegraphic messages 
exchanged on account of any mistakes committed by postal officials 
India in accepting such telegraphic M.Os. 



CHAPTER IV 

BRITISH AND IRISH POSTAL ORDERS 

GENERAL RULES 

156. Condition? of payment.—The conditions under which the 
payrcent of British Postal Orders are effected and other information 
regarding such orders will be found in Section VII of the P.O. Guide, 
Part U. 

157. Offices authorised to pay orders.—(1) All H.Os and selected 
S.Os are authorised to Pay British and Irish Postal Orders. An Irish 
Postal Order presented for payment at a S.O. other than a selected one, 
will be sent to the nearest authorised office for verification. When the 
order is received back with necessary remarks, the amount thereof will,. 
under the conditions prescribed for payment of British Postal Orders,. 
be paid to the holder. 

NOTE.—See Rule 169. 

(2) Offices which are authorised to pay British Postal Orders will 
be supplied with two specimen British Postal Orders, over printed with 
the word "Specimen", for the purpose of comparison with British Postal 
Orders presented for payment. Similarly, offices which' arc authorised 
to pay Irish Postal Orders will1 be supplied with two specimen Irish 

338 
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Postal Orders fci the purpose of comparison with the Irish Postal Orders 
presented for payrcsirt. The specimen orders should be entered in 
the stock register of Forms [SK-l(b)] and i . postmaster will be personally 
responsible that they are not spoilt, misused or mislaid. In case a 
specimen order is spoilt, loss or mislaid, the matter should be reported 
by the postmaster to the Superintendent, with a requi?;tion for the supply 
of a fresh specimen order. 

158. Payments of B.P.Os, Irish Postal Orders at the time of 
Revaluation.—In the event of devaluation of Indian currency or cutrencies 
of the countries with which India has a postal order service, the Director-
General of Posts will cou.municatc the revised rates of payment to all ihe 
Heads of Circles, who will further intimate these rates to all the concerned 
post offices under their jurisdictions. 

PAXM2ST © F BRITISH AND IRISH POSTAL ORDERS 

159. Ortlsrs payable direct or through a bank.—British or Irish 
Postal Orders m a j be paid to the payee or his duly authorised agent 
either direct or through a bank. Tn the case of direct payment of 
such orders however, the payment will be done only on proper 
Identification. 

160. Orrters bearing postage stamps in enhancement of Value.— 
(1) Postage stamps affixed to British or Irish Postal Orders to make up 

broken amounts should be examined in respect of the following points:— 

(a) That they when affixed to British Postal Orders, are (i) British 
Postage Stamps or (ii) not more than three Indian postage stamps of a 
total value not less than fifty paise or (iii) stamps of one or other of 
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the countries and places mentioned in Clause 163(4) in Section VII of 
the P.O. Guide Part II. and when affixed to Irish Postal Orders an Eire 
(Ireland) postage stamps. 

(b) Tiiat they have not been at, defaced or mutilated or previously 
used in payment of postage or duty. 

(c) That in the case of British Postal Orders they do not exceed 
two in number according to the number of spaces in the order, 5d io 
total value on ?.n order of denominations up to and including 4s. 6d. 
and lid. in total value on an order of denomination above 5s. 6d., but 
in the case of British Postal Orders issued by U.K., from 1st October,. 
1969 postage stamps, not more than two in number and up to a total value 
of l id . may be affixed to any denomination of postal orders including 1 
to 4/6 values (but not including fraction of a penny). In case of decimal 
currency British Postal Orders the value of any British Postal Order may 
by be increased by 1/2 pence to 4-1/2 pence in 1/2 pence stages in new 
pence by affixing not more than 2 postage stamps. In case of decimal-
currency British Postal Orders equivalent of 1/2 new pence will also be 
paid. In the case of Irish postage stamps not exceeding three in number 
and 5d (excluding an odd half penny) in total value should be affixed to 
make up the broken amounts. 

(d) Thai they have been affixed in the space provided for the 

purpose. 

(e) That they do not conceal attempts as fraud. 

If these conditions are not complied with, but there is no reason to 
suspect fraud, the person presenting the order should be asked to remove 
any postage stamps for which no allowance can be made, the stamps being; 
•damped before removal, to avoid multilation of the order. 

(2) In calculation the amounts to be paid in Indian money in 
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respect of postage stamps, the face values of which are expressed in 
British cr Colonial currency the instructions given on the subject in 
Section VII of the P.O. Guide, Part IT should be followed. 

161. Examination of orders presented for payment.—(1) Every 
British or Irish Postal Order presented for payment should be carefully 
examined with reference to the following points :— 

(a) Whether it has been made payable at the office at which it is 
presented. If the order has been made payable at an office 
other than the one at which it is presented, it may be paid, 
provided that the person presenting it is known to the post­
master to be either the payee or his authorised agent and the 
name of the office is filled in, before payment by the payee or 
his authorised agent in addition to the name of the office 
originally filled in. If the person presenting the order is the 
payee himself, the postmaster must write above his signature 
the words "payee known to me", and if he is the payee's 
authorised agent, the postmaster must before payment, require 
him to write in the postmasters presence, his name and address 
on the back of the order, and the postmaster must add the 
words "Known to me". Each order must before payment be 
duly receipted in accordance with rule 163. 

If the order has not been made payable at any clearly 
specified office, and bears simply the name of a city or town 
but is in other respects regular, the postmaster may pay it 
provided that his office is within the limits of the city or town 
named on the order and provided that before payment the name 
of the particular office is added by the person presenting the 
order without erasure or concealment of any alteration made 
in the name originally inserted. 

'(b) That the postal order is genuine and that the amount has not 
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been altered. Should the appearance of a British Postal Order 
be such as to excite suspicion of its genuiness, the order should 
be held upto the light and the water-mark should be examined, 
A genuine British Postal Order has a water-mark! showing 
either the face value in words and in figures or an "Overall" 
design consisting of the Royal Cipher (a Crown and E I I R). 
The order should also be compared with the specimen orders 
supplied for the purpose. British Postal Orders for amounts 
under 10s. or over in red ink. In the case of an Irish Postal 
Order, it should be compared with the specimen Irish Postal 
Order supplied for the purpose to offices authorised to pay such 
orders. Irish Postal Orders are printed on paper bearing the 
water-mark State-Mongrara, The face value of the order 
is shown in words (.White) against the back-ground, and in 
figures in the space for the stamps of both the issuing office 
and the paying office. Irish Postal Orders for amounts under 
10s are printed in green and those for IDs. or over, in purple. 

\B.~If a postmaster has good reason to think that an order presented 
for payment is not genuine or if any attention made in a genuine 
order appears to him to ha™ beer, made with fraudulent intent 
payment should be refused and the order itself detained. The 
postmaster should ascertain the name and address of the person 
presenting the order and should give him a receipt for it, informing 
him that it has been detained for enquiry. The order, together 
with a report of the facts, should then be submitted to the Head 
of the Circle for orders. 

Chap. IV] 

gg) That the postal order has not been cut, defaced, or mutilated, 
that no erasure, alteration, or concealment lias been made or 
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of any words, figures, marks or designs printed or impressed 
thereon and that there has been no erasure or alteration of the 
name of the payee or of the office of payment [except as 
provided in clause (a) of this rule] as written in the body of 
the order, or of any crossing (see rule 164). It is to be 
carefully noted that entries can often be substituted by erasing 
or washing of .the original entries by chemical or other 
processes. A chemical process generally leaves a light brown 
discoloration or mark on the order and a careful scrutiny for 
such a discoloration or mark should be made. If the order 
is found defective in any of these respects, payment should be 
refused. In cases, of doubt the counter Asstt. should consult 
the Postmaster. Postmaster should, if they consider it neces­
sary retain such a postal order for further investigation after 
giving a receipt for it to the person presenting it. The receipt 
should contain the following particulars (1) No., denomina­
tion and office of issue order (2) name, occupation and 
address of person presenting it (these should be got filled by 
the person presenting the order as for as possible). Enquiries 
regarding the bonafides of the person presenting the order 
should than be made cither through an Inspector or where 
necessary, through the Police. If however, the defects do not 
appeal to be due to fraudulent intent the order together with 
an explanation of the way in which the erasure or alteration 
came to be made or in which the cutting, defacement, or 
multilation took place, should be obtained from the holder and 
sent for orders to the Superintendent of post offices or the 
first class postmaster concerned, as the case may be Payment 
of an order need not be refused merely because it is torn, if 
the near is slight and obviously accidental. 

NOTE.—The counter Asstt. after examining the order in the manner 
indicated in this rule, should in token of having carried out the prescribed 
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check, sign the order cm the reverse in the space available en -the top of 
'Jfthe order with an indication of his designation, thus 

X.Y.2. 

Paying Counter Assistant 

(d) (i) That the postal order bears the impression of the date-
stamp and the signature of the postmaster of the issuing office 
and (ii) that it also contains the payees name. 

EXCEPTION 1.—A British Postal Order issued by the British Post 
Office should not be refused payment on the ground merely that it has 
been initialled and not signed by the issuing officer, or on the ground 
ithat the signature has been written in indelible pencil. 

EXCEPTION 2.—The practice of initialling the British Postal Order 
at the time of issue has been discontinued in certain British post offices. 
In some offices a code indicator (a single letter or figure) indemnifying 
die issuing officer is inserted in the date-stamp. Accordingly, a British 
Postal Order, if otherwise in order, should be paid whether or not it 
bears the initial of issuing officer, and whether or not a code indicator 
-appears in the date-stamp. 

Excn?T!ON 3.—In many issuing offices in the U.K. and elsewhere 
.a. perforation date is often used in place of a regular date-stamp. Payment 
of British Postal Orders which have not been date-stamped by means of 
a regular date-stamp but with a perforation stamp should mot be refused 
at the Post Offices in this country on the ground that these British Postal 
-•Orders have not been date-stamped by the Office of issue-

(e) That not more than three calender months in the case of an 
Irish Postal Order, and six calender months in the case of a 
British Postal Order, have elapsed since "the last day of the 
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month in which the postal order was issued. If more- than 
three months in the case of an Irish postal order, and six 
months in the case of a British Postal Order, have elapsed, 
action should be taken in accordance with rule 166. In cases 
in which postal orders which do not bear the impression of 
the date-stamp of the office of issue are paid under paragraph 
(2) of this rule, as well as in cases in which the date in the 
impression of the date-stamp is for any reason illegible, it. 
should be assumed that not more than six calendar months 
have elapsed since the last day of the month in which the order 
was issued. All such cases should be noted in the error book. 

(f) That no department instructions have been received stopping. 
payment of the order. -

(2) An order which does not bear the impression of the date-stamp 
of the office of issue or the signature of the issuing Postmaster, should 
not be refused payment on, that account, provided that the Postmaster 
finds no reason to doubt the title to the order of the person presenting 
it. If, however, both the date-stamp and the signature are the order 
should not be paid except to a bank, unless the postmaster knows the 
person presenting it and where he resides and finds no reason to doubt 
his title the order. If the order be paid under this rule, the postmaster 
must inform the payees that he will be required to refunds its amount 
should it be final that the order was not duly purchased. The postmaster 
must also note on such orders the words "Payee Known"*-

(3) If the words "self' or "bearer" has been inserted in the space 
reserved for the name of the payee, the payment should not be refused. 
but the person presenting the order must be requisted to write the actu:.' 
name in or near the space. 
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(4) In case of payment of order addressed to a tic-creased persoa, 
the following procedure should be adopted :— 

(a) When (1) the amount of the order does not exceed Rs. 100,-
(2) the orders are presented within 6 months from the last day 
of the month of issue of the orders, and (3) the claim is not. 
a disputed one, the matter should be to a Supdt. of P.O's. or a 
first class Postmaster who after satisfying himself as to the 
legal right of the person clearing payment will sanction payteeni 
of the orders to the legal of representative of the deceased. 

(b) In cases other than those referred to item (a) above, the matter 
should be submitted to the Heads of Circle for orders. 

(5) In case of payment of an order addressed to a minor who is old 
enough to understand the nature of the transactions, the amount of order 
may be paid to minor himself under orders of the postmaster of the paying 
office, care being taken to see that the receipting signature is in agreement 
with the name of the payee inserted in the order. If, however, the minor 
is under year of discretion, the amount of order may, under orders of the. 
Postmaster of the paying office, he paid to the parent or guardian or the.. 
person in whose care and custody the minor for the time being is a note 
to that effect made on the order. 

162. Order of payment by postmaster.—Every British or Irish 
Postal Order should, after examination, be placed before the postmaster, 
who will, if it satisfies the required conditions, impress it with t-ie round 
M.O. Stamp in the round space provided for the purpose. Be will also 
sign the order on the reverse with an indication of his designation in the 
manner indicated in Note below rule 161(l)(c). Care should be taken 
that postage stamps affixed to the face of the orders to make up broken-
amount are on no account defaced in the office of payment ar.d that the* 
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value of stamps which are affixed elsewhere than in the proper space is 

not passed for payment. 

161. Payment to bolder,-(1) The amount to be paid for a British 
•or Irish Postal Order should be the value of the order plus the value of 
such adhesive stams affixed to the proper space on the face of order as 
•specified'in rule ltO and passed for payment. 

NOTE.—In the event of payment of the value of stamps which are 
affixed elsewhere than in the proper space, the official authorising or 
effecting the payment would be responsible for it. 

(2) Before oayment is made, however, it should be seen that the 
order bears a proper receipting signature in the space provided frr the 
pumose. The payee mu<t sign with his initial or full name and the 
v«natu'e name should correspond with T e came entered as the name 
of the payee in the body of the order. If the payee is u-able to write, 
tm mirk or seal should be affixed to the order and a.tested by the 
signature of a witness, who must write his address on the order. 

EXAMPLE.-An order pavahk to "Mr. Jones" or to "Mrs. J. nes" 

M-r,nlv must be r.ccoied -J -Jones" or "Mary Jones", ns ,he case may 
be An order made payable to "Mrs. John Thompson" may be receipted 
-Mary Thompson, wife (or svidow) of John Thompson" or "Mary 
Thompson." IM.S. John Tromp*on) or "Mrs. John Thompson- (Mary 
Tnompsoo). An order made payable to "The Register of the Calcutta 
University must bear the usual signature of that person followed by the 
words "Registet of the Calcutta University" which words may be written 

-o r stamped! An order made payable to "The United Trading Company, 
Ltd." should be receipted :— 
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The United Trading Co. Ltd., 
Jojn Sraitfa. 
"Secretary"' or "Manager" or "Director". 

If the word "Limited" (or its contraction'"Ltd."') dce$ not appear 
after the name of a company as written in the body of the order, 
objection need aot be raised if it appears after the name in the receipting 
space, unless the paying postmaster knowns that the concern is not a 
Limited Liability Company. 

An order made payable to a private firm trading as "Jones & Co." 
should be receipted "Jones & Co.". If an order is payable to a firm 
not trading uader a personnal name e.g. "The Ph»ti» Service Co." or 
"The Supply Agency", the name of the iirm must be written or stamped 
in the receipt space followed by the signature of the proprietorcr 
manager, thus :— 

"The Photo Service Co. 
J.C. Paul. 
Proprietor." 

or 
"The Supply Agcr.cy. 
P. Kandi, 
Manager". 

(3) The following are the only cases in which defective orders may­
be paid be paid by a post, office without a reference to any higher 
authority :— 

(a) Where an order has first been erroneously receipted by a person 
other than the payee named on it (e.g., a relative, seivant, o r 
agent of the payee), whose signature has subsequently been 
cancelled by the payee and the order is then properly receipted-
by the payee himself. 

(b) Where the receipting signature of the payee has been scored-
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oat by himself" either through mistake or because it was defecr 
tive, and the ordet is then again properly receipted by faim. 

Where an order -has first been erroneously receipted by the 
purchaser, whose signature has subsequently been cancelled, 
either by himself or by the . and the order is 
receipted by tae payee. 

id) Where an order payable to a firm, company, society, corpora­
tion etc. has first been receipted by a member of the firm. 
its his own name, whose signature has subsequently been 
and cancelled, and the order is then properly receipted. 

NOTE.—In cases of defective British or Irish Postal Orders as 
enumerated in rule 127-B{1) of the Posts and Telegraphs Manual Volui 
VIF, a Supdt. of Post Offices or a first class postmaster may sanc'i MI 

-the payment. In all other cases of defective orders a Head of a Circle 
may exercise discretion ia regard to the payment. 

164, PayaWat of erosseJ orders.—(1) A British or Irish postal 
Order .which is crossed cannot be paid except when presented throng 
bank. If an order is crossed generally, that is, : cy bank being 
named, it may be paid through -. sic which presents i t : if the postal 
order ha?, been crossed with the addition of the n a? e of a particular bank, 
it should ^e pa«j -riy to that b: •. 

EXCEPTKX E KE| •: - 1 below r ule" 192(1) applies mutatis mutandis 
to British Postal Orders addressed to deceased member* of the Defence 
Service. 

NOTE.—-For diagrams showing how orders may be crossed refer to 
oote below Rule 192(1). 
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(2) Before paying a postal order presented by a bank, the post­
master must satisfy himself:— 

(a) that the conditions or rule 161 excepting those laid down in 
clauses (a) and (d) of paragraph (1) of that rule, have been fulfilled ; and 

(b) that the conditions or mentioned in sub-rules (b) to (e) of 
Rule 192(2) are satisfied. 

NOTE 1.—The conditions laid down in rule 163(2) as regards the 
receipting of postal orders do not apply in the case of orders presented 
by banks. 

NOTE 2.—Refer to note 2 below Rule 192(2). 

NOTE 3.—Refer to Rule 192(3). 

'65. Certificate of payment of British Postal Orders paid in India.— 
The holder of a British Postal Order or Irish Postal Order paid in 
India may obtain a certificate of payment in form F.M.O. 11(a) under 
the same conditions as are applicable .to foreign M.Os paid in India 
(see Rule 97). The applications for certificate of payment will be kept 
on record in a separate Guard File for a period of three years, 

166. Period of currency of orders.—(1) An Irish Postal Order 
presented for payment, after three months but before six months from 
the last day of the month in which the order was issued, is payable only 
on payment of a commission at the rates notified in the Appendix t« 
the P.O. •uide, Part II. The holder should be requested to affix Indian 
Postage Stamps of the value required to the back of the order. The fall 
value of the order should then be paid in the usual way. The postage 
stams affixed to the back of the order should be defaced by an impression 
of the date-stamp. 
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* months after the last day of t..o mon — c a s e s , t h e 

sftheu* the sanction of .be Head ox th CKC ^ ^ rf 

sedal No. and ^ ^ ^ Z T j t T ' x e p o r t e d to the Head c, 
effice of issue and the date of ^ ^ ^ e d that the « * * the 
the Circle without delay, " f . * ^ ™ , ^ ^ ftistaow* Ordmanly. 
«fe«nce will be c o o - a * - ^ * * * * to L British P e t Office or the 
&e Head of the Girele « H «&* t h e «"* - , b u t ;n special cases, 
Chief Office in Dublin as the « * » « * - , wa5. delayed, and 
In whim hardship wouid dear.y r " U i \ ^ ^ho can be easily traced, 
p r i d e d that the, holder h a k« V ' , " O E t be b.ck of the 

It,- - , , , ; . , i ' ; ^ ^ ; V - ; - i ^ V t h e C i r c l e m a y sanction 
order in the. terms given & ' l " V .^ " the office Netted to- « 
payment of .he ordec ft •'•'.= a re* . ~ v „a-e i n ifcfcu the other conoi-
fiserefore, hardship is represented ia any - a t o Q c a 

* » mentioned above are fulfilled the case * £ £ £ o f t h e holde« 
for .he orders of the Head ^ ^ ^ S ^ e t i o n B payment of 
Mng also emi t t ed , K the Head * * « h a s s i g n c d the 
the order, the valu, should be paid " ^ L ^ J J ^ rates indicated to 

' C t a ^ h ' r n i m e r oresenbed in 
S e Appeud.ro rhc P.O. ^ ^ 2 £ K £ S £ authorising 

" * * " * - ^ ^ d e r to ,he Postal Accounts 
the payment shoul-J be sent, with tae paw 
Office. 

rKu order in the event of payment 
"I agree to refund the« [ T ^ c i s ie hereafter made by 

avmg thready made, or.ee.ngat J, 
ans of a duplicate order". 

nwms of three Presidency post offi*» m ^ ^ ^ ^ 

I tUh or Irish M l Orders, , ^ * £ T t a i * » hardship would 
after the last day of the m«ach of » • » m esses 
Meult if payment was delayed.-

http://Appeud.ro
http://or.ee.ngat
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NOTE 1.—In ca^es in which payment of time-expired orders has 
been specially authorised by the British Post Office or the Dublin Office, 
as the case may be, an indemnity is not required from the payee as a 
condition of payment. 

NOTE 2—See rule 161(l)(e). 

(3) In S.Os the particulars of orders presented for payment more 
than six months after issue should be intimated to the H.O. 

167. Miscarriage, loss or destruction of orders : Issue of dupli­
cates.—(1) The conditions under which applications for enquiry iniespect 
of the miscarriage, loss or destruction of British Postal Orders and for 
issue of duplicates thereof, a'e entertained will be found in the P.O. 

-Guide Part, II. 

(2) If an application complies with the prescribed conditions, it 
should be forwarded in a registered cover to the Head of Circle. 

168. Order paid at S.Os.—(1) H.Os for any day on which British 
-or Irish Postal Orders are paid at a S.O. a journal of British or Irish 
Postal Orders paid. [Form M.O.-33(s)], which will be accompanied by 
the paid orders will be received from the S.O. The orders should be 
carefully scrutinised with reference to the points mentioned in rule 161 
and compare with the entries in the journal. 

(2) In S.Os the S.O. journal of British or Irish Postal Orders paid 
should be submitted to the H.O. accompanied by the paid orders and 
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catered on the reverse of the daily accoustywheneve: Biitjib. or Irish 
Postal Orders are shown as paid in the accounts of the S.O. 

169. Orders presated for payment a* B.Os.—A Brit'sh Postal Order 
presented for payment at B.O. will be forwarded to the account office 
for the necessary order of payment. After the order has been examined 
in accordance with the instructions in these rules, pestmaster should 
impress it with the round M.O. vamp in the space provided for the 
purpose. The order should then returned So the B.O. for payment with 
instruction; as to the amount to be paid, and the extra poundage, if any,. 
to be realised, 

NOTE.—An Irish Postal Order will not be payable at a B.O. If 
however, aud Irish Postal Order is presented at B.O. the holder then 
should be instructed by the B.P.M. to present the order to the nearest 
S. or H.O. 

170, Loss of British or Irish Posial Oedar after •. • . ent.—-When 
a British, or Irish Postal Order is lost after payment, an application 
should be made through the Supdt, of Post Offices or the 1st Class Post­
master to the Head of the Circle asking for permission to issue a 
certificate of payment. The application should contain the serial No. 
and the denomination of the raising order, great care being taken to 
ensure the correctness of these particulars. On receipt of the pei 
for the Head of 1he Circle.,.a certificate in the IX»23 given below sbsold 
be issued and impressed with the date stamp of the office. This cartii> rt 
should be signed by the official responsible for the loss and 
responsibility for the loss of the British or Irish Postal Older cannot be 
determined it should be signed by the official who handled the tdet 
In either case the certificate should be countersigned by the -

(H or Sj in whose office the loss actually took place. This ctiidkf.tc. 
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together with the Head of the Circle's letter of authority should then be 

treated in the same way as a paid order. 

" I here by certify that British/Irish Postal Order No 
for was paid at the Post Office on the and has 
since been lost. In consideration of its value being allowed to me, I 
agree to refund the amount in the event of the order being claimed a. 
second time. 

Date-Stamp of the office Signature 

171. Entries in journal of British or Irish Postal Orders paid.— 
(1) Particulars of British Postal Orders paid, whether by the office itself 
or by the B.Os in direct account with it, should be entered in journal 
of British Postal Orders paid [Form M.O.-33 or M.O.-J3(s)]. Similaily, 
particulars of Irish Postal Orders paid by a H. or S.O. should be entertd 
in the journal of Irish Postal Order paid [Form M.O.-33 or M.O.-33(s)]. 
Care should be taken that adhesive postage stamp affixed to British o r 
Irish Postal Orders to enhance their value are on no account oblitera'ed. 

(2) The S.O. journal of British Postal Orders paid [Form. 
M.O.-33(s)] should be kept on record with the H.O. journal, the following 
entries alone being made daily in the latter in the spaces provided for 
the purpose in respect of British Postal Orders paid in S.Os and the B Os 
in account with them. 

(a) the value of orders paid, affixed to 
(b) the total value of foreign postage stamps make up> 
(c) the total value of Indian postage stamps. broken 

amounts, 
(d) the total number of order issued and paid in India, acd 
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(e) the total value of orders paid, being the total of items (a)s (b) 
and (c). 

(3) TheS.O. journal of Irish Postal Orders paid [Form M.O.-330)] 
should similarly be kept on record with the H.O. journal, the following 
-sntries being made daily in the journal in the spaces provided fci the 
pa '•pose in respect of Irish Postal Orders paid in S.Os. 

(a) the value of orders paid, 

(b) the total value of Eire (Ireland) postage stamps afExsd to 
make up broken amounts, 

(c) the total number of orders paid in India, and 

(d) the tots? value of orders, paid, being the total of items (&) 
and (b). 

172. Ex milnstion of journal of British or Irish Postal Order paid.—• 
The poStajaster should compare the entries in the journal British Postal 
-Order paid with the paid orders, "verify the totals of the journal, and 
• a sign the latter. A similar procedure should also be observed by ta.8 

p il aiastei hi respect of Irish Postal Orders paid. 

! "3. Suhcifcsic-B G r abstract of payments to Postal Accounts 03fccv~ 
I- HO. at the close of each month, an abstract of payments of 

Bi ittsb Postal Orders for the month should be complied in Form M 0.-34. 
I - Bgttresfc the column headed "Number of British Postal Grdess 
paid" should be" obtained by first sorting ail the ordc-s paid rju isp vha 
month a c , r Hag to i\-,s\i de^orniDaTio-.s and then counting the numbas 
»,of oriers of sach isnospiv^tips paid. The eatrisa to be m^Js ngaicst! 
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item 2 at the foot of the form will be rronthiy total of column 7 of the 
journal of Briiish Postal Orders paid. The abstract should be fuiwarded 
to the Home Postal Accounts Office on the 1st of the following month 
accompanied by all the paid orders detailed in it, and should be enclosed 
in a cover registered on service and marked '"Important". If there are 
no entries to be made in the abstract, a blank abstract should not 
be sent. 

(2) An abstract of payment 0F Irish Postal Orders should similarly 
be complied in Form M.O.-34 and forwarded to the Home Postal 
Accounts Office in the manner detailed in paragraph (1). 

(3i In H O . the paid Postal Orders should be kept by the post­
master in his personal custody until the time for their despatch to the 
Postal Accuunts Office, when they should be packed in his presence. 

(4) In S.Os the paid Postal Orders should be kept by the S.P.M. in 

bis personal custody until he despatches them to the H.O. 

/ 

• 



CHAPTER V 

INDIAN POSTAL ORDERS 

GENERAL RULES 

174. Conditions iu P.O. Guide.—The conditions under which 
Indian Fastal Orders (I.P.Os) are sold and paid and other information 
regarding such orders, will be found in the P ,0 . Guide. (See also clause 
91(a) or (b) of the P.O. Guide). 

175. Offices authorised to hold stock of orders for sale ana to pay 
orders.—(1) All Head and Sub-post offices in India are authorised to hold 
a stock ©f I.P.Os for sale to the public and also to pay I.P.©s. In B.O. 
all supplies of orders should be made by the account office in strict 
sequence of ihe numbers in each block. When I.P.Os are required by 
a B.O. for sale to the public, the B.P.M. should send a requisitions to 
his account office, specifying the denominations and the s u a e e r orders 
required. The account Office will send the orders duly sigaed and 
stamped, to the B.O. particulars of the orders and of the amounts 
[including the commissioa] being enterea in the B.O. Sli»(Pa.-4) An 
I.P.O. presented for payment at a B.O. will be seat t» the account office 
for an order of payment. 

(6) The aggregate value of I.P.Os authorised t» be stocked by a 
H . or S.O. for sale as well as for supply to subordiaate • • c # s will be 
*iix id in the case of H.Oi by the Supdt. «f Post Office* coaceraed on th« 

376 
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basis of requirements for six months and in the case of S.Os by the Head 
Postmaster en the basis of requirements for a month. 

NOTO.—Presidency Postmaster, Senior/Supdts. of Post Offices can, 
in the case of S.Os fix higher limits upto requirements for three months, 
if considered necessary. 

(3) In the case-of the Second class H.Os the memo of Authorised 
balances issued by the Supdr. will show the aggregate value of i.P.Os 
t o be stocked by the Office. In the case of S.Os the authorised stock 
of I.P.Os of each denomination will be shown in form M.O. 61 issued 
by the Head Postmaster a copy of which will furnished to the Supdt. 
concerned. Extract of this statement in form M.O.-16 will be supplied 
to the S.Os concerned will be filed with the memo, of authorised balance 
supplied to the office in which the aggregate value will be entered against 
item (d) by the Inspecting Office after check with with the extract. The 
Postmaster will whenever necessary, revise the authorised stock of I.P.Os 
to be stocked by S.Os and furnish a revised extract to the S.Os concerned 
entered on S.O. slips and to the Supdt.. Post Offices concerned. Correc­
tions in the Register of authorised stock of I.P.Os in Form M.0.-61 should 
be attested by the Head Postmaster. 

176. Supply of orders to nioney order Asstt.—The M.O. Asstt. will 
receive daily from the treasurer, under receipt, a certain number of 
I.P.Os for sale and at the close of the day, he will make over to the 
treasurer, under receipt, the unsold orders. 
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Norn.—In large offices where the sale of I.P.Os is too large to 
jwraiit of counting and recounting at the beginning and close of each 
day, the M.O. Asstt. or the Supervisor-in-charge of the M.O. Depart­
ment may. under the orders of the Head of the <Hrc!e keep the I.P.Os 
in a locked box tiake over the locked box at the close ©f the day under 
feceipt to tb« treasurer for safe custody ever-&igifef and receive daily 
!n the morning the locked box from the treasures under receipt, in 
such cases a separate stock register should be maintained for the & unter 
stock. Toe balance of the counter stock will be verified at the close 
ofeaeh day by the A.P.M. or the SuDervisor-in-cfcarge of the M.O. 
Depit. and the M.O. Asstt. before it is kept in the box. The key of the 
locked .-.ox should be retained in his custody. 

177. Receipt of postal ordess from Postal Accounts Office.-— 
(1) Every H.O. will be supplied by the Fgptal Aesaunts Office with a 
stock of I.P.Os for sale to the public both at the H.O. and its subordinate 
offices. All supplies of ciders will be made by the Postal Accounts 
Office in \ rtruence of numbers in each blonfe. Indenis in Form 
M.O.-59 for further supplies of orders sufficient iwith the unsold orders 
in band at the tiros'; to meet the requir%ment of the H.O. and its sub­
ordinate offices for a period of six months should fc» sent to the Postal 
Accounts Officer once a qaarLer, but if at any time it. should be found 
thai the stock i3 iuaning low a supplemental indent may be submitted 
for a supply expected to last until the next quarterly iad*nt is submitted 
and supply received from the Postal Accounts •fi»e. Indents should 
not be met from the stock in hand, and the cases in which this rule is 
not followed will be reported to the Head of the Circle concerned. 

(2} Postmasters ia the West Bengal. N.E., Ultar Pradesh, Gujarat 
end Maharashtra Circles should submit their iader,ts on the 8th vp i l , 
-8th July, 5tb. October and 8th January, Postmasters jn the Bihar, Orissa, 
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N W . , Delhi, Tamilnadu, Andhra, Karnataka and Kerala Circles should 
submit their indents on the 8th May, 8th August, 8th November, and 8ta 
February and Postmasters in the M.P- Rajasthan Circles should submit 
their indents on the 8th June, 8th September, 8th December and 8:h 
March, each year ik the following form :— 

Quarterly iadeal for Indian Postal Orders 

DenoTunsitions *J.ssued in the Stock on Additions Remarks 
previous six the last required to 
months as day of make up half 
detailed on the years demand 
the reverse previous (.col, 3^ (When 

quarter less) deducted 
col. (2) 

1 2 3 4 5 

50 paise 
one rupee 
two rupees 
and so on upto 
Rs. 10 -
Rs. ?.n:-

"••; 307-
R-5. 40 <-
Rs. 50/-
Rs. 100/-

* In the case of post omce in which the saie fluciuates in different 
seasons (sucu as in summer and winter seasons), in the post office at hill 
stations and in Military stations the issues of the six monais of the 
previous year cf-responding to the months for which a supply is indented, 
sh uld he shown, instead of the issues of the previous sis months in this 

-column, 
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(3) Supplies of I.P.Os will be received from the Posta! Accounts 
Office, accompained by an invoice (in duplicate), ©a rece/pt of the 
orders, they must be carefully counted and compared with the invoice 
by the head postmaster, who should see that no serial Nos. are missing 
and then receipt the invoice, and Stamp it with date-stamp. The original 
or upper part of the invoice shhuld be cut of and returned by first post 
to the Postal Accounts Office, the duplicate being pasted in the stock 
book (Form M.O.-68). 

(4) Any discrepancy between the number of orders invoiceu and 
the number actually received, or in the absence of any number belonging 
to the series, should reported at once by telegraph to the Postal Accounts 
Office and a note should also be made on both the original and duplies? 
of the invoice. If no report is made to the Postal Accounts Office on 
receipt of the invoice, and any orders are subsequent}' discovered to be 
wanting, the head postmaster will be held responsible for their va! :c. 

178. Stock book of Indian Postai Orders.—In H.Os particulars 
of I.P.Os of each denomination, received from the Postal Accouuts Office, 
should be written in the stock book (Form M.O.-60) and the entries of the 
number received AS well as rf the balances of I.P.Os of each denomina­
tion attested with dated initial of the Postmaster in rhe last column of the 
printed form. The number of I.P.Os of each denomination forming th& 
authorised stock of each S.O. sh-iuld be entered by the H.O. in Form 
M.O.-61. 

179. Supply sf orders, lo Sub-offices.—(1) In H.Os I.P.Os should be 
supplied to each S.O. according to the number fixed for the S.Os and the-
S.P.Ms should be directed to sign and stamp the orders at the time of sale. 
All supplies cf orders should be made by H.Os in strict sequence of 
the numbers in each Block. When I.P.Os are to be sent to a S.O. they will; 
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be obtained from the treasurer by the M O , Asstt. who should enter the 
first and' last serial numbers and the total number of each class in the 
stock book, and then make them over under receipt, to the tub-account 
Asstt. for despatch. 

12) In the case of H.O. making frequent supplies to the S.O. under 
them,-a subsidiary register [Form M.O.-CO(a)] shewing the serial number 
total number and denomination of I.P.Os supplied should be maintained 
in the Head Office. The sub-account Asstt. will gra^r receipt against 
the relevant entries in this register for the orders received by him tor 
de>patch to S.Os The total number of I.P.Os of each den..rninaUcn 
as shown in the Stock register (Form M.O.-tO) against the eniry of 
"Number sent to sub-ofiices" should tally with the total of column 4 of 
the subsidiary register [Form M.O.-6('(a)]. 

(3) In S.Os the I.P.Os must, on receipt, be carefully counted and 
compared with the entries in the S.O. slip by the S.P.M. care beitg 
taken to bee that no serial number are missing. Any discrepancy 
between the number of orders invoiced and the number actually received, 
or iu the absence of aay number belonging to a series, should be 
reported by the first mail lo the FLO. and a note should also be n ace 
on the S.O. slip. If no report Is made to the H.O. on receipt of the 
S.O. slip and any orders-ore subsequently discovered to be wanting, the 
S.P.M. will be held responsible for their value. 

(4) In S.Os, particulars of the I.P.Os of each denomination recejveo 
from the H.O. should be entered in the stock book (Form M.O -601) 
and the entries of the number received as well as the balances of the I.P.Os 
of each denomination attested with the daied initials of the S.P.M. in 
the last column of the printed fix's.. 

1179 
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180. Spoiled Indian Postal Orders.—(1) If an I.P.O. is spoiled by 
the round M.O. stamp being impressed in the wrong place or by the 
serial number being defaced or rendered iilc^iole, or in any other way, the 
word "spoiled" should be written across the order, and it along with 
its counterfoil should be sent to the Postal Accounts Office with the 
next list ofl.P.Os sold (Form M.O.-63), in which an entry of it should 
be made in red ink, but the value of the order should not be included in 
the total of the list. Under no circumstances should a spoiled I.P.Os be 
sold lo the public. 

t2) In H.Os, when spoiled I.P.Os along with their counterfoils are 
forwarded to the Postal Accounts Office with a periodical list of I.P.Os 
sold, the orders asd the list should be enclosed in a separate service 
envelope registered aad superscribed in red ink "Important". 

(3) In S.Gs., a spoiled order along with ils counterfoil should be 
sent to the H.O. with the daily account entered in red ink in the place 
for remarks on the reverse. 

SALE O F IN»IAN POSTAL ORBERS BY HEAD AND SWB-©FEICES 

131. Sala *f writers.—(1) Before an I.P.O. is sold, it must be 
stamped with tht round M.O. stamp by the Postmaster who must sign the 
I.P.O. and als« put the date with year below his signature. If the 
purchaser so d*sir»s, but not otherwise, the postmaster mutt also impress 
the date-stamp em the counterfoil. The impression should be made on 
the upper part of the counterfoil below the serial number. Great care 
must be taken to obtain a clear impression of the stamp, and the post-
master will be held responsible that the correct date and year types aie 
used. 

NOT*.—1» the case of H.Os and selection grade S.Os and such 
other offices as might be selected by the Head of a Circle for this purpose, 
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counter Assit. may is«ue I.P.Os under their own signature after stamping 
the orders with a special supplied for the purpose. 

(2) The amount to be paid for an I.P.O. will be the face value of the 
order Pius she commission impressed on the order. When this amount 
aas been received, the order should be handed over to the purchaser, who 
should be informed that he should insert ia the order before parting with 
it, the same of the person to whom the money is to be paid. 

(3) It must be distinctly understood that all issues of orders should 
fee mads ia strict sequence of the numbers in each block of the orders 
and that an I.P.O. should not be signed or stamped until t i e correct 
amount for toe order, including the commission, has been received from. 
Ihe purchaser. 

382. Entries pf sales in jw-srnsl and stock book.—(1) The total 
Slumber and value of I.P.Os sold each day should be entered in the-
tournal of I.P.Os sold (Form M.O.-62), under their proper classes. Tse-
arnount to be credited in ihe journal will be the value of the Orders, 
Including the commission. The serial number of every order should be 
detailed in the journal. The number of orders of each denomination 
aold each day should be deducted from the previous day's balance 
ahown in the Stock Book (M.O.-60) under their proper classes and 
fresh balances of I.P.Os of the different denominations should then be 
struck and the entries of the balances attested with the dated initials 
Of the Postmaster (or the S.P-M. in the case of a S.O. to be taken in 
the last column of ihe printed form. Ia ihe large offices, where a 
separate counter register under the Note below Rule 176 is maintained, 
the same should be sigaed by the A.P.M. and the M-O. Assit. 

(2) In K.O., the total number and value of orders of each deno­
mination sold at the S.O. should be taken from the memo, of I P O s 
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*old (Form M.O.-65), received from the S.Os and entered in the 
appropriate columns of the journal. 

(3) S.O., the daily total of the S.O. journal of I.P.Os sold should 
be credited in the S.O. account under the head "Indian postal orders 
sold". 

183 L;=t of orders soid and ruftroo, of urectid orders in bead office.— 
(1) A list of I.P.Os sold iForm M.O -63), comprising all the transaction 
of the previous month, should be prepared for submission to the Postal 
Accounts Office on the 1st of each month. The total number, the total 
value and the total commission of each denomination of I.P.Os sold 
during the month should be entered in the columns provided for the 
purpose in the list, and the total amount, to agree with corresponding 
amount credited in the cash account, should be entered in the space 
provided for the purpose at the foot of the form. 

(2) With each list of I.P.Os sold, a memorandum of unsold order 
(Form M.O.-64) should be submitted to the Postal Accounts Office 
showing the orders in stock at the close 'of the previous 6iy. 

t3") If no sales appear in the accounts during the month, no Hit 
need be submitted on the Is?, of the next month unless thete are anv 
spoild orders to be returned to the Postal Accounts Office or unless 
authority has been received to write any missing orders off the stock hook. 
but a roem;>. of unsold orders must itvariably be semt to the Postal 
Account OiSce on the 1st of each month. 

(4) The memo, received f-iorn S.Q. should be impressed with the 
date stamp of H.O after it is signed by the postmaster and then should 
be filed in separate bundle* for each S.O. 

184. Memo, of unsold orders in hand and of orlere sold in sub-
flffices.—(1) With the daily account of the last wotting day of each 
month a memo, of unsold I.P.Os in form (M.O.-65) should submitted 
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to the H.O showing the first and last serial numbers and the total 
number of. the unsold I.P.Os in the S.O at the close of the last day of 
the month, the accounts of which are incorporated in the accounts of 
the H.O for that month. The memo, should be signed by the S.P.M, 
stamped with the round M.O. stamp, and sent to the H.O. entered on 
the reverse of the daily account. If the balance includes more than 
one consecutive series of orders, the first and last serial rombers of each 
series will have to be entered in the memo, and if there are any single 
orders in stock, which do not form part of the series, their serial number 
nfll Bave to be detailed in the nemo. 

(2) On any day on which LP.Os ate sold, the particulars of the 
orders sold, i.e. the denommatiocs, the total nun1'-?' of orders of each 
denomination, theserial numbers and the total amount realised 
safe ' I.P.Os of each denomination should be entered in the Bie 
provided for the purpose on th* reverse of the of un••-. 'the 
total of the money column of the memo, of I.P.Os sold 
with the amount credited In the S.O. account under the head "Ir 
postal orders sold". This memo, should be signed, stamped wftn the 
round M.O. Stamp'and sent to the H-O. sdti entries in the memo, of 
unsold order* ir. reipect of only "the denominations of orders sold 01 3»e 
day, entered on ihs reverse of the daily account. 

! G 5, Serial tram'sers of orders in slock to he communicated annually 
to the Postal Accounts Office.—(11 The head postmaster should, every 
year snfcmit a list to the Home- Postal Accounts Office showing in full 
detail the serial number? of the I.P.O? forming the closing balance of 
the memo, of unsold orders iclating to the month of March- The 
foil ?.wlag certificate cf verification of the balance in stock should also 
bs furnished to the Home Postal Accounts Office along with the list-:— 

Certified that the total nimber of orders shown in the list are 
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actually in stock and the number shown against the head 
(a) "In the HO." and (b) "In S.O." agree with the corres­
ponding entries in the memo, of unsold orders relating to the 
month of March submitted to the Postal Accounts Office. 

Date 19 Postmaster. 

(2) For the preparation of this list, it will be necessary for the 
head postmaster to take notes of all the orders in his own stock at the 
close of business on the 31st of March and to ascertain the particulars of 
the orders held by his S.Os from the memo, of unsold orders submitted by 
them to t e H.O. on the 1st of April. 

(3) The list stout d be prepared in maouscript, in the form given 
bcl >w, aid the head postmaster muni satisfy himself that the total number 
of orders shown thetein as being in stock, as well as the number shown 
against the bead (a) "In tfie head office", and \h). In S Os", agree with 
the cotresponding euicies in the meao. of unsold orders submit'ed to the 
Office. 

List of setial numbers of the I.P.O. f»ming the closing balance 
of toe memo., of unsold orders, relating t j the month of March 

• 14—submu.ed t-y the H.O. to the Postal Accounts Office. 

Serial number of Indian Postal Orders 
of each class 

* * # 
50 P Re. 1 Rs. 2 •_ 

The head office 

'Total No. 

Sub-Office** ... 

total No. 
Grat.dTotal ... 

The several denomination ot 1-P.Os stiyuld be entered here in their 
proper order i.e. from 50 paise up to Rs. ICO/- a separate col. being 
assigned to each denomination. 

** Particulars to be shown for each S.O. under the H.O. 
Date 19 Postmaster 
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(4) The USE s>uouU be forwarded to tbe Postal Accounts Office in a 
registered cover as soon after the 1st April as possible. It should, 
however, be understood that the submission of the memo, of unsold 
•orders reus; not be delayed on. account of this list. 

186. Loss of theft of iinsold Indian postal orders.— (1) Vifcen I.P.C's 
•are lost or stolen from the stock of a post office, an immediate report 
should be made by registered letter to ihe Head of the Circle, to the-
Director of Account-. (Postal) Delhi ace' to the Home Postal Accounts 
Office, the full p^risulars, including tbe amounts and the k> lex numbers 
end letters followed bs ts« serial number of the missing rs being 
stated, rclegrap! ,: oa:kn may be given rjtlj wrier; justified by 
special reasons. Ths telegram should be confirmed bj a report by next 

•post. The missing orders shauldiTEontiBttetoi^e'i ••' $i^iifi%s\\ be 
of unsold orders entered in {.he stock book, until authority ;•» reeeivs 
front the P •-''•'• 1 Acoaua s Q ice t J write them off. 

v2) In H.Os a record, should be kept of the serial numbers including 
theindexmimbet and letter and values of the missing orders, and these 
particulars should be noted at the foot of the memo., cf unsold orders 
submitted to the Postal Accounts Office against an entry "Missing 
odrsrs" so l..ag as they ate included in the closing balance of the memo. 

(3) Head< of Circle should, after making necessary enquiries about 
the loss of orders, forwarded a final re-port to the Home Postal Accounts 
OSice in order to enable ihe lat'er to issue neeeasajj bstr*ctions to the 
postmaster concerned for writing off the'-ajtssitigLP.Oa from the stock. 
When authority h received from the Postal Accounts ®ffice t.o write. 
off the missing orders, they should be shown in the stock book as srId, 
and their particulars should be enteted ia red ink the jounval mad list 

-of IP.Os sold (Forms M 0.-62 and M.O.-63) without including the Valua 
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of the orders in the totai oi the list with the terrain "Missina orders, 

•«.He Postal Accounts Office "No. dated 

NOTE.—In every case in which an l.P.O. is lost or stolen, the 

responsibility of the postal official at fault should, it" pos,ible, be fixed, 

and the value plus the commission of the missing ordtr recovered from 

him. Sums thus recovered on accoune of the loss of l.P.Os shouU be 

credited as miscellaneous receipts. 
(4) In S.Os, a report regarding the loss or theft o>. I P.Os should fce 

made to the H.O. 

PAYMENT OF INDIAN POSTAL ORDERS 

187. Orders payable direct cr through a bank.—l.P.Os may b r 

pa'td to the payee either direct or through a bank situated outside Delhi, 

Bombay, Calcutta and Madias. 

188. Orders bearing postage stamps in enhancement of va lue -

Postage stamps affixed to l.P.Os to make up broken amounts should be 

examined in respect of the following points -.— 

(a) That they have not been cut, defaced or multilated or previously 

used in payment of postage cr duty. 

(b) That they do not exceed three in number and their total value 

is not more than ninety ninf, Paise aud that the total value o f 

the l.P.Os including the stamps atbxed thereon floes not. 

exceed Rs. 100/-. 
(c) That they have been affixed in the spaces provided for the 

purpose. 
(d) That they do not conceal attempts at fraud, 

If these conditions are not complied with, but there is no reason 
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to suspect fraud, the person presenting the order sr-.ould be asked tc 
remove any postage stamps for which so allowance can be made, ifee 
stamps being damped before removal to avoid mutilation of the order, 

189. Examination of orders preseeted for payment.-(1) EvetJ 
l.P.O. presented for payment should be carefully examined with reference 
to the following points :— 

(a) Whether it has been made payable at the office at which it is 
presented. If the order has been made payable at an office other ssaa 
ths one at which it is presented, it may be paid, provided toat the person 
presenting it is known to the postmaster or any member of the post 
office staff not below the raak of a postman to be either the payee or 
is authorised agent, and the name of the cilice is filed in, before payment, 
by the payee OK his authorised agent in addition to ihe office name of' 
the office originally filled in. If the person presenting the order is tae 
payee himself, tke postmaster must write above his signature the word 
"Payee known to me" or "Payee known postman", and if he is *be 
payees authoriswl agent the postmaster must, before payment, require 
him to writs in th« postmaster's presence his name and address on the 
back of the order, and the postmaster must add the words "Known to 
me" or "known to a member of the post office staff not below the rank 
of a postman". Each order must, before payment, be duly receipted 
in accordance with rule 191. 

If the order has not been made payable at any clearly specified 
office and bears simply the name of a city or town but is. in oi her 
respects regular, the postmaster may pay it whether the person presenting 
it be known to him or not, provided that his office is within the limits 
of the city or town named on the order and provided that before payment 
the name of the particular office is Added by the person oersenting the. 
order without erasure or concealment of any alteration made in the name 
originally inserted. 

EXAMPLE.—An order made payable at ''Calcutta G P.O " is. it 
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presented by an unknown person, payable only at the counter of the 
•Calcutta G.P.O. But an order made payable at "Calcutta" is payable at 
the Head or any sub-office within the jurisdiction of the Calcutta City 
whether the person presenting it be known or not. 

If, in the space for the name of the paying office, there are charac­
ter's unintelligible to the paying officer, he may pay the order if the 
person presenting it is known by him to be the payee or his authorised 
agent- If the person presenting it is unknown, he must asked to write 
against the unknown characters an English transalation. This done, the 
order shouid be dealt with as is if the name had been originally written in 
Eaglish characters ; otherwise payment must be refused. 

(b) That the postal order is genuine and that the amount has not 
been altered. 

N.B. See note belaw Rule 161(l)(b). 

(c) That the postal order has not been cut, defaced, or mutilated, 
that no erasure, alteration, or concealment has been made in or of any 
words, figures, marks ot designee printed or impressed thereon, and 
that there has been no erasure or alteraUon of the name of the payee 
or or of the office of payment [except as provided in clause (a) of 
this rule] as written in the body of the order, or of any crossing (see 
rule 191). It-is to be carefully noted that entries can often be substi­
tuted by erasing or wishing off the original entries by chemical or 
other processes. A chemical process generally leaves a light brown 
discoloration or mark on the order and a carefully scrutiny for such 
discoloration or mark should be made. If the order is found defective in 
any of lhese respects payment should be refused. In cases of doubt the 
counter Assn. should consult the Postmasters. Po.stmasters should, if they 

.consider it necessary retam such a pistal order for further investigation, 
after giving a receipt for it to the person presenting it. The receipt should 
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icoatain the following particulars (1) No. denomination and office of 
Issue of the order of (2) Name, occupation address of persons presenting 
It (to be got filled by the person presenting the order as far as possible). 
Enquiries regarding the bona tides of the person presenting the order 
should then be made either through an Inspsctor, or when necessary, 
fturough the Police. If, however the defects do not appear to be due to 
feuiiulettt intent the holder should be advised to send the order to Supdt.f 
Sr. Supdt. of Post Offices or First class Postmaster with an explanation 
of the way in which the erasure or alteration came to be made or in 
-arbich the cutting, defacement, or mutilation tools place. Payment of 
y.n order need not be refused merely because it is torn, if the tear is slight 
and obviously accidental. 

NOT".—The counter Asstt. after examining the order In the manner 
indicated in this rule, should in token of having carried out the prescribed 
check, s i the ordtr en the reverss on the space available on the top 
cf the order with an indication of his designation. Thus : 

X.Y.Z. 
Paying counter Asstt. 

(d) (i) That the postal order bears the impression of the ronnd 
M.O. stump or the postal order stamp where it is authorised and the 
signature of the postmaster of the issuing office and (ft) that it also 
contains the payee's name. 

(e) That not more than six calendar months have elapsed sine© 
fee East day of the month in which the postal order was is«ieu. Ifmoro 

: six months, have elapsed, action should be i&ken in accordance with 
she rule 195. In cases in which postal Ciders which do not bear tise 
impression of the round M.O. stamp or the special postal order stamp 
wherever authorised of the office of issue are paid under paragraph.(2) 
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of this rule as well in cases in which date in the impression of the round 
M.O. stamp or the special postal order stamp wherever authorised is 
for any reason illegible, it should be assumed that not more than six 
calendar months have elapsed since the last day of the month in which 
the order was issued. All such cases should be noted in the error book. 

(f) That no departmental instruction have been received stopping 
payment of the order. 

(2) An order which does not bear the impression of the round M O. 
stamp or the special postal order stamp wherever authorised of the office 
of issue or the signature of the issuing officer, should not be refused 
payment on that account, provided that the postmaster finds no reason 
to doubt the title io the qrder of the person presenting it. If the order 
be paid under this rule, the postmaster must inform the payee that be 
will be required to refund its amount, should it be found that the order 
was not duly purchased- The postmaster must also note on such orders 
"Payee known". If however, both the round M.O-stamp or the special 
postal order stamp wherever authorised and signatuie are wanting, the 
order should not be paid without having the commission supplied by the 
office of issue. 

N.S. See Rule 161(3), (4) and (5). 

190. Order of pa)ment by postmaster.—Every LP O. should, sifter 
examination, be placed before the postmaster, who will, if it satisfies the 
required conditions, impress with the round M.O stamp in the round 
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space provided for the purpose and will draw two thiclc diagonal lines 
in the red ink across ths face of the postal order. He will also sign the 
order on the reverse with an indication of his designation in the manner 
indicated in Note below rule 189(c). Care should be taken that postage 
stamps, affixed to the face in I.P.Os to make up broken amounts are 
on no account defaced in the office of payment, and that the value of 
6tamps which are affixed else where than in the proper space is not passed 
for payment. 

191. Payment to holders.—(1) The amounts to be paid for an 
I.P.Os should be the value of the order plus the value of such adhesive 
stamps affixed to it in proper space on the face of the order as have 
been passed for payment, provided that the total amount payable does 
not exceed hundred rupees See rule 188(b). 

NOTE.—In the event of payment of the value of stamps which are 
affixed else where than in the proper space, the official authorising on 
effecting the payment would be responsible for it. 

(2) Before payment is made, however, it should be seen that the 
order bears a proper receipting signature in the space provided for the 
purpose. The payee must sign with his initial or full name and the 
signature name should be correspond with the name entered as tb.9 
name of the payee in the body of the order. If the payee is unable to 
write, his mark or seal should be affixed to the order and attested by 
the signature of a witness who must write his address on the order. 

NOTB.—FGr examples of how the payees should sign* on the I.P.Os 
see examples below Rule 163(2). 

EXCEPTION.—See Exception below rale 192. 

(3) The specific cases in which defective I.P.Os may be paid by a 
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pr>st office without a reference to any higher authority are given in sub-
para (3) or Rule 163. 

NOTE.—S'ipdt. of post office? and first class postmasters may 
sanction the payment of defective l.P.Os as enumerated ia rule 127-CU) 
of the I P.O. Postal Manual, Volume VIII. 

192. Payment of crossed orders.—(1) An l.P.O. which is crossed 
cannot be paid except when presented through Post Office Savings Bsr.k 
or any bank situated outside DeliVi, Bombay, Calcutta and Madras. If 
an order is crossed generally, that is, without any bank being named, 
it may be paid through any Bank which presents it or through the P.O. 
S.B., if the postal order has been crossed with the addition of the name 
of a particular bank, it should be paid only to that bank. A cicssed 
l.P.O. for payment through the P.O.S.B., should be made payable at 
any po it office within the same Postal District as the post office at which 
the payees P.O.S B. account stands open is situated and should bear 
after payee's name the particulars of the payee's P.O.S.B. account. It 
should be presented duly receipted by the payee, at the Post Office along 
with the pass-book of the P.O.S.B., account of the payee. 

EXCEPTION 1.— This rule does not apply to crossed I.P.Os intended 
for any officer of the P & T department ia his official capacity which may 
be cashed by the postmaster at the head quarters of the Office concerned 
without such postal or lers passing through a bank, provided that they 
are properly receipted. 

The postal orders, crossed or uncrossed, made payable io \h& 
following depanmsnta' officers can be signed and receipted b\ the officer 
sho :ra against each :— 
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Authority- to whom payable Authority competent to sign 

(i) OfBcers of the P&T Directorate ... Cashier 

(in Officers of the Circle Offices ... Section Supervisor 

(iii) Officers of Postal & Engineering 
Division - Officer Supervisor 

In the case of Postal Directorate, Circle Offices, and Postal Divi­

sions such postal orders wi'.i be presented at the Head Post Office only 

along with a list ia the form M.0.-72 filled in triplicate. The post office 

will be taken action as prescribed in Rule 194. and return the second 

copy of the list duly acknowledged with a certificate of ciedit endorsed 

•thereon together with a receipt in form A.CG.-67 Payment is not to 

be made in cash but by boos adjustment by charging to "Indian Postal 

Orders paid" by contra credit to "Unclassified Receipts". The first 

copy of the list will he submitted as a supporting document to the 

schedule of "Unclassified Receipts" 10 Postal Accounts Office. 

NOTB 1.—The following diagrams show how orders may be 
crossed :— 

( 0 crossed generally 
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\.2) crossed specially 

The transverse lines used for crossing may be made by means of 
perforation. 

NOTE 2.—"Any officer of the Postal department'' used in this 
Exception includes a Postmaster and Sub-Postmaster. 

EXCEPTION 2.—This rule di es not apply to crossed I.P.Os addressed 
to deceased members of the Defence Services, which may be paid under 
the sanction of a Supdt. of Post Offices, a first class Postmaster or the 
Head of a Circle as may be req tired by rule 189(4) to the Defence 
Department without iheir passing through a bank provided a Com­
missioned Officer of the unit to which the hoi dec belonged, or a 
Commissioned Officer of the Effects Branch at 2nd Echelon 11 Army 
Group or at Central Record Office, Jhansi, signs the orders as the 
representative of the deceased and also signs an indemnity on the back 
of the orders to refund the amount in the event of a claim in respect of 'he 
orders being acceptee at any time by the Postal Department. 

(2) Before paying a postal order presented by a bank, situated 
outside Delhi, Bombay, Calcutta and Madras, postmaster must satisfy 
himself :— 

(a) that the conditions of rule 189 excepting those laid down in 
clauses (a) and (d) of paragraph I of that rule have been 
fulfilled; 
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(b) that the presenting bank has entered into an agreement with 
the Read of the Circle in the form laid down in rule 52/2 of the 
Postal Manual, Volume Vi l l ; 

(c) that the name of presenting bank appears on the face of the 
order ; 

i,d) that the order does not bear the names of two banks, excepting 
in cases where the presenting back is the collecting agent for the 
other bank; 

(c) that, if the order is received in payment of a saving bank 
deposit, the name of the P.O.S.B. as well as the Account 
Number appears on the face of the order, thus :— 

"Mussoree S.B. Account No. 375". 

NOTE 1.—The conditions laid down in rule 191(2) as regards the 
receipting of postal orders do not apply in the case of orders presented 
by banks. 

MOTE 2.—List of banks which have entered into and agreement 
with the Head of the Circle for the encashment of crossed I.P.Os is given 
in Appendix C(b). 

(3) A Postal Order presented by a bank situated outside Delhi 
Bombay, Calcutta and Madras which nas cot entered into the agreement 
referred to above must bear the name of the piesenuug bank ana me 
signature of the person on whose behalf it is presented; in all othei 
respects, the order should be treated in exactly the same way as C: 
pcesented by private persons. 

193. Payment of Indian Postal Orders through bankers clearij 
••.oiise.—I.P.Os presented for payment by banks may be paid througi 
the Banker's clearing bouses situated at places ouiside Delhi, Bombay, 
C< atta and Madras under the following conditions:— 
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U) The Postal Orders presented for payment may be payable at 
any post office in Iodia. 

(2) The clearing houses Will < bseivc-T as far as possible, all the 
Postal Department rules regarding the checks to be exercised by pas ing 
post offices to ensure that any order presented for payment is genuine, 
-current and properly signed and stamped by the issuing post office. 

(3) The clearing house will have discretion to recognise as valid 
for payment the values of any postage stamps affixed to an arder evet. 
though the stamps may be excess of three in number, and of an aggregate 
value exceeding ninety-nine Paise provided that, the amount paid in 
respect of any individual order shall not exceed Rs. 100. 

(4) All other P & T Departmental rules relevant to the payment 
of the I.P.Os shall be observed in respect of payments made through the 
Banker's clearing houses. 

(5) At the conclusion of each day's transactions, the Local Head 
Post Offices shall be famished by the clearing house in the Postal 
Departmental (Form M.O-67) with lists <f orders paid during the day's 
clearing together with the paid orders in original. 

(6) The Postal order thus paid shall be treated by the Head Post 
Offices concerned as paid by themselves aad deal.; with accordingly. The 
total amounts involved shall be treated and accounted for as drawings of 
the Head Post Office from the Treasuries. 

1.7) A collecting Banks clearing house stamps on an I.P.Os shall be 
deened to be an effective discharge for purposes of payment t f the value 
of the order without the signature of the payee oi an official of the 

--collecting Bank 
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194. Payment of Indian Postal Order by Book Adjustment.— 
(1) Government offices or semi-Government offices which receive a laige 
number of I.P.Os can obtain payment of the orders by book adjustment 
at such Head or Sub-offices which are in account with Treasuries or 
sub treasuries. 

(2) The LP.Os which should bear the dated signature of the payee 
in the space provided For this purpose will be presented along with a 
list ra triplicate (Quadruplicate tf presented at a S.O.) in the prescribed 
form (M.0,-72). The I.P.Os will be entered in the list by the office 
concerned according to denomination and seriai order of tie number 
assigned to the I.P.Os cr a separate list may be prepared for each 
denomination. 

(3) The Postmaster should check these orders in accordance with: 
the potma) rules, and if there is any postal order which is defective the 
entry relating to that order should be scored through in t ie list aad 
marked (x ) in the remarks column of all toe copies of tbe list presented. 
A brief remark should also be recorded as to ihe naturt of the irregu­
larity, and the total corrected m words and figures in red ink by the 
Postmaster. 

(4) The I.P.Os if found ia order, should be stamped «hh a rubber 
stamp "pail by b^ok adjustment" One copy of list of I.P.Os should 
then be returned to payee with the endorsement along with the unpaid 
Postal Orders. 

(5) A treasury voucher in form ACG-12 for the amount should be 
prepared and sent to the Treasury with the pass book for adjustment 
ia the usual manner. The following worths should be written at the 
voucher by the postmaster :— 

''Not to be paid in cash—should be credited to the account cf 
" t he amount drawn should be shown as a drawing 

from the Treasury and debited to "Indian Postal Orders paid" in the 
Post Office account. 

Chap. V] 
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(6) The Postmaster should watch for the acknowledgment Horn 
•Che payee intimating receipt of the credit of the amount in his account 
and see that no undue delay occurs in the receipt of acknowledgment. 

I'M A copy of the list of l.P.Os presented for payment akng with 
•She l.P.O'. paid should be sent to tfce Postal Account Office (through the 
Head Office in the case of Sub-Office; alotg with I've other list of l.P.Os 
paid prepared in the us>ual vay. 

t.8) The procedure viil apply to both crossed ana uncrossed. 
LP .03 

195. Period of currency of orders.—(1) An l.P.O- presented for 
payment, when more than six months but not more than twelve month? 
-have elapsed from the Vast day of the month in which the order was 

••issued, is payable only on payment of a second commission. The holder 
should be requested to affix postage stamps of tr.e value of the back of 
the order. The full value of the order should then he paid in the usual 
way. The postage stamps affixed to the back of the order should be 
4efaced by an impression of the. date-stamp Service Postate Stamps 
-snay be accepted for this purpi se £ ora those authorised to use them. 

(2) An l.P.O. presented for payment more tran twelve months 
•after the last day of the month of issue should not be paid but will be 
•forfeited. 

196. Refmdsof the value of orders.—(1) Refunds of the valua 
.[but not the core miss, knl oJ l.P.Os may be granted by the office of issue 
to the purchasers in accordance with the procedure and subject to the 
conditions applicable to the payment of l.P.Os, ptovided that the person 
tendering the order either produces its ctuntetfoi!, cr is known to tfce 
paying postmaster to the paying postmaster to be the purchaser or his 
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agent "refund of the value (but not the commission) of I.P.Os may also 
be granted by an office other than the office of issue, in acceptance with 
the same procedure and subject to toe same cosditions, provided that 
the person tendering the order either produces its counterfoil or is known 
to I he paying postmaster to be purchaser or his agent." The purchaser 
must receipt the order, adding to its signature the word "purchaser' 
and his permanent address. The counterfoil, if produced, nut be 
destroyed by the paying postmaster. The paid order must be endorsed 
by the paying postmaster "counterfoil produced" or "purchaser known", 
as the case may be. If the order has been crossed for paymett 
through a bank, the purchaser should be required to cancel the crossing 
by writing across the face of the order the words "Please pay cash" 
and adding his initials, 

(2) When the person tendering the order cannot produce the 
counterfoil and is not known to the paying postmaster to be the purchaser 
or his agent, the matter should be reported for orders to the Supdt. 
of Post Offices or the First Class Postmaster having jurisdiction over the 
office of issue, along—with the serial number and the denomination of 
the order, as well as the name of the office of issue and the date of issue 
and the applicant informed that the result of the reference will be com­
municated to him as soon as it is known. This course should also be 
following if the purchaser of an order a refutd of its value at post office 
otheT than the office which sold it. When the value of the order has 
been refunded under instructions from 'he Supdt. of Post Offices or the 
First Class Postmaster bis letter of authority together with the order 
should be sent to the Postal Accounts Office. 

197. Application regarding miscarriage, loss or destruction of 
orders.—(!) The conditions under which applications for enquiry in 
-respect of the miscarriage, loss or destruction of I.P.Os are entertained 
will be found in the P.O. Guide. 

(2) If an application complies with the prescribed conditions, the 
Application in original with the counterfoil should be forwarded in a 
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ssgistered cover to the Supdt. of Post Offices or the First Class Post* 
sassier concerned or Director, Army Postal Services, and his order* 
Stained. 

(3) If the Supdt. of Post Offices or the First Class Postmaster con* 
•sre?d or Director Army Postal Services sanctions payment of the value 
ef a miscarried, lost or destroyed I.P.O. the amount refunded to the 
siairaant should be charged in the head offict journal of I.P.Os paid 
(Form M.O.-66) or in the S.O. daily list (Form M.O.-67) as the case 
may be. The Sup Jt. of Post Offices or Director, Army Postal Services 
©x First Class Postmasters' 'letter of authority for payment together with 
She payees' receipt should be forwarded to the Postal Accounts Office 
as s paid order. 

198. Orders paid at sub-offices.—(1) In H.Os, for any day on 
*hich I.POs are paid at a S.O. a list of I.P.Os paid (Form M.O.-67), 
mi ch will be accompanied by the paid orders, will be received from the 
S.O. The orders should be carefully scrutinised with reference to the 
points mentioned in rule 189 and compared with the entries in the list. 

(I) la SOs the S.O. daily list of I.P.Os paid should be submitted 
to the H.O. accompanied by the paid orders and entered on the reverse 
of the daily account, whenever LP.Os are shown as paid in the accounts 
of the S.O. 

199. Oiders prp-fisted for pajnient at Branch Offices.—An I.P.O. 
presimsd for paymtut at a B.O. will be tor warded to the account office 
for the accessary order of paymear: Afur the order has been examined 
in accordance with the instructions in these rule, the postmaster should 
Impress it with the round M.O. stamp in the space provided for the 
^purpose. The order in uild then be returne J to the B.O. for pavrttn* 
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with instructions as the anicunt to be paid, and the exsra commission, if 
-any, to be realised. 

200. Loss of an Indian Postal Order after payment-—When an 
i.P.O. is lost after pa-yrcent. an application should be made through the 
"Supdt. of Post Offices or the 1st Class Postmaster to the Head of the 

•-Circle asking for permission to issue a certificate of payment. The 
application should contain sriial number and the denomination <f the 
missing order, great care being taken to ensure the correctness of these 
particulars. On the receipt of the permission from the Head of the 
Circle, a certificate in the form given below should be issued and 
impressed with the date stamp of the cSke. This certificate should be 
signed by the official responsible for the loss and when responsibility for 
the loss of the I.P.Q.. cannot be determined, it should be signed by the 

•official who last handled the order. In either case the certificate should 
be countersigned by the Postmaster (H or Si in whose office the loss 

- actually took place. Tnis cettifi.;ate together with Head of~tfse Circle's 
.-letter of authority should then be treated in lbs saias way as a paid 
Bidet, 

" I hereby certify that Indian Postal Order No for 
was paid at the .- post office on the and 
has since been lost. In consideration of its value being allowed 
to me, I agree to refund the amount in the even* of the order 
being calmed a second time. 

Date stamp of the office. 

Signature." 

201. Entries in journal of Indian Postal Orders paid.—(1) Parti­
culars of I.P.Os paid should be entered in the journal of I.P.Os paid 

<Form M.O.-66 or M 0 67J Care should be taken that adhesive postage 
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•tamps affixed to I.P.Os to enhance their value are on L.. 
obt derated. 

(2) The S.O. daily list of I.P.Os paid (Form M.O.r67) should bte 
kept on record "with the H.O. journal, the following entries alone bC tg 
made daily in latter in the spaces, provided for the purpose in respect oS 
S.P.Os paid in S.O. 

(a) the value of orders pale! ; 

(b) the total value of postage stamps atnxed to make up bcol 
amounts ; 

(c) total number of orders issued and paid ; and 

(d) the total of orders paid, being the total of items (a) and (b). 

202. Examination of journal of Indian Postal Ordtrs paid.—The 
postmaster should coaipare the entries in the journal of I.P.Os paid 
with the paid orders, verify the totals of the journal and ten sign the 
latter. 

203. Submission of abstracts of payments to Postal Accounts Office.- -
(1) In H.Os, at the close of each month abstract of payment of I.P.Os 
for the month should be complied in (Form M.O.-68). Tie figures for 
the column, beadsd "Number of I.P.Os paid should be obtained by iirst 
sorting all the orders paid during the month according to tbeir deno­
minations, and then counting the auiabe; of orders of each rtenominaii -
paid. The abstract should be forwarded to the Home Fcual Accum'to 
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OSce on the first of the following month, accompanied by all the paid 
orders detailed in it, and should be enclosed in a cover registered on 
service and marked "Important". If there are no entries to" be made in 
the abstract, a blank abstract should not be sent. 

NOTB. —The Head of a Circle may, in consultation with Home-
Postal Accounts Office prescribe the submission of the abstract to the 
Postal Accounts Office in two batches the first relating to payments made 
from the 1st to 15th of the month and the second relating to paymen?.s 
made from the 16th to the end of the month so as to re&oh that offica 
by the 20th of th« month and the 5th of the following month respectively 
his procedure will be prescribed only if the number of the postal orders 
paid exceeds 25,000 a month. 

(2) Postmasters should, at the time of submit) ing paid I'.P.Os to 
the Postal Account Office, prepare two separate buiriles one containing 
(a) paid orders issued in the current official year, and the other i,'o) 
containing those issued in previous official year. Each bundle will c-e 
accompanied by a list relating to the postal orders in that particular 
bundle. A Nil should be submitted as occasion arise under head {.v.. 

(3) In H.Os the paid postal orders should be kept by the post­
master in his personal custody until the tiroe for their despatch to the-
Postal Accounts Office, when they should be packed in his presence. 

(4) In S.Os the paid postal orders should be kept by the S.P.M in» 
his personal custody until he despatches them tc the H:0. 



LIST OF ACCOUNT RULES IN CHAPTER 7 

(Issued under the authority of the Auditor-General) 

'Bxn.z 

3. Supply of funds. 

5. Postal Accounts offices. 

11. Realisation of amount. 

14. Money orders from treasuries. 

15. Money orders issued by Telephone Revenue Account Office. 

17. Entries in Journal of money orders issued. 

18. Preparation of money orders for despatch. 

'20. Money orders issued by sub-offices. 

21. Examination by postmaster of money orders for issue. 

23. Examination of money orders. 

24. Entries in register of money orders received. 

25. Examination by postmaster of money orders for payment. 

26. Money orders paid by subordinate offices and village postmen, 

42. Money order paid to wrong person. 

44. Entries in journals of money orders paid. 

45. Payment of money orders by pay order. 

-47. Compilation of daily totals of money ©rders paid. 

• 48. Money order accounts to be adjusted.before close of office. 

49. Examination by postmaster of money orders paid. 

50. Money orders in deposit. 

51. Issue of v. p. money orders. 

52. Payment of v. p. money orders. 
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83. Value payable fees. 

54. Payment of v.p. foreign money orders. 

55. Family allotment money orders. 
56. Civil pioneer force units family allotment money orders. 

57. Remittance of death gratuities of the dead military personnel, 
58. Disposal of money orders received misdirected. 
59. Redirection of inland money orders. 
60. Disposal of redirected orders in the office of payment. 
61. Unclaimed money orders. 
62. Refused money orders. 
63. Disposal of refused and unclaimed money orders 
64. Correction of office of payment in journal of money orders issued. 
65. Period of currency of money orders. 
66. Payment of order whose period of currency has expired. 
67. Payment of money orders after one year. 
74. Money orders lost before payment. 
75. Money order lost after payment. 
76. Description of void money order. 
77. Applications for payment of void orders. 
78. Void orders re-issued by Postal Accounts offices. 
79. Daily money order journal from sub-office. 
80. Dates included in account period. 
81. Due dates for submission of money order lists. 
82. Abstracts of daily money order total. 
83. Summaries of monthly totals of mouey orders issued and paid. 
84. Closing entries in summaries. 
85. List of void orders. 
91. Entries relating to outward foreign money orders in journal of ...oney 

orders issued. 
97. Certificate of Payment for inward foreign money orders paid to the 

payee. 
98. Redirection'of foreign money*] orders. 
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%S. Alteration of Payee's name. 

100. Unclaimed and refused foreign money orders treated ai void. 

101. Refund of value of outward foreign money order to remitter 

110. Adjustment of short or excess realisation. 

113. Disposal of T.M.O. filled up by remitter. 

118. Entries In Journal of money orders issued. 

121. Entry of telegraphic advice In register of telegraph!-; money orders 

received. 

1M. Payment of remittance. 

136. T.M.Os paid by sub-offices. 

131. Entries In Journals of money orders paid. 
139. Disposal of postal confirmation. 

143. Disposal of unclaimed or refused telegraphic advices. 

151. Entries relating to outward and inward foreign T.M.Os in journals 
or money orders issued and paid. 

159. Orders payable direct or through a bank. 

161. Examination of orders presented for payment, 

162. Order of payment by postmaster. 

163. Payment to holder. 

164. Payment of crossed orders. 

166. Period of currency of orders. 

168. Orders paid at sub-offices. 

169. Orders presented for payment at branch offices. 

170. Loss of a British or Irish postal order after payment. 

111. Entries in journal of British or Irish postal orders paid 

172. Examination of journal of British or Irish postal orders paid. 

173. Submission of abstract of payment to Pos-tal Accounts. Office. 

177. Receipt of postal orders from Postal Accounts Office. 

178. Stock book of Indian Postal Orderi. 

179. Supply of orders to mo-offices. 
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180. Spoiled Indian Postal Orders. 

181. Sale of orders. 

!82. Entries of sales in journal and stock book. 

183. List of orders sold and memo, of unsold orders in head offices. 

184. Memo, of unsold orders in hand and of orders sold in sub-offices. 

185. Serial numbers of orders in stock to be communicated annually to 
the Postal Accounts Office. 

186. Loss or theft of unsold Indian postal orders. 

189. Examination of orders presented for payment. 

190. Order of payment by postmaster. 

191. Payment to holder. 

192. Payment of crossed orders. 

193. Payment of Indian postal orders through banker's clearing house. 

194. Payment of Indian Postal orders by book adjustment. 

195. Period of currency of orders. 

196. Refund of the value of orders. 

198. Orders paid at sub-offices. 

199. Orders presented for payment at branch offices. 

200. Loss of Indian postal orders after payment. 

201. Entries in journal of Indian postal orders paid. 

202. Examination of journal of ludian po4al orderi paid. 

203. Submission of abstracts of payments to Po tal Accounts Offices. 
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APPENDIX A 

(Referred to in Note 2 of rules 164 and 192) 

List of Banks authorised to encash crossed Postal Orders 

The names of banks which have entered into an express agreement 
with the Heads of Circles, in accordance with the provisions of rule 52/2 
of the Postal Manual. Volume VIII, for the encashment of crossed Postal 
Orders-British, Indian and Irish are given below :— 

Name of bank with circle(s) in which 
authorised 

Allahabad Bank (Gujarat, Delhi, U.P., Punjab 
Bihar, Central, West Bengal, Madras) 

American Express Co. (West Bengal) 

Arorit Bank Ltd. (Punjab) 

The Andhra B.mk, (Andhra) 

The Andhra Pradesh Siate Co-operative Bank-
Ltd., (Andhra) 

Aurangabad District Co-operative Bank (Bon:bay) 

Banaras State Bank, (U.P.) 

Bareilly Corporation Bank (U.P.) 

Bareilly Bank (U.P.) 

Bank of Baroda (Gujarat, Delhi, Bombay, 
Rajasthan, U.P., Punjab, Central, Kerala; 

Bank of Bihar, (U.P., Bihar, West Bengal) 

Bank of Bikaner Ltd. (Andhra, Central) 

Class of orders 
which cau be 
encashed 

British & Indian 

British, Indian & Icish 

Ditto 

Ditto 

Ditto 

Ditto 

Ditto 

Ditto 

Ditto 

Ditto 

British & India 

Ditto 
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Name of bank with ciccle(s) in which 
authorised 

Bank of India, (Gujarat, Delhi, Bombay, Rajas-
than, U.P., Punjab, Central West Bengal, 
Kerala, Bihar) 

Bank of Kassaikudi Ltd. 
Bank of Madura Ltd. tKeraala, Madraas) 
Bank of Maharashtra Ltd. (Andra, Bombay, 

Central) 
B,ank of Patiala (Delhi) 
tjank of Rajastan (Delhi, Rajasthan) 
The Bharatha Lakahmi Bink Ltd. ^Andh.a) 
Bilaspur Co-opetative Central & Lauu Moiigage 

Bank Ltd. (Central) 
Canara Bank (Gujarat, Bombay, Central, West 

Bengal, Kerala, Madras) 
Canara banking Corporation Ltd. (Kerala) 
Syndicate Bank (Bombay, Myshre) 
Central Bank of India (Gujarat, Delhi, Bombay, 

Rajasthan, U.P., Punjab, Bihar, Central, 
Wert Bengal, Kerala) 

Central Co-operative Bank (Punjab, Bihar, 
OrUsE^ 

Chartered. Bank (Delhi, Bombay, West Bengal, 
Kerala) 

Chartered Bank of India Ltd. (U.P., Punjab 
Madras) 

Co-operative Central Bank Ltd. (Andnra, 
Punjab Orlssa) 

Co-operative Land Mortgage Bank (Central) 
Co-operative Urban Bank (Orissa) 
Cottack United Central Co-operative Bank, 

(INlaaaS 

Class of ortters 
which can be 
encashed 

Indian 
Ditto 

Indian, British & Irish 

Die to 
Indian 
Indian 
Indian, Bruisl, & Irish . 

ladian, Biitish & lash 

Ditto 
Ditto 
Ditto 

Ditto 

Ditto 

Indian & British 

Indian, British & Irish 

Ditto 
Indian & British 

Ditto 
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Name of bank with circle(s) in which 
auhorised 

Cutiack Primary Land Mortgage Bank (Orissa) 
Delhi State Co-operative Bank Ltd. (Delhi) 
Devkaran Banking Corporation (Delhi) 

Devkaran Nanjee Banking Co. (Gujarat, Delhi, 
Bote ray, West Bengal, Kerala Madras) 

District Co-operative Bank (U.P.) 
Eastern Bank Ltd. (West Bengal) 
French Bank (Bombay) 
First National City Bank (West Bengal) 
Govind Bank (U.P.) 
Habib Bank (Bombay) 
Himachal State Co-operative Bank (Punjab) 

Hindustan Comercial Bank Ltd. (.Gujarat, Delhi, 
U.P., Punjab, Bihar) 

Hindustan Mercantile Bank Ltd. (Delhi, U.P.) 
Hongkong and Shanghai Co-operation (Bombay, 

West Bengal, Madras) 
Indian Bank (Bombay/Kerala, Madras) 
Indian National Bank Ltd. (Bombay) 

Indian Overseas Bank (Gujarat, Delhi, Punjab, 
West Bengal, Kerala, Madras) 

Jaipur and Bikaner Bank (Rajaslhan) 
Jalgaon district Central Co-operative Bank Ltd. 

(Bombay) i 

Jaramu & Kashmir Bank (Punjab) 

Janta Sahakari Bank (Bombay) 

iaya Laxmi Bank Ltd. (Keralat 

Class of orders 
which can be 
encashed 

Ditto 
Ditto 
Ditto 

Ditto 
Ditto 

Ditto 
Ditto 
Ditto-
Ditto 
Ditto 
Ditto 
Ditto 

Ditto 

Ditto 

Indian 

Indian, & British 
Ditto 

Indian, British & Irish 

Ditto 

Ditto 

Ditto 

Indian & British 

Ditto 
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Name of bank with circle(s) in %hieh 
authorised 

Clasi of orders 
which can bo 
encashed 

Kashi Nath Seth Bank (U.P.) 
Katnal Central Co-operative Bank Ltd. (Punjab) 
Klshanganj Bank Ltd. (Bihar) 

The Laxmi Commercial Bank Ltd. (Delhi, U.P.) 

The Lakshmi Vilas Bank Ltd. Chittoor (Andhra) 
Mathurai Distt. Central Co-operative Bank Ltd. 

(Madras) 
Mercantile Bank Ltd. (Delhi, West Bengal, 

Madras) 
Miraj Stare Bank (Bombay) 
M.P. Co-operative Bank (Central) 
M.S. Co-operative Bank (Central) 
National Bank of India (Punjab, U.P.) 
National City Bank of New York (Bombay) 
New Bank of India (Delhi, Punjab) 
New Citizen Bank of tngia Ltd., (3ombay) 
The Nationafand Grindley Bank Ltd. (Delhi, 

Bombay, U.P.. Punjab Kerala) 

National Bank (U-P.) 

The Oriental Bankof Commerce (Delhi, Punjab) 
Oissa State Co-operative Bank (Orissa) 
P&ngal Nayak Buck Ltd. (Kerala) 
Parbhani District Co-operative Bank (Bombay) 
Pandyan'Banfc L«d. (Bombay) 
Paiiala Bank (Punjab) 
Poena Central Co-operative Bank (Bombay) 
Punjab National Bank (Gujarat, Delhi, Bombay, 

Rajasehan, U.P., Punjab, Bihar, Central, 
West Bengal, Kerala, Madras) 

Ditto 
Ditto 
Ditto 

Indian, British & Irish 
Ditto 

Ditto 

Ditto 
Ditto 
Ditto 
Diito 

Indian & British 
Ditto 
Ditto 

Indian, British & Irish 

Indian, British & Irish 

Indian & British 

Ditto 
Indian, British & Irish 

Ditto 
Ditto 
Ditto 
Ditto 

Bltto 
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Name of bank with circle(s) In which 
authorised 

Class of orders 
which can be 
encashed 

Punjab and Sind Bank (Delhi, U.P., Punjab) 
Purl Urban Co-operative Bank (Orissa) 
Rajasthan Bank (Rajasthan) 
Raronadhpuram Distt. Co-operative Central 

Bank Ltd. (Madras) 
Ratnskar Bank (Bombay) 
The Reserve Bank of India (Delhi, Bombay, 

U.P., Central, West Bengal, Madras) 
Sangli Bank Ltd. (Bombay) 
Satara Distt. Co-operative Bank (Bombay) 
South Indian Bank Ltd. (Madras) 
State Bank of Bikaoer & Jaipur (Gujarat, 

Punjab) 

State Bank of Jaipur (Gujarat, Rajasthan) 
State Bank of Rajasthan (Rajasthan) 
State Co-operative Bank (Bihar) 
State Bank of Jaipur and Bihar (U.P.) 
The State Bank of Hyderabad (Andhra, Bombay) 
State Bank of India (Gujarat, Delhi, Bombay, 

Assam, Rajasthan, u.P., Punjab, Central, 
West Bengal, Kerala, Madras, Bihar) 

State Bank of Pattala (Punjab) 
Slate Bank of Nahan (Punjab) 
State Bank of Travancore, (Madras, Kerala) 
South Satara Distt. Central Bank (Bombay) 
Tarn Taran Central Co-operative Bank Ltd. 

(Punjab) 
The Traders Bank of India (Delhi) 
Union Bank of India (Gujarat, Delhi, U.P. 

Central, Kerala, Madras) 

Ditto 
Ditto 
Ditto 

Ditto 
Ditto 

Ditto 
Ditto 
Ditto 
Ditto 

Ind'un, British & Trish 
Ditto 
Ditto 
Ditto 
Ditto 
Ditto 

Ditto 
Ditto 
Ditto 
Ditto 
Ditto 

Ditto 
Ditto 

Indian and British 
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Name of bank with circle(s) in which 
authorised 

Class of orders 
which can be 
encashed 

United Bank of India (Gujarat, Delhi, Bihar, 
West Bengal) 

United Central Bank (Bihar) 
The United Commercial 3ank (Gujarat, Delhi, 

Bombay, Rajasthan, U.P., Punjab, Bihar, 
Central, West Bengai, Kerala, Madras) 

United Western Bank Ltd. (Bombay) 
Universal Bank of India (Binar) 
U.P. Co-operative Bank (U.P.) 
Urban Co operative Bank Ltd. (Bombay, 

Rajasthan) 
Vijaya Bank Ltd. (Bombay, Kerala, Madras) 
Vijaya Commercial Bank (Andhra) 

Indian, British & Irish 
Ditto 

Ditto 
Ditto 

Indian, British & Irish 
Ditto 

Ditto 
Diito 
Ditto 

> 
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Abstracts of payments-

Submission of—of Indian postal orders to Postal Accounts 203 

Abstract of payments of British or Irish postal order— 

Submission to the Postal Accounts of 73 

Account(s)— 

Money order—to be adjmted before close of office 4 J 

Account period— 
Dates included—in for money order transactions 80 
Dates of—for money order transactions of sub-oilices to \ e 
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Disposal of T .M.O. 
Disposal of—for T .M.Os unpaid 
Disposal of payee 's—of money o rde r s 
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Abstracts of daily totals of money orders issued— 

Preparat ion and submission of 

Abstracts of daily to ta ls of money orders paid— 

Preparat ion and submission of 
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132 
144 
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Bank payment— 
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Money orders paid by 41 
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Daily total of money orders paid by branch offices (including 

village postmen) in account with head office to be 
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Disposal of telegraphic advices and receipts and acknowledg­

ments for T.M.Os payable at 128 
Disposal of money orders received from —for issue 16 
Examination and disposal of British postal orders presented 

for payment at 169 
Examination of foreign money orders presented for issue or 
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Instruction* to holders for Irish postal orders presented for 

payment at 169 
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Treatment of Inland M.Os received from—for issue 117 
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paid 163 



461 
INDEX 

RULES 

Cases in which the orders of Head of the circle should be 
obtained for payment of— 161 

Conditions for sale, payment, etc. of , 156 
Examination and disposal of—presented for payment at branch 

offices 169 
Examination of—presented for payment 161 
Banks authorised to encash crossed 164,173 

Appx. 1 
Loss of-after payment 170 
Offices authorised to pay such orders 161 
Order of payment of—by postmaster 162 
Payable direct or through bank 159 
Payment of—the payees of which are dead or are minors 161 
Payment of—to -holders 163 
Payment of crossed 164 
Period of currency of—and payment out of date orders 166 
Supply, etc., of specimen—to office authorised to pay 157 

Cash-
Receipt of undisbursed—brought brought back by postmen 39 
Supply of—to postman for payment of money orders 27 
Supply of—to village po3tmen for payment of money orders 28 

Certificate of payment— 
For British or Irish postal orders lost after payment 13 
For Foreign V.P. money orders 54 

CheiHie(s)— 

Cases in which—etc., may be accepted for the amount of 
inland money'orders and commission 11 





INDEX 
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Period of—of Indian postal orders presented for payment 195 
Period of—of inland money orders and their detention in office 

of payment beyond that period 65 

D 

Daily lists of money orders issued— 

See "Journal of money orders issued" 

Daily sub-office money order journals and documents— 

Receipt and examination by head office of 40 

Deceased person(s)— 

Payment of British or Irish postal orders for 161 
Payment to heirs of—of inland money orders sent to Audit 

Office as-void 77 

Destruction— 

Of Indian postal ordei s, how applications regarding—are to be 

dealt with ^ 197 

Detention— 

Of inland money orders in offices of payment beyond period of 
currency 65--

% 

Error Book-

Note regarding inland money orders received misdirected to 

be made in 5? 
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family allotment money order(s)— 

lasue, payment, etc. of 55 

Of Civil Pioneer force 56 

Field office money order(s)— 

Distinguishing letters to be placed before Nos. of 4 

Fixed beat— 

Of village postmen not to be broken for payment of T.M.Os 124 

Foreign air mail money orders— 

Issue and payment of 102 

Foreign Telegraph money orderfs)— 

Action to be taken when advices of payment are required by 
remitters at the time of issue or after issue of outward 92 

Action taken when—are present or payment 89 
Conditions for—to be telegraphed to offices of exchange 153 
Description of - 88 
Disposal of advices of payment for inward 96 
Disposal of unclaimed and refused 100 
Distinguishing letters to be placed before Nos. of 4 

Documents prepared by offices of exchange in respect of 
inward 94 

Enquiries regarding—to be referred to offices of exchanges 89 
'Entries relating to outward-in journals of money order issued 91 
Examination, etc, of-presented for issue 90 
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Memorandum of instructions for Indian offices of money 
orders exchange in dealing with "though" Appx. C 

Payment of—treated as void after the period the currency of 
which has expired 100 

Payment of Inward 95 
Preparation, examination and despatch of outward 93 
Procedure to be followed in the case of—telegraphed to offices 

of exchange 133 

Redirection of 98 
, Refund of yalue of outward—to remitters 101 

Rules Regarding the treatment of—In Indian Offices of 
exchange Appx. B 

Special instructions in regard to entry of names of payees of 90 

To pass through offices of foreign exchange 88 

foreign T.M.O. advice(s)— 

Action to be taken on receipt of intimation of outward— 
having been unclaimed or refund 147 

Attested copies of—received for payment to be sent to office 
of exchange 148 

Disposal of advices of payment for inward 148 
Disposal of miscarried, unclaimed and refused inward 150 
Disposal of postal confirmation for outward 146 
Preparation and issue of outward— 146 

Receipt and payment of inward 148 

Entries relating to outward and inward—in journals of money 

orders issued and paid 151 

Instruction relating to exchange of—to be found in Post Office 
Guide 145 

Issue of outward 146 
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Office of exchange to receive lists of inward—and attested 
copies of advices • 148 

Preparation of receipts, etc., for—and payment of such orders 148 
Procedure to be followed when advices of payment are 

required for outward 146 
Redirection of inward 148 

Fraud-

Action to be taken if—is suspected in respect of British or Irish 
postal orders presented for payment 161 

Action to be taken—when is suspected in respect of a money 
order received for payment 23 

Fund(s)— 

Responsibility cf head office for supply of—to sub-offices to 
which inland T.M.Os are advised to have been redirected 140 

Supply of—to sub-offices for payment of T.M.Os sent by post 120 

H 

H.O. Summary— 

Daily totals of money orders paid by head offices to be 
entered in 47 

Identification— 

Of payees of T.M.Os 124 



RULES 

Indemnity-

Cases in which—li to be signed by holders of British or Irish 

portal order! 166 

Cases in which money orders for minors should be paid on 
agreement! of—and disposal of such agreements 34 

Execution.and disposal of—bonds for payments of T.M.Os 126 

3ndent(s) 

Preparation of quarterly— for Indian postal orders 177 

Index of receipt No.(i>— 

Entrisi to be made in—in the head office in respect of money 
orderi Issued by sub-officei 20 

Examination by head postmaster of—in respect of money 
orders issued by sub-offices 21 

Indian postal order(s)— 

Application regarding miscarriage, loss or destruction [of— 
How to dealt with 197 

, Conditions regarding the sale and payment of 173 

Daily supply of—to money order clerk from the treasurer 
for sale to the public 176 

Entries of sales of—in journal and stock book 182 

Examination of journal of—paid 202 

Examination of postage stamps affixed to—in enhancement 
of value 188 

Examination of—presented for payment 189 
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177 
Head offices will be supplied by the Audit office with a stock of 

List of banks authorised to encash crossed 164, 173 

List of—paid at sub-offices should be submitted to the head 

offices for scrutiny 198 

List of—sold and memo, of unsold orders in head offices 183 

Loss of— after payment—How to be dealt with 200 

Loss or theft of unsold—How to be dealt with 186 

Maintenance of stock book of 178 

Memo, of unsold orders in hand and of orders sold in sub-

offices. How to be prepared and sent to the head office 184 

Offices authorised to hoi 4 stock of—for sale and to pay orders 175 

Order of payment of—by postmaster 190 

Particulars of—paid to be entered in the journal 201 

Payment of—at branch offices 199 

Payment of—Amounts payable how to be calculated 191 

Payment of—to the public. To be made either direct or 

through a bank . 1 8 7 

Payment of—by book adjustment 194 

Period of currency of—presented for payment 195 

Procedure regarding payment of crossed 192 

Refunds of the value of I9 6 

Sale of—by head and sub-offices, Procedure regarding 181 

Serial number of—in stock to be communicated annually to 
the Audit Office . 1 8 5 

Spoiled—How to be dealt with 1 8 9 
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Submission of abstract of payments of—if Audit Office 203 

Supply of—to sub-offices by head offices 17? 

Intimation(s)— 

Issue of—to payees of money orders residing at hotels, clubs 
etc. 31 

To offices of issue regarding redirected inland money orders 59-

To offices of issue relating to misdirected money orders 
received 58 

Irish postal orders— 

Bearing postage stamps in enhancement of value 

Cases in which, and the authority under which defective 
be paid 

may 

Cases in which orders of Head of the Circle should be obtained 
for payment of 

Conditions for payment of— 

Examination of—presented for payment 

Instructions to holders for—presented for payment at branch 
offices 

List of banks authorised to encash crossed 

Loss of—after payment 

Orders of payment of—by postmaster 

Payable direct or through bank 

Payment of crossed 

Payment of—the payees of which are lead or minors 

Payment of—to holders 

Period of currency of—presented for payment 

Selected head and sub-offices authorised to pay 

Supply of specimen—to offices not authorised to pay 

164 

-

160 

163 

161 

156 

161 

169 

,173 

170 

162 

159 

164 

161 

163 

166 

157 

15? 
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'Irregularities— 

Action to be taken in respect of—noticed unpaid money 
orders received from sub-accounts clerk 40 

Action to be taken on—noticed in respect of money orders 
received for payment 23 

Classes of—in connection with payment of T.M.Os to be 
reported 139 

Journal— 

Examination of—of Indian postal orders paid 

Joarnal(s) of British or Irish postal orders paid — 

Entries in 
' Examination by postmaster of 

Submission of—by sub-offices to the head office 

. Jonrnal(s) of Indian postal orders paid— 

Entry of particulars in 
Examiaation of entries in 

. Journai(s) of Indian postal orders sold— 

Entries of sales 

. Journal(s) of money orders issued— 

Correction of office of payment in 
Entries relating to inland money orders in sub-office 
Entries relating to inland T.M.Os 
Entries relating to outward foreign money orders in 
Entries relating to outward foreiga T.M.Os in 
Examination by postmaster of sub-office daily 

202 

171 
172 
168 

201 
202 

182 

64 
17 

117,118 
91 

151 
21 

I 
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Examination of entries relating to outward sterling 
orders in sub-offices 

Preparation of—by sub-offices and their despatch with 
of receipts 

Preparation of—for Audit Office 
Receipts and examination by head-office of 
Receipt of, and examination of entries relating to, 

money orders, ia sub-offices 
Receipt of, and examination of entries relating to, 

T.M.Os in sub-office 

money 

copies 

inland 

inland 

91 

19 
80 
4a 

20 

11? 

Journals cf money orders paid— 

Duties of postmaster in respect of— 49 
Entries relating to inland money orders in sub-offices 44 
Entries relating t» inward for»ign T.M.Os paid in 151 
Entries relating t« inland T.M.Os in 131 
Examination by postmaster of sub-office 49 
Examination of entries relating to T.M.Os in sub-offices 130 
Particulars of void money orders paid not to be entered in 66 
Preparation of—by sub-offices and their despatch with paid 

orders 79 
Preparation of—for Audit office 80 

L 

Leper(s)— 
Payment of money orders addressed to— 33 

Limits of value— 

Of money orders for payment by a single postman 26 
• 

List of money orders issued— 

Due dates for submission 79 
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TJsts cf m'jncy orders paid— 

I Due dates for submission of—and documents to be sent with 
them 81 

of narcel receipts— 

L h u of void money orders— 
Submission S5 

Loss— , 

Application regarding miscarriage—or destruction cf British 
postal orders 167 

—of British or Irish postal orders after payment 170 
Of Indian postal orders after payment. - How to be dealt w'lh 200 
— of Indian postal orders. Kow applications regarding -a re 

to be dealt with 197 
—of unsold Indian postal orders, How to dealt wit h 1?6 

Memo, of admission of payment— 

Preparation and submission of— formoney orders cf T.M.Q. 
receipts lost after payment 75 

Memo, of unsold Ind'aa postal orders — 

Submission of—and cf or.crs sUd 184 

Miscarriage— 

Of Indian postal orders. Kow applications regarding—are to 
be dealt with 197 
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Money order(s)— 

Action to be taken by head office in respect of— issued by its 

sub-offices 20 

Action to be taken if—or T.M.O. receipts are lost after 

payment 73 

Action to be taken in respect of irregularities noticed in paid— 
received from sub-account clerk and delay in return of 
orders made over to that official 40 

Action to be taken when— are lost before payment 74 

Adjustment of amounts including commission) of inland 

official 14 

Aggregate amount cf—paid daily to be entered in B.O. 

summary and sub-office account 47 

Alteration of names of payees of inland—and disposal of— 
applications relating thereto 68 

Alteration of offices of payment of addresses of payees of 
inland 69 

Attachment, etc., of—by Civil courts 73 

Cases in which cheques, etc., may be accepted for amounts of 
inland—and commission 11 

Cases in which maximum limits for inland—is net applicable 8 

Cases in which name of district should be added after chat of 
office of payment on inland 18 

Closing entries to be made in summaries of monthly totals cf— 
issued and paid and submission of the summaries 84 

Custody of paid—until despatch to head office or Audit office 49 
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Dates include* in account period In respect of 8° 

Deliveries at vrkieh—aie to be distributed and adjustment of 
acsouuts 4 8 

Disposal by o»ee of issue of refused or unclaimed inland— 
received b©«fc, if it is a no delivery offioe 64 

Disposal of Inlamd—not paid owing to payee's death 70 

Disposal of irilamd—when remitter cannot be found 63 

Disposal of—rewivtd from branch offices for issue 128 

Disposal of—received in sorting 22 

Disposal of redirected inland—in office of pajmtnt 60 

Disposal of—-island—received mis-directed S& 

Disposal of refused inlaud 62 

Disposal of unclaimed inland 61 

Distinguishing letters to be placed before Nos. of certain 
classes of • 4 

Distribution of-for payment by postmen and supply of cash 27 

Due dates for sikmission of lists of—issued and paid 8L 

Duties of postmaster in cases where prescribed limit of value 
of—for pay»»a* by a postman is exceeded 26 

Errors of omissions made by sub offices to be rectified by head 
offices hsfora paid—are sent to Audi'. Office t 

Examination by postmaster of—for issue and stamping by 
money order cisrk witn oblong M.O. stamp 21 

Exarninatien by postmaster of—paid 49-

Examination by postmaster of—for payment and stamping 
of round mo»ey order stamp 25 

Examination of inland—presented for issue 8 
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Examination of Special forms of inland—presented for issue 10 

Foreign air mail—issue and payment 102 

Identificati«» of payee of 33 

Inland—that can be issued fne of commission 11 

Issue any payment of foreign air mail 101 

Issue of island—addressed to no delivered sub-offices 18 

Issue of duplicate inward telegraphic advice 66 

Money order clerk authorised to sign for remitter in cases of 

commission 8 

Monthly statistics of— 6 

Opening of money order envelopes and examination by money 

order clerk of inland—received for payment 23 

Paid by book transfer 41 

Payment of inlmd—or adjustment of short or excess credit for 
ihem after expiry of one year 67 

Payment of inland—whose period of currency has expired 66 

Payment of—addressed to lepers 35 
Payment of—addressed to minors 34 
Payment of—to lunatics 37 
Payment of—to the pensioners of the department 36 

Payment of—to planters and other residing at places net served 
daily by postmen 30 

Payment of—to residents at hotels, clubs, etc. 31 

Period of carrency of inland—and their detention in office of 
payment beyend that period 65 

Post offices authorised to pay—by order and procedure to be 
followed by them in such eases 45 

"Preparation and submission of Abstracts of daily totals of— 
issued and paid ^ 
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Preparation and submission of—returns for Audit Office 79 to 86 

Preparation of inland—for despatch 18 

Preparation of journals of—issued and paid for Use Audit 
Offices 1~0 

Preparation of summaries of monthly totals of—issued and 
paid 83 

Presented ia large numbtr 13 

Procedure relating to—in deposit 56 

Procedure to be followed in respect of—paid to wrong 42 

Procedure to be followed in connection with inland—issued 
by Telephone Revenue Officii 15 

Procedure to be followed in respect of inland—from treasuries 14 

Prohibition against alteration of names or address of payees 
or stoppage of payment or repayment of amount of—to 
remitters without instructions from offices 72 

Prohibition against redirection or disposal in any other way 
under instructions from persons whose identity with the 
payees is not established. • 33 

Realisation of amount of inlamd— 11 

Receipt by money order clerk of paid and unpaid—from post­
men and examination and stamping of those paid by post­
men asd at window . 38-

Receipt by the money order clerk of paid and unpaid—from 
sub-account clerk and examination of orders paid by sub­
ordinate office and village postmen 49 

Receipt of undisbursed amounts of—brought back by postmen 39 

Redirection of inland 59 

Sorting of inland and preparation of money order envelopes 15 
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RULES* 

Sorting of—recived for payment 24-
Special precautions to be taken in paying—seriously delayed in 

transit 23 
Stamping of—and postmasters' duties relating thereto 7 
Stoppage of payment of inland—by remitters 71 
Supply of funds for payment of— • 3 
To be placed in deposit 30 
Transactions relating to—not to be performed on Sundays 

and Post Office holidays 38 
Transfer to sub-account clerk of—for payment by village 

postmen and branch offices and supply of cash to village 
postmen 29 

Treatment in head offices of—payable at sub-offices 23 

Money order envelope(s)— 

Changing of—and transfer to registration clerk for despatch 21 
Manner of opening— 22. 23 
Preparation of station and sorttag— IS' 

N 

No delivery office(s) 

Disposal by—of telegraphic advices for T.M.Os issued 145 

O 

Ofnce(s) of exchange — 

Action to be taken by—in cases where fresh commission is 
chargeable for redirection of foreign money orders 9$ 

Documents prepared by—in respect of inward foreign money 
orders 94 

Instruction for— in dealing with foreign money orders 8S-
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Receipt by—of lists of inward foreign T.M.Os and attested 
copies of advices 148 

Supply of special instructions to the—in dealing with foreign 
air mail money order 102 

Official money order(s)~ 

See "Money orders" 

€ayraent(sY-

Examination of Indian postal orders presented for 189 
Of Indian postal orders at branch office 199 
Of Indian postal orders to be made to the public either direct 

or through a bank 18? 
Of Indian postal orders to holders, Amounts payable how to 

be calculated 191 
Order of—of Indian postal orders by postmaster 190 
Procedure regarding—of crossed Indian postal orders 192 
Submission of abstracts of—of Indian postal orders to Audit 

office 190 
Of money orders all the window 33 

SPay order(s)— 
Money orders payable by—not to be entered in register of 
Money orders received 24 
Procedure for payment of money orders 45 

Penalty— 

For incorrect entries in T.M.Os receipt 123 

¥\an\ex(s\— 

Issue of notices to—and to payees of money orders in remote 
localities 30 

Postage Stflmp(s)— 

Examination of—affixed to Indian postal orders in enhance­
ment of value 188 
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RULES 
Psstal coafirraation(s)— 

Action to be taken when—ace received before telegraphic 
advices 139 

•espatch of—for inland T.M.Os by offices at non-telegraph 
stations 112 

Bexpatch of—for inland T.M.Os by offices at telegraph station 111 
•iposal of—for inland T.M.Os redirected 140 
•isposal of—in respect of outward foreign T.M.Os 146 
Examination and disposal of—received 139 
Examination by postmaster cf—for inland T.M.Os 109 
Mot to be received in respect of Inward foreign T.M.Os 148 
Preparation of—for inland T.M.Os 109 
Watch to be kept for— 139 

P«st Office holiday(s)— 

Accounting of express inland T.M.Os issued on— 118 
Action to be taken if telegraphic advices are received for pay-r 

ment on—or afiei journal is closed . 121 

Railway telegraph officer(s)— 

Action i.o be taken in respect of telegraphic advices received 
from local 119 

Reeeipt(s)— 

Additional entries to be made in—in cases where extra fee is 
realised for inland T.M.Os presented during closed hours 
in telegraph offices 148 

Bisposal of—for unpaid T.M.Os 144 
Disposal of T.M.O.— 129 
Examination and disposal of T.M.O.—received from sub-

• offices 130 
Examination in head office of copy of money order—received 

ftom sub-offices 20 
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RULES 
Examples of cases in which money order—will be treated as 

spoiled and disposal ef such receipts 12 

Issue of—in respect of foreign money orders 90 

Peaaltj for issue ef money order—on unauthorised forms 12 

Preparation and i»t»e »f money erder 12 

Preparation and isree of—for inland telegraphic money 
•rders ' 107 

Preparation of—for inward foreign T.M.Os 148 

Preparation of T.M.O. _. 129 

Hedirecuen— 

Of foreign money orders 98 

Of inland money orders 59 

Of iaward foreign T.M.Os 148 

Of telegraphic advices *f ialand T.M.«s 140 

Of unclaimed or refused telegraphic advice 143 

Jledireetiei Slip(s) 

Preparation of—for ialamd money orders to be redirected 59 

Preparation of—for T.M.Os redirected 140 

Preparation of—for unclaimed inland money orders 61 

To lee posted to void inland money orders by •Sees of 
payment 76 

mefBBd(s)— 

Of overcharges on imland T.M.Os 110 

Of value of outward foreign money orders to remitters lOi 
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Of tin value of Indium postal orders 196 

Procedure to be followed for—of extra fee realised on inland 
T-M.Os Issued during closed hours in telegraph office 114 

Procedure to be followed in respect of inland money orders 
iss*e4 by Telephone Revenue office in payment of—of 
telephone rents 15 

•Register of m»ney orders reeeWed— 

Entrletim— ' 24 
Entries in—by offices of payment relating to inland void money 

order 76 
Entries in—relating to money orders in deposit 50 

Entries in—relating to paid and unpaid money orders received 
from postmen and counter Qlerk 38 

Entries in—relating to paid and unpaid orders received from 
sub-account clerk • 40 

Entries in—relating to redirected inland money orders 6 

Entries in—relating to void money orders 65 
Entries relating to inward foreign money orders in— 95 

Money wders received mis-directed not to be entered in— 58 

Record to be kept in—of dates of despatch of advices of 
payment inward foreign money orders 96 

Registered «f telegraphic aeaey orders received-

Entry »f telegraphic advices in— 121 

Eniries relating to date and hour of payment of T.M.Os 129 

Bxamination^by postmaster—of— . 139 
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Eeasittance(s)— 

Of death gratuities of Military personnel 57 

Rest money order(s) 

Distinguishing' letter to be placed befoxe Nos. of— ^ 4 

Eeturn(s)— 

Manner of despatch of money order—to Audit Office 86 
Prep?jration and submission of money order—for Audit 

Onices " 79 to 86 
English translation and transcription of entries in—in inland 

money order— 9 

Reveaue money order(s)— 

Payment of—by book transfer 41" 

S 

Saie(s)~ 

Entries of—of Indian p sstal ordeis in journal 182 
—Of Indirm postal orders by head and sub-offices 181 

S.B. money ordor(s) — 

Distinguishing letters to be placed before Nos. of— 4 

Sche'*n;e of vHd m<j"-"y ordeis p»id— 

En.riesin— . 66 
Entries in—of particulars of pajment of void island money 

orders re-issued by Audit Office 78 

Stamp duty— 

Payable on agreements of indemnity taken in respect of money 
orders addressed to minors 34 

Payable on indemnity bonds for payment of T.M.Gs 126 



RULES 

•Stampiig— 

Of money orders and postmaster's duties relating thereto 7 
Of money order for issue with oblong M.O. stamp 21 
Special instructions for sub-officers for month-stamp on inland 

money orders • 21 

?Stamp(i)— 

Custody of round and oblong money order— 7 

Statistical abs t r ac t s -
Money order transactions to be entered in monthly— 6 

Statistical memorandum—-
Money order transactions to be entered in monthly— 6 

iS f;i(isiicai registers)— 
Money order transactions of head officers to be entered in 
. monthly— 6 
Service money orders to be excluded from— 6 

Stock— 

—Of Indian postal orders Serial Nos. to be communicated 
annually to the Audit Office 185 

—Of Indian postal orders to be supplied to head offices by the 
Audit Office 177 
Officers authorised to hold—of Indian postal orders for sale 

and to pay orders— 175 

Stock bookfo)— 

Mai ntenance of—of—of Indian postal orders 178 

Sub-office account(s)— 
Daily totals of money orders paid by sub-office and its branch 

offices (including village postmen) to be entered In— 47 
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Summaries of monthly total of money orders issued and paid— 

Closing entries to be made in and submission of— 84-
x Preparation of— 83 

Sunday(s)— 

Power of—to authorise registration and parcel clerks to make 
over sums retcvered from addressees of the treasurer instead 
of the money order department 45 

Telegraph bag(s)— 

Cases in which—should be used for despatch of telegraphic 
advices 112 

Telegraphs c h a r g e s -

Acceptance of replay—paid telegram forms in payment of— 
on inland T.M.Os 107 

Adjustment of short or excess realisation of—on intend 
T.M.OS iKJ 

Calculation of-a« inland T.M.Os 108 

Telegraphic advice(s)— 

Action to be tafcea if—are received for paywest after journal 
is closed or on a Post Office holiday 121 

Action to be tafcen in respect of—received from local railway 
telegraph offices 115 
Additional entries to be made in—in respect of extra fee 

realised for inland T.M.Os presented daring closed hours in 
telegraph offices 114-
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9 RULES 

Copies of—sent by post to sub-offices to be despatched to 

bead offices 120 

Definition of— 103 

Despatch of—by post offices of issue not situated at telegraph 

station 106 

Disposal of—addressed to combined offices in the principal 
post office at the station 119 

Disposalof— for inland T.M.Os by offices at non-telegraph 
stations and filling of duplicate copies 112 

Disposal of—for onward transmission by post g 
Disposal of miscarried— 142 
Disposal of received 138 
Disposal of unclaimed or refused— 143, 150 

Duties of the head postmaster in connection with supply of 
funds to sub-offices for payment of— 120 

Entry of—in register of telegraphic money orders received 121 
Examination and disposal of—received by post ] : 2. 
Examination by postmaster of—for inland T.M.Os 109 
Issue of duplicate—for inland T.M.Os 1 ] 5 
Issue of duplicate for inward T.M.Os (, 7 

Post Office Guide to be referred to where necessary, in 
preparing— 106 

Preparation and issue of—outward foreign T.M.Os 146 
Preparation of a rough copy of— 107 

Preparation of—for foreign money orders to be telegraphs to 
offices of exchange 154 

Receipt of—from telegraph office and their examination 119 
Redirect ion of - of inla nd T .M .Os 140 

Re-entries of—in register of telegraphic money orders received 121 
Report of miscarriage of—for inland T.M.Os H 5 
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Treatment by money order clerk of—fcr payment by branch 
offices 128 

Telegraph station'vs)— 

Meaning »f term— 106 

Telegraph Rerenue Office— 

Procedure to be followed in respect of inland money orders 15 

"Thumb-ifflpressioufs)— 

Attestation of— of illiterate addressees of insured articles 43 

T.M.O (s)— 

Accounting of Inland—issued after journal is closed or on 
Post OSce holidays - 118 

Action to be taken when inland— are presented for issue or 
are received for despatch to telegraph office during closed 
hours is telegraph offices 114 

Adjustauut of discrepancies in amounts of—entered in tele­
graphic advice and postal confirmation 139 

Alteratios of payee's name or address or stoppage of payment 
of inland— 141 

Calculation of telegraph charges on inland— 108 

Definition of— 103 

Disposal of inland—filled up by remitters - 113 

Distinguishing letters to be placed before Nos. of - 4 

Duties of the postmaster when-exceeding prescribed limits of 
of amount for payment by pastman received for payment 123 
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Examination by postmaster of inland—for issue 118 
Examination by postmaster of—for payment 123 
Examination, etc., of inland presented for issued )07 

Fixed beat of village postman not to be broken foi payment 
o f - 124 

Issued by sub-offices 117 

Payment of— 124 

Payment of—amounting to more than Rs. 600/- in one day to 
any person who is not a permanent resident or known to 
postmaster 126 

Preparation and issue of receipts for inland— 107 

Return of amount of unpaid— 127 

Special register ta be maintained for—postal confirmation of 
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See "Telegraphic advices" 12Q. 



620 

INDEX 

RULBS 

f .M.O. r«cei»t(s)— 

Disposal of—received from branch offices 129 
Disposal of unpaid—and acknowledgments 128 
Examination and disposal of—received from sub-office 130 
Preparation of—and acknowledgments 123 
Preparation of—for inward foreign T.M.Os 14o 

Treasurer's cash book — 

Receipt in—for amounts given to postman for payment of 
money order 27 

Receipis in—for cash paid to postmen or messengers for pay­
ments of T.M.Os 124 

"Treasury— 

Proceduie to be followed in respect of inland money order* 
from— 14 

U 

Unclaimed article(i)— 

Treatment of insured—in offices of delivery 85 

"Void foreign money order(i) 

Payment of— 100 

Void inland money order(s)— 

Disposal of application for payment of— 77 
Disposal of—reissued by Audit Office 78 



522 
nroix 

RULBB 

Entries relating to— i> register of money orders received 63 

Submission of lists of— 83 

V.P. money order(s)— 

Attion to be taken in cases where the amoant of—differs 
from that speeified by sender of v.p. articles 52 

Oases in which cash will not be received by money order oltrfc 
for issue of— 51 

Issue of foreign— 53 
Issue of inland— 51 
Payment of inlaid > 52 



524 

mrfm 

XewSmia 

*9 

50 
51 
52 
53 
54 
55 
56 
57 
58 
59 
60 
61 
62 
63 
64 . 
65 
66 
67 
68 
69 
70 
71 
72 
73 
74 
75 
76 
77 
78 
79 
80 
81 

JTPTT f̂ HR 
Old Rules 

21S 
276 -
277 
278 
279 
280 
281 
281*/A 

28I*/B 

282 
283 
284 
285 
286 
287 
288 
289 
290 
291 
292 
293 
294 
295 
296 
297 
298 
299 
300 
301 
302 
303 
304 
305 

•nri Hnw 
Aviv Rules 

82 
83 
84 
85 
86 

87 
88 
89 
90 
91 
92 
93 
94 
95 
96 

97 
98 

» 
100 
101 
102 
103 
104 
105 
106 
107 
108 
109 
110 
111 
112 
113 
114 

grRT Pro 
Old Rules 

306 
307 
308 
309 
310 

31WIA 
311 
312 
313 
314 " 
315 
316 
317 
318 
319 

319*/ A 
320 
320*/A 

321 
322 
322*/A 

323 
324 
325 
326 
327 

' 328 

329 
330 
331 
332 
.334 
335 



52* 

=*r-f*m 
- * * • * * » 

m 
Tf9 

m 
1*1 
182 
183 
184 
185 
1*6 
187 
188 
189 

.490 

|-.T-fl fo»W 
OUEbdes 

402 5 
4026 
402,7 
402/8 
402/9 
402/10 
482/11 
402/12 
402/13 
402/14 
402/15 
402/16 
402/17 

^ n ftt% 
New Rules 

191 
192 
193 
194 
195 
196 
197 
198 
199 
200 
201 
202 
203 

| < M I f*ro» 
Old Rules 

4*2/18 
4*2 19 
4I2/19V/A 
402/19^/B 
4§2/20 

• 4*2/21 
4t2/22 
402/23 
402/23-1 
402/24 
402/25 
402/26 
402/27 

V 


